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LEGISLATIVE ASSEMBLY.
Tuesda«y, 14th August, 1934.

The Assembly met in the Assembly Chamber &t Eleven of the Cloek,
Mr. President (The Henourable Sir Shanmukham Chetty) in the Chair.

_ QUESTIONS AND ANSWERS. |

_ . The Honourable 8ir Henry Craik : Sir, the answer to this question
1; g _,l;'ery long one, and I propose, with your permission, to lay it on the

~ Mr. Gaye Prasad Simgh ¢ Will not this cuntail the right of Members
to have facilities for understanding and asking ‘supplementary questions !
'-';’ ffh‘i“fﬁéiident- (The Honourable Sir Shanmukham Chetty) : 'Phe
Hoticarable the Home Member has spoken to the Chair about this. It seems
the answer of the Government is a very long one, and, therefore, it will
be placed on the table so that Members can read it.

Mr. H P.'Mody : What about supplementary questions ! Will
another opportunity for these be given ?

Mr. President (The IIonouxja;ble Sir Shanmukham Chetty) : Certain-
ly. Whenever statements are laid on the table, the Honourable Mem-
bers get a chance of reading these at their leisure and asking more
questions afterwards. Supplementary questions will arise out of those
questions which are published, later on.

Mr, H P. Mody : But for those questions we require ten days’
notice and would you direet that they may he put earlier on a particular
date 7

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Chair will bave to. think about that. This is a new procedure of course.
The point is that when Homourable Memhers ask certain questions for
which the answer is a very long one containing an elaborate statement
of the policy of the Government, that obviously cannot be read out on
the floor of the House, and the usual practicé is to lay the statement on
the table. Whether it would be proper to allow supplementary ques-
tions to be asked after two or three days’ notice is a new suggestion
Which the Chair would like to think over.

Maulvi Muhammad Shafee Daoodi : On the basis of that statement,
we might like to put short notice questions possibly within a short time.

Mr. nt (The Honourshle Sir Shanmukham Chetty) : The
Chair will have to think over that.

Mr. T. R. Phookun : Could any Member, if he likes, put any supple-
mentary question now, even without reading the answer ?

Mr. President (The Honourable Sir Shanmukham Chetty) : No.

( 14197y
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. The Honourable the Leader of the House is not wel! and the ques-
tions that are due for him to answer will be postponed.

CoMMUNIST PARTY 1IN INDIA.

545. *Mr. Gaya Prasad 8ingh : (¢) Have Government declared the
Communist Party in India as an unlawful Association under Aet XIV
of 1908 * T{ so, what are the .declared aims and objects of the Party,
and by what methods does it seek to achieve them ¢

(b) Who are the present office-bearers of the Party, and what is
the approximate number of its members in the country ?

The Honourable 8ir Henry Oraik : (a) Yes. It has been held
judicially by the Allahabad High Court in the Meerut Conspiracy Case
that the aims of the Communist Party of India are those of the Commu-
nist International. The High Court stated that there was no doubt in
their minds that the violent overthrow of the present order of society and
bringing about the independence of India by means of an armed revolution
was not a distant but an immediate object of the party. The methods by
which the party seeks to achieve this objeet were stated in the judgment
of the Higg Court to be mass action which included :

‘¢ Strikes ; a combination of strikes and demonstrations ; a combination of
strikos and armed demonstrations ; and finally the .general strike conjuintly with
armed insurrection against the State power of the Bourgeoisie.’’

The High Court, further, stated that :

‘¢ the whole programme from beginning to end shows, without a shadow of doubt,
that the programme laid down is the overthrow of the existing order of society and
‘Government by the use of force with ultimate resort to arms.’’

The Communist Party of India has laid down in its Draft Platform
of Action the following tasks :

¢ (1) The complete independence of India by the violent overthrow of British
rule. The cancellation of all debts. The conflscation and nationalisa-
tion of all British factories, banks, railways, sea and river transport
and plantations.

(2) The establishment of a Soviet Government. The realisation of the right
of national minorities to self-determination including scparation. Aboli-
tion of the Indian States. The creation of an Indian ledornl Workers’
and Peasants’ Soviet . Republic.

(3) The confiscation without compensation of all the lands, forosts and other
property of the landlords, ruling princes, churches, the British Govern-
ment, officials and moneylenders, and handing them over for use to the
toiling peasantry. Cancellation of slave agreements and all the indebted-
ness of the peasantry to moneylenders and banks.’’

The more important of the stated methods by which the Party way
achieve these aims are as follows :

¢4 (1) To develop a general strike and comvert it into a gencral political
strike. .

(2) To develop the spontaneous peasant movement for the non-payment of renmt,
debts and taxes into an All-Tadia movement and direct it into the
channels of an agrarian revolation.

(3) To develop a nation-wide movement for independence, attracting the petty
bourgeoisie to it besides’ workers and peasants and isolating the
bourgeoisie and the beurgeois national Cougress. L

(4) To spread revolutionary propaganda among the soldiers and police and
to explain to them the necessity of their armed insurrection together
with the masses of the country against British rule.’’
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These. are quotations from a document issued by the Central Com-
mittee of the Communist Party of India in February, 1934. ‘

The aims of the Communist International, on which the programme
of the Communist Party of India is based, are summarised in the report:
of the Jish Committee, appointed by the House of Representatives in the
United States of America to investigate the activities and propaganda of
the Communists in the United States of America, as follows :

‘¢ (1) hatred of God and all forms of religion ;

.(2): destruction of private property and inheritance ; absolute social, nnd racial
equality ; promotion of class hatred ; revolutionary propaganda through
the Communist International stirring up communist activitics in foreign
countries in order to cause strikes, riots, sabotage, bloodshod, and civil
war ;

(3) destruction of all forms of representative or democratic government, includ-
ing civil liberties such as freedom of speech of the Press, of Assembly

i and trial by jury ;

(4) the ultimate and final objective is, by means of world revolution, to
establish the dictatorship of the so-called proletariat into one world
union of Soviet Socialist Republics, with the oapital at Moscow.’’

In views of the judicial findings of the Allahabad High Court and of
other evidence available to Government regarding this Party, Government
were satisfied that the Communist Party of India is an association which
has for its object interference with the administration of the law and the
maintenance of law and order and constitutes a danger to the public peace.
It has, therefore, been declared to be unlawful under the provisions of
section 16 of the Indian Criminal Law Amendment Act, 1908.

(b) 1t is not in the public interest to make any statement on this

subject.
* 1546%-—548*.
REPRESENTATION OF MUSLIMS OF BERAR IN THE LEGISLATIVE ASSEMBLY.

549. *Xhan Bahadur H M. Wilayatullah: (a) Will Government
be pleased to state how many Members represent the pecple of Berar in
this Ilouse ? )

(b) Is it a fact that the Member from Berar, is first elected by a
separate electorate consisting of Hindus only, and is subsequently nomi-
nated by Government on the result of the election ?

(¢c) Is it a fact that Muslims of Berar have no share in the election !

(d) Who represents the Muslims of Berar in this House !

“(¢) Are the Muslims of Berar given representation by rotation or
nomination or in any other way ¥ If not, do Government propose to
congider the desirability of nominating a Muslim Member from Berar
after the ensuing elections !

Mr. H. A. . Metcalfe. The information asked for on certain points
has been called for and a reply will be given to the House in due course.

tThese questions will be answered on the 15th August, 1984.

L302T.AD A2
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PAY or EurLomns DEMOTED ON ACCOUNT OF RﬁmENCHmnm ON THEIR
Re-ExpLoYMENT oN THE NORTH WHSTERN RATLWAY.

650. "Hr Lalchand Navalrai : (a) Will Government be pleased to
Mate what the orders dre regerding the grant of pay to employees demoted
il 1¢31-32 ‘ Retrenchment campalgn on restoration to their original
appointments ! :

(b) Is it a fact that it has been ruled by the Agent, North Western
Railwuy, Lahore, that employees demoted on account of retrenchment,
on their re-promotion tq.their orlgmal appointments, should be given the
game salary they were drawing before their demotion ¢

(¢) Is it a fact that in’ pursuaiice of this policy, certain Grade 1I
guards who were demoted as Tally Clerks and were in receipt of Rs. 51
per mensem 8s Tally Clerks, have on ‘their restoration as Guards grade II,
been given Rs. 46 only, in terms of the Agent, North Western Railway’s
orders referred to in part (b) ?

(d) Will Government please state whether the decision of the Agent,
North Western Railway, Lahore, referred to in part (b) is in accordance
with, Fundamental que 221 If not, how was the same allowed to
operate in contravention of the Fundamental Rules 1

(¢) Are Government aware that the North Western Railway Uniom,
vide their No. 351, dated the 8rd{5th April; 1934, had made a representation
tb the Agont North Western Railway, Lahore, in connection with the above
ruling, pointing out that the Agent’s orders were in contravention of the.
Fundamental Rules ¢

(f) 1s it a fact that the Agent, North Western Railway, did not reply
to the Union’s representation, and that the employees continued to lpse
in their salaries ?

‘(9) What steps do Government propose to take to expedite a decision
on the point raised by the Union and further see that the provisions of
Jt&h‘e' FUn’dament.ul Rulles are tet 'infringed by the North Western Railway

gehoy ¢

Mr. P. R. Rau: (a) I would refer the Honourable Member to para-
graph 16 () of the Memorandum accompanying Rallway Board’s letter,
No.::881.L., dated the 20th July, 1832, a copy of which is already in the
Library of the House,

- (b) 10 (g). I have called for ‘certain information aud will lay a
reply on the t,able of the House .in due course.

Sunamn OF NEWLY BoRN LAMBS AND KIDS FOR THE Exron'r OF THEIR
SKINS.

’5’51 "!lmﬂ:‘h !ad: Wasan: (d) Ave' Qovernithent ‘awars that, par
tlcularly in the Punjab and the North-West Frontiér Provincs, very la'rge
mumbers of newly bom Jambs and kids’ u‘e being slaughtered for export of
their skins ¥

(b) Are Government aware that this practice is devastating the
sheep and goat breeding and gradually eaunsing scarcity of wool and skins
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% the Punjab and the North-West Frontier Provinge ¢ If 80, what steps
do @mcgmment propose to take in order to stop’this economic menace 1

Mr., G 8 B&qu (a) and (b). Government have no precjse infor-
mation but will remit the matter to the Imperial Council of Agricultural
Hesearch for enquiry.

INDIAN PROTECTOR OF PILGRIMS IN IRAQ,

552. *Shaikh Badiq Hasan : (¢) Will ‘Government be pleased to
state when the appointment of Indian Protector of Pilgrims was created
in Iraq, and who was appointed to the post $

{(b) How many complaints have been received against the said official !

(c) Is it & fact that the representative of His Majesty’s Government
in Irag ordered inquiries to be made about the said officiul and the (rimii-
mal Investigation Department of Iraq instituted inquiries f

{d) Is it a fact that, along with several other irregularities, it was
found that the said official misused the Oudh Bequest Fund at his disposal,
in as much as he gave Rs..200 per mensem to his near relative who went t
England to prosecute his studies

(e) If the answers to parts (¢) and (d) be in the affrmative, what
action have Government taken in the matter ¢ If no action has so far
been taken, what action do Government propose to take now ¢

Mr. H. A. F. Metealfe : (¢) The appointment of Protector of Indian
Pilgrims, Iraq, was created with effect from the 1st December, 1928, and
Mr. Tahir Hussain Quraishi was appointed to the post.

{b) A number of complaints have been received in the past against
both the Protector of Indian Pilgrims in Iraq and against the Committee
charged with distribution, under his supervision, of Oudh Bequest Funds.
On investigation these have proved in the majority of cases to be quite
anfounded and to have emanated from interested parties anxious to secure
for themselves a large share of the funds. Charges against the Protector
of Indian T'ilgrims have in no case been substantiated.

(¢) No enquiries have ever been ordered by any representative of His
Majesty’s Government in Iraq. All complaints have, however, been .care-
fully investigated as already stated.

'(d) The answer is in the negative nor have any such suggestions cver
been made.

(6) Does not arise. It may, however, be explained that the distribu-
tion -of \Oudl Bequest Funds is in the hands of the Committee with whom
the Protector of Indian ‘Pilgrims sits to check accountancy and to prevent

duplicate payments and other possible irregularities. The Protector af
Indian Pilgrims is responsible to His Majesty’s Consul, Baghdad, who
himself attends or deputes one-of his staff to attend distributions at suitable
intervals. The distributions are now proceeding very smoothly and satis-
“Pactorily. o ' '

INDIAN PROTECTOR OF PrLoriMs IN IRaQ.

553. *Shaikh Sadi gqm : () Will Government be pleased to
state if it is'a fact ‘ft'hag e representative of His Majesty’s Gonrg!ne?%
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in Iraq, wrote to the Government of Indm Forelgn and Pohﬂcal Depa.rt—
ment, suggesting the abolition of the post of Indian Protector of Pilgrims
and the-eréation of the post of Indian Viée:Consul at Baghdad 1instead

'y

(b) Is it a fact that Government invited recommendation's f.rom all
Proviucial Governments to submit names of suitable candidates for the
seid appointment } g e :

(c) 1f the apswers to parts-{(a) and r(b) be i the affirmative, what
actiou have Government taken in the matter ?

Mr. H. A, F. Metoalfe : (a) Yes.

(b) ‘and (¢). Certain Local Governments and Adminisfrations were
agked to recommend candidates for the post of Viee-Consul, bat none of
those ‘suggested:. appeared to. His Majesty’s representatwe in Iraq to -be
entirely suitable. - ‘For this ' réason and also owing to the diffculty of
finding other employment in India for the officer who at present holds the

post of Protector of Pilgrims, it has been agreed. to postpone for the tlm
being the appointment of a Vice-Consul. . .

ie

A.NTI-GOVERNMENT ACTIVITIES OF THE BRANCH Posms'mn, PADHANA,
Lmomz DIS'I’RICT

554 *Ma.jor Nawab Ahma.d Nawaz Khan : (a) Is it a fact that Gov-
ernment Servanta’ Conduct Rules call for serious action against Gov-
pronment officials participating in political meetings and anti-Government
propaganda carried on by Congress !

(b) Is it a fact that some time back, the Deputy Commissioner,
Lahore, reported to the Superintendent of Post Offices about the anti-
Government activities of the Branch Post Magter, Padhana, District
Lahore ¢

(¢) Is it a fact that on receiving this report, no enquiry was made
and tho official was only  transferred for a short period and re-
transferred to the same locality 9 . .

: (d) Will Government please state when"this matter came to the
notace of the Past Master General: and what discxp]mary actmn wus
taken by him ? If none, why not ¢

The Honourable Sir Frank Noyce :-(a) The Honourabler Member is
referred to rules 22 and 23 of the Government Servants’ Conduct Rules, &
copy of which is in the Library of the House. .

£b) to (d). Government have:no. information and do. mot propose to
eall for it as the matter is one within the competence of the P-ostmistaer-
Genemi to whom 8 mpv of 'the qnes’hon and of thxs reply mll be mt.

SonN ek Lt el . y AN

j R Pnnsous m;unmn mm anmon'ﬂl or 1818. o
cadir ¥ i} e ﬂ'

8 *M.r Sltakanta. Mahapa.trn ( a\ W111 Government be pleasod
to state the number of persons in India who are detained today under

Regulation TIT of (18183

(b) Will. Gogerpment he p to. ituiswe fact that.mest of
tho persons dct,&meg: nq@.ﬂ' Reﬂ nﬂﬁ‘ &18 ﬂ'.eaﬂowed allowances
for the maintenance of their famxhes [
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(¢) Will Government be piéaéed 1o state fhé",names of the persons
detained today under Regulation IIT of 1818 giving :
“{4)* the: places at which they are detained ;
(1) the periods for which they are already under detention ;
(¢i3) the allowances they are receiving ; and
(tv) the charges on which they are being detained ?
The Honourable 8ir Henry Oraik: (a), (b) and (c) (s) (sts). I
lay a statement on the table giving the information required.
(¢) (9) and (dv). I am ‘afraid I cannot undertake to give informa-
tion on these points. ’

Statement showing the Allowances sanctioned far State Prisoners detawned uW
Regulation. 111 of 1818, and for their Familics.

S

- Amount of allowanoes sanotioned for

g State Prisoner
. } Dite
No. { Name of State Prisoner. | of Remarks.
' arrest. . His family and
: Himself. i dmyta.

1 | Sarat Chandra Bose .. | 4.2-32 { Bs.225p.m. .. | Rs 1,600 p. m.
2 | Pratul Chandrs Ganguli | 23-11.31 | Ra. 14-0 aday for | Rs. 50 p.m.

diet plus Rs. 82
& month.
8 | Trilokya Nath Chekra- Do. Do. Nil.
barty.
4 | Rabindra Moban Sen | 25-11-31 Do. Nil.
Gupta. .
5 | Ramesh Chandra Achar- | Do. Do. Rs. 56 p. m.
jee.
6 | Pratul Chandra Bhatta- | 23-11-31 Do.. | Nsl.
charji.
7 | Jiban Lal Chatterjee .. | Do. Do. Rs. 40 p. m.
8 | Suresh Chandra Das .. | 2-1.32 Do. Re. 100p. m. " )

9 | Manoranj 1 241031 | Re.1:6.0 per day | M.
" e an“ ' for diot plus Rs.

' 32 p.oun
10 | Arun Chandrs Guha Do. Do. . 1 N
“i1 | Buupendea Kumar Datta | Do. Do. | Re20pm
22 S.tytni\uhli Gupts .. Do. De. - ‘| Re. 50 p. m,
Wiy g et o .
3. Jayu.i. Chandts Ghosh 1.1-32 | Re. 1.8-0 per day | Rs. 60 p. m.
i{i ancr Ghoe for diet plus Re. :
) Card 20 p. m. as per-
) sonal Alle. - | S R
14 | Surendra Mohan Ghosh 231131 Do. Rs. 30 p. m. ‘ .
. re e m e A
ot 4 .

15 | Purna Chandre Daa .. | 1-132 "o i |Regopuw
. o

16 | Bhupati Mazushdsr .. 2-1-::2é - & ' f Re166p. m. * Cut e M
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Amount of sllowances sanstioned for
Btate Prisoner
Date
No. | Name of State Prisoner. of
arrest. : His family and
Himbelt. dependent
‘17 | Basik Lai Das .. | 2132 | Re.0.12.0 a day | ¥Nil.
| fordiet plws Ra.
82 y.
18] Bhupat Kumar Rakéhit | * Do. Do. Re.75 pm.
Roy.
19 | Abdul Ghaffar Khan 24-12-31 | Rs. 200 oconsoli- | Nil.
| dated allce. ‘
20°| Dr. Khan Sahib 24-12.31 | Rs. 200 consoli- | Re. 500 p. m. plus
b ) T : dated allowance. an additional sum-
‘ of Re. 200 p. m
) during period his
B, e Eagln
is
oam re
in England for
of edu-
cation.
21 | Ihsan Elshi .. 9.2.31 [Re. 1.8-0 dietary | Nil.
allowance plys
Rs. 32 per men-
sem.
Teja Singh alias Isher | 5-10-38 ' Do. .. | Rs. 75 per mensem.
Singh.
23 | Karam Singh .. 21-5-31 Do. Nil.
24 | Chaman Lal Azad 8-4-33 Do. Nst.
25 | Bhawani Bahai 26-4-32 | Re.0-12-0 a day | Nil.
for diet  plus .
Ra. 10 per men-
sem.
26 | Vishwanath Rao Vaish. 16-8-33 | Rs.1-12.0a day | Nil.
ampayan. for diet plus Rs.
36 per mensem.
27 | Vidya Bhushan . 4-2.33 Do. «+ | Re. 30 per mensem.
28 | Ram Kishan .. 7-34 Question of allowanoe is npnder
[ " oconaideration,
39 | U. Ariyawantha 30-8-33 | Re. 65 per mensem | Nil.
30 | Sardar Abdul Azie Khan | 27-12-23 | Rs. 310 p.m. Re. 325 p.m.
31 | Hussainyavar Khanji (ex- 12-2.34 | Rs. 600 p.m.*
‘h.lnqcﬁr o Suéu- P
gadh).
Sardar Abdul Rahman 3-6-26 | Rs. 600 p.mm. .
Khen. ]
Bardar Abdul  Hakim | 14.3-30 | Ra. 150 pom.
% | Bardar AminJan  ..| 14830 | Re. 250 p.m. | ‘
R e SIS s

S
{ ]
St ks
India States
Agency.
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I e R
State}Prisoner
. Date
No. | Name of State Prisoner. of
arrest. . His family and Remarks,
Himself. depondenta,
85 | Ghausuddin Khan .. 12-5-30 | Ra. 500 p.m.
36 | Sardar Abdulls Khan .. | 21-13-25 | Ra. 300 p.m.
37 | Sardar Abdul Hamid | 21-12-25 | Rs.250 p.m.
Khan. .
Sardar Abdul Quayyam 27.7-34 | Rs. 225 p.m.
Khan, yya! . P
Rippudaman  (aliss | Arrived | Re. 10,000 p.m.* * Reccives funds
Sardar Guru Charan | in Kodai- from the Nabba
Singh), Ez-Maharaja of | kanal State.
Nabha. ] 22-2.28
40 | Khan Baba Paghman .. | 15-11-32 | Rs.30 p.m.t t In addition
annas 10 per
diem for diet.
41 | Mohd. Din Khairokhel 15-11-32 | Ra. 30 p.m, Do,
Laghman, Afghanistan. .
42 | Abdul Majid Aziz Ahad 15-11-32 | Rs. 50 p.m. . Do.
43 | Abdul Hakim 15-11-%2 | Re. 50 p.m. .o Do.
44 | Mohd. 8adiq .. 15-11-32 | Rs. 30 p.m. Do.
45 | Ata Mohammad 16-11-32 | Rs. 80 pam. Rs. 80 pm. Do.
468 | Ghulam Nabi .. | 156-11-32 | Re. 30 p.m. Do.
47 | Iamail .. .. | 15-11.33 | Rs.30 p.m. Do.
48 | Mohd. Jan Deh 15-11-33 | Re. 30 p.m. . Do.
49 | Abdul Qaddus .. | 18-11-83 | Rs. 32 p.m. Res. 60 p.m. .| In addition Rae. 18
per diem for diet.
80 | Muhammad Tbrahim 18.11.33 | Bs.32pm. .. . Do.
81 | Muhammad Hussain 18-11-33 | Rs. 32 p.m. . Do
82 | Ali Abmad .. 18-11-33 | Ras. 32 p.m. . Do.
83 | Khwaje Abdul Karim 231233 | Re. 30pm. .. | Rs 40 pm. Do,
54 | Muhammad Nasir 23-12-33 | Rs. 30 p.m. . Do.
85 | ‘Bardar Mulammad Asam | Since 1910] Re. 300 pm. .. .-
v ~Khan. '
67| Sardar Mubammad Akram| 81 nce 1919 Re. €00 pm. .. v
Khan,
- amuwmmn: 14.1.29 ; . .-
&8 | Serdar Bulten Ahmed 20-3-17 | Re. 300 pm. .. .
§ Bban:.- .
* 59 | Sardar Sher Ahmad Khan | 20-3.17 | Re. 250 pm. .. .
90" ‘Sarlar Wubsnymud Sar-] 208:17 | Ba. WOpm. .. e
war Khan., .
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Amoumt of dlowmou sanotioned for

State Prisoner..
Date .
No. | Newmo of State Prisoner. of " "Romarks.
arrest. Rinself His family and
* dependenta.

61 | Sardar Nur Ahmad Khan 20-3-17 | Rs. 950 p.m.* *
62 | SBardar Abdur Rashid | 20-3-17 | Ra. 150 p.m.
Kban,

Sardar Muahammad Umar| 20-3-17 | Rs. 250 p.m.
Khan (Allshabad).

64 | Muhammad Hessan Khan | 14-1-20 | Ra. 200 p.m.
35 | Bardar Abdus Samad | 141-29
Khan.

[

85

68 | Bardar Abdur' Rahman 14-1.29
-Khan.

o7

[ ]

Rs. 320 p.m.
Sardar Muhemmad Umar | 14-1-20 | Rs. 100 p.m.
Khan (Dhéra Dun).
Sardar Gul Muhammad | 14-120 | Rs. 100 p.m.
Khan.
69 | Abdul Ali Khan .. 14-1.20 | Re. 850 p.m.
70 | Abdur Rahim Khan .. 14-1-20 | Re. 250 p.m.
71 | Abdur Rauf Khan .. 14-1-29
78 | S8ardar Muhammad Azim 14.1-19 | Rs. 100 p.m.
Khan. -
78 | Sardar Muhammad 14-1-29 | Rs. 100 p.m.

Sardar 8ant Singh : May I know who are the persons who have
been detained for the longest period, and what is that period 1

The Honourable 8ir Henry Craik : T am afraid I cannot say straight
off without going through the statement ; it will take me a minute or
two to go through the statement.

ActivITIES OF THE FOREST RESEAROH INHTITUTE, Dnm Donw.

556. *Mr. Bitakanta Msha.patr& (a) Will Government be pleased to
state how much money it has cost them to establish and maintain the Forest
Research Institute at Dehra Dun, and what is its annual recurring. expen
diture *? X

(b) What are the activities of this Insﬁtute and how many 'm'dmtrlu
have been started thh its help ? )

(c) Out of the concerns started thh the help of thxs Instltuw it any,
what is the pe centage of concerns :qumagec} by Indigns ¥.. .. .- .

Aol

(d) Whatisteps has this Institate taksn toeducate the.public of. Indie
_!:llls(‘ foresi; produets for mdustrlal purposes ? -t

R N L et o pp— - IO L
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Mr. G. B Bajpai : (a) to (d). A statement giving such information
as is available is laid on the table. ’ :

Statement re. Activities of the Forest Research Institute, Dehra Dun, the expenditure
snourred on ils congtruction, cte.

(a) Sauction exists for the expenditure of a sum of Rs. 1,10,08,400 on the Forest
Research ‘Tnstitute projeet but expenditure on construction up to the shd of Mareh,
1934, had ‘been- only Re. 96.73 lakhs.. The average expenditure on its muintenance is
Rs, 237,000 per annum. Recurring expenditure on the Institute varies from your to
year but tho average of the past three yeats is about Ra. 6 lnkka, " .~

(b) The activities of the Institute consist mainly in carrying out research on
forest proifuce, the resalts of which may be of practical utility to Government and
the publie, lead to.the greater. commercial utilisation of forest produets snd add to
soientific knowledge. . Very considerable help has been afforded to the Rosin and
Turpentine, Plywood, Cabinet making, pulp and paper, match and other wood usin
industries of India. Research work has also been carried out in the chumistry o
drugs and medicinal .plants, .in cutch, tanning materials, grass oils and other products.
It is not possible to say how many industries have been started with the help of this
Institute, bit as Y have alréady stated many industries have bemefited by the work
of ‘the Tustitote. U ‘ ' !

.(¢) Government have no information,

(3) The Institute issues an annual report ‘¢ Forest Research in Indin '’ and a
large number of publications which record the results of its work and which are
availuble to the public. In addition several museums and show reems-azenaintained
‘at the lnstitute which are visited by a large number 6f interested persons. The
Institute also possesses a permanent travelling exhibit, . photographs, magic lantern

slides and cinema films.

Aorivrries of THE Forest REsgarcr INsTITUTE, DEERA DUN.

557. *Mr. Sitakanta Mahapatra : (¢) How are the affairs and
activities of the Forest Research Institute managed ! = Are they mapaged
by & Board consisting of Indians who represent the indnétrialists 1
If not, why not ¢ .

(»)- How many Indian ‘students have qualified froin~ the Thstitnte
and are all of them in the employment of the State or #ome other. guthoe-

Mr. G. 8. Bajpai : (a) The Forest Research Institute is adniiuistéijed
by the I'resident under the orders of the Government of Tudia. Triennial
programmes of rekearch work ‘e prepared inn confultation with Provineial
Forest. Departments; There is a Board of Forestry consiykiug of - the
_I_anctpr gener_‘ql of Forests and the Chief Forest Officers of Provinces to
advise the Government of India on the management and work of the Insti-
tute and on general problems connected with forestry. whether adminis-
trative or scientific, which may be referred to it by Government. Close
tonch is 'maintsined 'with the trades concerned through :tie Forest: Heono
mist and the sectional officers coneerned. A proposal to ereate an Advisory
Board on which Commerce ‘and Tndustry would be represented has heen
worked out but, owing to financial stringency, it has not so far materialised.

1Y The Instftuté does not! receive stadents.
AcTiviTIES OF THE MINING INSTITUTE, Drunlr_]mn.
‘588. *Mr. Sitakanta Mahapatra: (&) whit have been. the activia
ties of the Mining Institute at Dhanbad



430 LEGISLATIVE ASSEMBLY. [14Tr Ave. 1934,

. kb) What percentage of the qualified pupils of this Institute are
taken in State services § ' o

(c) What has been the total cost of the Institute in establishing it
and what is the annual recurring expenditure

(d) How is the management of this Institute conducted ?

_(e) Are the results of the researches of this Institute duly circulated
widely enough for the benefit of the general public ¥ If not, why not 1

Mr. E. W. Perry : The Honourable Member is presumably referring
to the Indian School of Mines at Dhanbad.

With regard to parts (a) and (d) of the question, his attention is
invited to the Prospe¢tus of the School, which includes a copy of the Prin-
cipal’s Annual Report. Copies of the Prospectus are available in the
Library of the House. '

() Government have not reserved any percentage of vacancies in
the public services for passed students of the Indian School of Mines as
they consider it undesirable in the public interest that a candidate should
be selected to a service in preference to others of equal or greater merit by
reason only of the fact that he was trained in a particular institution.

(¢) The total cost of the buildings and equipment of the Indian School
of Mines, including residences for staff, etc., up to the end of the year
1¢30-31, was Ras. 15,50,000 approximately. The annual recurring expendi-

ture varies from year to year ; the grant for the current financial year is
Rs. 1,66,000.

(e) The School of Mines is primarily a teaching institution. The
Honourable Member may rest assured that the desirability of publishing
the results of research undertaken at it will not be overlooked.

Mr. Gaya Prasad 8ingh : In view of the fact that the Indian School
of Mines, Dhanbad, is doing very good work what steps do Government
propose to take to encourage the students by helping them to get appoint-
ments after they have finished their course of study in that institution ¢

Mr. B. W. Perry : My information, Sir, is that at the end of last
year for which we have figures (1932-33), every passed student obtained a
post very quickly.

CONVERSION OF ORES OF MINERALS INTO METAL.

559. *Mr. Sitakanta Mahapatra : What steps, if any, have Govern-
ment taken to convert the ores of the different minerals into metal in
India through Indian concerns ! If no steps have been taken, what is
the reason ?

Mr. B. W. Perry : I regret that I do not follow the Honourable Mem-
ber’s question. The initiative in the matter of conversien of mpineral
ore into metal does not rest with Government.

Armus nm OBJECTS OF THE RESEARCHES OF THE FOREST aND MmuNG
INsTITUTES.

{60. *Mr. Sitakanta Mahapatra : What are the pims and objects of
the researches of the Forest and Minipg Tnstitutes § agsts
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' Mr. @ B, Bajpai : As regards the aims and ebjeets of the researches
of the Forest Research Institute, Dehra Dun, the Honourable Member is
referl:ed to the.repl.y Just given to question No. 556. Although the School
of Mines is primarily a teaching institution research work of a miscella-
neous charaeter for the.benefit of the Indian coal producer and consumer
hat been carried on there for g number of years. The question of putting
this researeh on a mere sgystematic basis is under the consideration of the
Government of India..

CONVERSION OF ORES OF MINERALS INTO METAL.

561. *Mr. 8itakanta ‘Mahapatra : (a) Is it a faect that the best
Indian copper mines are in the hands of an English concern incorparated
in England under the name of the ‘' Indian Copper Corporation ’’ ?

(b) Was any chance ever given to any Indian concern to convert
ore into metal in India § If so, in what direction and to whom ?

Mr. E. W. Perry : (a) Meore than half of the copper ore produced in
India in the last calendar year for which figures are available, namely
1982, was obtdined from the Indian Copper Corporation’s mines in t e
Sihghbhum District. :

(b) The Honourable Member is as well aware as 1 am that Indian
coneerns convert ore into metal in India. We have been discussing the
affdirs of one very important concern of this character this Session. If
his question refers only to copper ore, I have no precise information.. The
question eoncerns the provincial transferred subject of ¢ Developmoent of
Industries ",

- PUBLICATIONS CONCERNING INDIAN MINERALS.

H62. *Mr. 8itakanta Mabapatra : Are the publications concernin
the. Indian minerals and the possibilities of utilising them in India pub-
lished in the form of separate pamphlets as is done in England 7 1§ not.
why not ?

Mr. E. W. Perry : The Government of India have published numer-
ous separate pamphlets on Indian minerals and their commercial po-si-
hilities. Recent examples are the volumes on barytas and asbestos in tie
Memoirs of the Geological Survey of India. Other pamphlets have been
issued in a cheaper form.. I should be glad to consider suggestions, bu’
would point out that our Geological Survey has a much smaller staff than
its counterpart:in England.

« AcTIvITIES OF THE INDIAN LaAC RESEARCH INSTITUTE.

563. *Mr. Sitakanta Mahapatra : (a) What have been the getivities
of the Indian Lac Research Institute so far, and what has bern ‘the ot:l
amount. of expenditure up-to-date ? ' |

(b) Why have not the results of their researches received publication
in newspapers and what encouragement has been afforded to Indians ‘o
utilise the results of such researches, if any, to the benefit of the industry
in India ¥ - B L

Mr. @ 8. i : (a) The attention .of the Honourable Membér i
invited to th‘h“"m ‘répokts. and -bubleting of the Imstitube; copies of
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which are available in the Library of the House. The total expenditure
on the Institute since March, 1922, up to the end of March, 1934, was
approximately Rs. 16,00,000.

(.b) The results of the researches are published in the annual reports,
te:chmcal bulletins and pamphlets of the Institute. They have been re-
viewed in the technical Press both in India and abroad and noticed in
th.e dallyt 'Pg'ess. The bulletins and researeh notes of the Institute are
widely distributed and are available to all who are interested in the pro-
duction, manufacture or industrial utilisation of lae.

Dr. Ziauddin Ahmad : May I ask who pays the expenses of this
Institute, the Lac Cess Committee or the Government ?.

Mr. G. B. Bajpai : The Lac Cess Committee which raises its revenur
from the producers of lac. ‘ -

1564*—566°.

TECHNICAL INSTITUTIONS IN INDIA.

567. *Mr. Sitakanta Mahapatra : (a) Will Government be pleased
to state the number of technical institutions in India, run or aided by
Central Government, in each Province ?

(b) What is the annual expenditure on each of them and how many
students come out suecessful every year, and what percentage of them are
provided with employment by Government f

Mr. E. W. Perry : Information has been called for and a reply will
be placed on the table of the House in due course.

RAILWAY ADVERTISEMENTS IN THE VERNAOULAR NEWSPAPERS.

568. *Dr. Ziauddin Ahmad : (a) Will Government be pleased to
state what is the percentage of the Indians who can read and speak

English ?

(b) What is the proportion of Indians who can read and write
vernaculars alone ?

(¢) What proportion of the advertisements did the Railway Eoard
and the Agents send to the vernacular papers 1

Mr. P. R. Rau: (a¢) and (b). I would refer my Honourable frier.nd
to Table XIIT of Volume I of Part IT of the Census Report for India,
pages 426-27, which gives figures of literacy by age.and religion.

(¢) The Railway Board sends no advertisements to vernacular papers.

The information as regards Railway administrations ig not available

Dr. Ziauddin Ahmad : The Honourable gentleman has not given the
reasons why these advertisements are not given to the vernacular papers !
Will he take it from me that the number of persons who can read omlv
the vernacular papers is about ten times the number of those who can
read English newspapers ?

Mr. P. BR. Rau : I see that my Honourable friend has already got in
his possession the information in regard to parts (a) and (b) of hw

These questions will be snswered ‘on the 154k August, 1934,
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question. I may explain that what Railways are copcerned with is to
find out how they can reach the public whom they want to reach by means
of advertisements. So far as the Railway Board is concerned, the orly
advertisements that they issue are in regard to the purchase of the rolling
stock or of coal, and I do not think that anybody who reads only the
vernacular newspapers is likely to be interested in them:. S

. Mr. 8 C. Mitra : Do the same remarks apply with regard to the
advertisements issued by the various Agents ¢’ S

Mr. P. R. Rau : I have already said that T have no information as
regards what Agents are doing.

Dr. Ziauddin Ahmad : We have said repeatedly ou the floor of the
House that the Railway Board here is responsible for all their subordi-
nates including the Agents. My question was not only with regard to
the advertisements issued by the Railway Board, but also with regard to
the advertisements issued by the Agents and Divisional Superintendents
of the different running lines. :

Mr. P. R. Rau : If my Honourable friend wants the information
particularly with ‘regard to the Agents, T shall be happy to get it for
him.

Dr. Ziauddin Ahmad : May I ask, Sir, why the Government ignore
the vernacular papers in giving their advertisements !

Mr. P. R. Rau : T am not in a position to say whether Government
are ignoring the vernacular papers, because I am not aware of all the
advertisements that are being sent by the Railway Administration to
them, but so far as the Railway Board is concerned, I have already ex-
plained why Government eonsidered it unnecessary to send advertisements
to them.

Dr. Ziauddin Ahmad : My question was : What percentage of their
advertisements do the Agents send to the vernacular papers !

Mr. P. R. Rau : I have said already that I will get that information
for my Honourable friend.

Dr. Zisuddin Ahmad : And it will be laid on the table ¢
Mr. P. R. Rau : Yes,

'REPRESENTATIVES OF INDIAN STATES To THE LEAGUE OF NATIONS.

569. *Dr. Ziauddin Ahmad : (a) Is it a fact that some subjects of
the Indian States have been employed by the International Labour Office
as regular members of its staff, though none of the Indian States are

bound by any international labour convention !

(b\ Are Government aware that none of the Geneva _Conventions (of
a non-political character) have been accepted by the Indian States ?

(c) 'Will Government be pleased to state the need of inporporutint:
the representatives of these States in the Government of India’s Delega-
tiqns to the League ! ‘ o

. The Honourable Bir Nripendra Sircar: (a) Government are mot
aware whether any of the Indians, employed by the International
Lahour Offiee, are subjects of States in India. :
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(b) Government are not in a position to make any statement re-
gltdmg action taken in those parts of India whieh are not included
in DBritish India.

. (¢) Inasmuch as the Indian Delegation represents India as a
whole, it would be anomalous to confine their personnel to representa-
tives drawn from British India.

Mr. Gaya Prasad 8ingh : With reference to part (a) of the question,
may 1 know if Indians are appointed in this International Labour Office
without any reference to the Government of India ¥

The Honourable 8ir Nripendra Bircar : So far as 1 am aware, 1o
reference is made to the Government of India.

Dr Ziauddin Ahmad : Ilow is the selection made and in what way
this- Labour Office or its Secretary finds out the quahﬁcatxons of the
Indians ? Are the posts advertised ?

The Honourable 8ir Nripendra 8ircar : I am not in a position to tell
my Honourable friend as to how the man who is employing a elerk
comes lo know of his qualifications. We have no inforwation on the
matter.

Mr. H. P. Mody : Do 1 understand that the Government of- [ndia do
not take any trouble to ascertain which of the importanf Conventions
have been ratified by the States or implemented by them ?

The Honourable 8ir Nripendra Sircar : The Honourable Member
himself must be surely aware which ol the Conventions have been
implemented.

‘Mr. H. P. Mody : But do not the Government of lndia think it
necessary to compile information on this subject and place it on the
table of the llouse ¢

The Honourable Bir Nripendra Sircar : Speaking for myself, I can-
not see any objection, and if the point is pressed I shall have to consider
it.

Mr. H. P. Mody : May I suggest to my Honourable frmnd that this
information would be of extreme impofrtance ¢

The Honourable 8ir Nripendra Sircar : I shall consider this point.

Dr. Zianddin Ahmad : In view of the fact that the Indian States
are not bound to follow the Convention of the League of Nations, may
T ask how far it is desirable to include the members of the Indxan Qtates
in the Indian Delegation ?

The Honourable 8ir anadn Sirear : A specific question raiging
that very point has been sent for answer. and I would ask my Honour-
able friend to wmt for a couple of days.

UTILisATION BY INDIA OF THE TECHNIOAL ORGANISATIONS OF THE Lmetm OoF
NATIONS.

~ B70. *Dr, Zianddin Ahmad : (a) Is it. 3 fact that a .qnmber “of
StnLee-Memhers of ‘the League—mvore espeeially China—have utilised the
technical services of the League for na’tumﬂ reconstm’ctmn fqr examplé,
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%&:ﬁv;wnt of the transport system, sgriculture, educption, health prgapir

(b) Have the Government of India availed of the services which the
,'I‘e::);mcal Orgayjsations of the League are capable of giving ¢ If not, why
pot

- The Honourable 8ir Nripendra Bircar : (¢) The answer is in the
sitinnative,

_ (b) The Government of India have had no occasion to follow
Chipa’s example in soliciting specific assistance from any of the League’s
technical services, but it is very far from being the case that the
Government of India have made no use of their services.

Dr. Ziauddin Ahmad : 1 it not a fact that there are very important
questions waiting for solution such as malaria, cholera, and, therefors,
is it not desirable that we should utilise the services and the resources
of the League of Nations instead of putting burden on the tax-payer
of India ' ’ ’ '

Mr. G. 8. Bajpai : May I answer that question, 8ir, because my
Honourable friend has made reference to malaria and cholera ¥ The
position is that in 1929 the League sent out a Malaria Commission to this
eountry in order to advise the Government of India in regurd to such
measures as they, in the light of their experience elsewhere, considered
to be suited to India’s needs. Over and above that, the League orgauises
malaria courses every year to which we, that is to say, the Provincial
Governments, send officers, and there have been other ways also in which
the Guvernment of India have made use of the League’s epidemiological
and other technical services. ’

Dr. Ziguddin Ahmad: Will Government be pleased to ask the League
of Nations to send their representatives to India to deliver a eourse of
lectures on the prevention of malaria ¢

Mr. G. 8. Bajpai : Well, Sir, seeing that we maintain a Malaria
Survey of our own, which, I think. costs Government in the neighbour-
hood of a lakh and a half, and, further each Provinee has its own
Public iealth Departments including Malarial Experts, 1 do not think
it is really necessary that we should ask the League of Nations to de-
pute anybody to this country to instruct us in a subject about which we
know just as mueh as they deo.

Mr, B. Das; Did not the Government of India avail themselves
of the services of Sir Arthur Salter and did he not submit a report on
the cconomic re-construction of India which has been made use of by

the IMinance Department, ¢

Mr. G. 8. Bajpai: My Honourable friend has corrcctly stated
that Sir Arthur Salter came out to this country two years Ao, but
I think, since then he has severed his conn:ctxon with the Ecmnqmic

Section of the League of Nations.

. Mr. Gaya Prasad Singh : Is it open to the Government of Indis
to communicate with the Lesgue of Natious except through the BSee-

retary of State for India 1 cae Ll
Mr. G. 8. i : Well, Sir, the position, as far as I know i¢ that

inaviinch as thne.jspeﬁ-etury of State for India is respomsibl: for Indla®™
1.302LAD 8
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external relations and as our membership of the League of' Nations is
a manifestation of India’s external status, communications pass through
the Secretary of State.

Dr. Zianddin Ahmad : May I ask the Government of India that
as the question about the competition between the road and rail is of
such a great importance and is. getting more and more important in
India, will they get an expert from the League of Nations to advise us
on this question ?

Mr. G. 8. Bajpai : I think that my Honourable friend, the Financial
(‘ommissioner for Railways, will take due hote of my Honourable friend’s
suggestion.

Mr. President (The Ionourable Sir Shanmukham Chetty) : Next
question.’

INDIA’S REPRESENTATIVES TO THE LEAGUE OF NATIONS.

671. *Dr. Zianddin Ahmad : Are Government prepared to consider
that steps should be taken to include in India’s Delegation to the League
of Nations each year (i) at least one Member of the Governor (leneral’s
Executive Council, and (i) one Member of the Opposition in the Legis-
lative Arcsembly, the latter being selected by the Members of this House
and the Council of State ?

The Honourable 8ir Nripendra 8ircar : Government must reserve
absolute diseretion to seleet what appears to them to be the best avail-
able delegation in the circumstances of any particular year, and if only
for the reason that there may well be occasions on which it would be im-
possible to dispense with the presence i India of any Member of the
Executive Council, they cannot lay upon themselves the rule of including a
Member of the Executive Council in every delegation. The selection of
& wember of the delegation by the Members of the Legislative Assembly
and the Council of State from amung Members of the Opposition in the
Assembly would, manifestly, be incompatible with the fact that delegates
are bound by instructions which they receive from the Government.

Bir Abdur Rahim : Have they been given a brief ?

The Honourable 8ir Nripendra 8ircar: Yes. You may call it a
brief.

Disoussion oF THE REPORTs OF THE INDIAN DELEGATION TO THE LEAGUE OF
NATIONS IN THE LEGISLATIVE ASSEMBLY.

. B72. *Dr. Ziauddin Ahmad : Do Government propose to give an
opportunity to this House to discuss the reports of the Indian Dclegation
to the League of Nations 1

The Honourable Sir Mripendra 8iroar : The Ionourable Member is
referred to my reply to part (¢) to his own question No. 503, answered
on the 9th August, 1984. If Government ar¢ made: aware through the
recognised channel of Party Leaders :that there was a general desive to
discuss any future report otherwise than on a Resolution making
specific recommendations with reference thereto, they would certainly
Be prepared to consider the possibility of alloting time for the purpose-
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Dr. Ziauddin Ahmad : Does it include a discussion on the report
for 1933 ¢ ‘

The Honourable 8ir Nripendra Sircar : My answer was that they
wauld be prepared to consider any future report. '

Dr. Ziauddin Ahmad : That is the report for 1934 and of later
dates. and not the latest report available. '

The. Honourable Bir Nripendra 8ircar : I have not eonsidered that
but I think that you are all anxious to get away from this place,

Dr. Zisuddin Ahmad : Since the latest report available is the 1933
report, can we have an-opportunity of discussing that report before this
Agsembly disperses
. The Honourable 8ir Nripendra Sircar : I do not think that is
likely. having regard to the time at our disposal.

EARMARKING OF A PorTION OF INDIA’S CONTRIBUTION TO THE LEAGUE OF
NATIONS FOR THE MAINTENANCE OF THE PARIS INSTITUTE OF INTELLECT-
UAL Co-OPERATION, ETC.

573. *Dr. Zianddin Ahmad : (¢) Have Government asked the
League of Nations that certain portions of India’s contributien for the
maintenance of the League should be earmarked for the Paris International
Institute of Intellectual Co-operation, the Rome Institute of Hducational
Cinematography, ete., which are run under the auspices of the League,
but which are to a certain extent autonomous bodies ?

(h) TIs there any Indian on the staff of the Paris Institute of
Intellectual Co-operation %

The Honourable 8ir Nripendra 8ircar : (a) No.
D) The Government of India have no information on the subjcet.

REPRESENTATIVE OF THE GOVERNMENT OF INDIA ON THE Lac CEss COMMITTEE.

574. *Mr. G. Morgan : (a) Is it a fact that the Government of India
are represented on the Liac Cess Committee by the Vice-Chairman of the
Imperial Council of Agricnltural Research ¢ If so, what are the position
and powers of this Government representative 1

(b) Is it a faot that the Department of the Government of India,
which deals -with the Lac Cess Committee questions, does so through the
Tmperial Couneil of Agricultural Research §

Mr. G. 8. Bajpai: (¢) The Vice-Chairman, Imperial Council of
Agrienltural Research, is ez-officio President of the Committce. Mis
powers as President are regulated by the Indian Lac Cess Act and the
rules made under the Act, copies of which are available in the Library
of the House. ,

(b) The Imperial Council of Agricultural Research, on its admivis-
trative side, is a Department of the Government of India, and questions
connected with the Indian Lac Cess Committee have been allotted to
it under the rules of business. : . ;

Mr. X. 0. Neogy : Is the Honourable Mcember aware that there is
u section of the Indian public which holds that the control exercised

L3021L.AD B2
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by the Government aver the aeivities: of the Laec Ceés Commisttec is not
adequate ?

Mr. G. 8. Bajpai : The questions and answers on this suby-ct in

this Session, I think, have amply demonstrated that not only is there

gaction outsxde, but a section inside this House, that eonsiders that
he control is not as effective as they would wish it to be.

" Mr. Gays Praged Singh: A very mportant section iuside this

Touse.

:::::

575 *Mr G Morgan (a) Is it a fact that Govemment have so
far taken no action on the following rmlnﬁons adopted by the Lac Cess
Committee :

(1) tc delegate its powers to an Executive Sub-Committes (resolu-
tion of Oetober, 1933), and

() resotution of March, 1934, recommendmg leave rules for em-
ployees,

and that up to date the Committee has adopted no rules and consequently
its employees have great difficulty in applying for leave when required ?

X (b) If the answer to part (a) be i the affirmative, will Government
lc,pfed ‘to state what action they intend to take in order to give effect
a: tesolution of Qetober, 1933 1

Mr. & # Bajpai: (a) (:) and (b). Yes. The matter is still
under consideration.

(¢) (#). The position ¥ not as stated in the question. In Octo-
bey, 1933, the Indian Lae Cess Committee passed a resolution adopting
the leave rules contained in the Fundamental Rules and Supplementary
Rules of the Goverpment of India ag the leave rules for employces of
the Indian Lac Cess Committee. These proposals were sanctioned by
Guqupem: and these. leave rules aye :in foree.. In March, 1934, s reso-
Intion was pasped b'y the Committeg, the effect of which would be to
gﬂm further concessions pot admissible under ‘the Fundamental Rules.

\is proposal is under examimation. '

. Mr. B, Das : In the matber of :delegation of power to the Executive
Committee, will the Government bear in mind the facts that have been
pointed out by this side of the House' and will the Government delegate
b Birihe, vower o fhis Frosutive Commitor s o ol

. D,Ir Q. ‘3- The Posxtlon is that ‘at the present moment

thc’r'd s né execil sub dommittee. "’
Mr. Gaya Blggh Will the Hopourahle, Member state the
mmitted’ g, w(héther omcxp.'[s and European

cbquéltl
'de pot pﬂgopmafe th etg ?

rw‘ i,

Mr G 8. Bajpai : T have answered smml quemm on that point

before.i.har compoition, of the ey mv  in_subsestion- (1)
[¢ House desires, I
%”‘H‘ ’tl d,fgf')gg , ar 2;? t‘hmactu racm ropo 10?1 is eon;ear;g&d the



position 3s that atithe present momtent imélhding lyatih Sffickals ithere
is f pregonderanee of Initiams 1 - : I
Mr. Gaya Prasad Biiffi : Tnéluding, hidian oMeldt

Mr. B. Das : But mostly laymen.

- 'ProvineNT Funp Acoouwts or Exproyese oF TaE: Lt Ckss GOMMITTEE.
B8, *Mr. @ Morgan: (d) Is it a fact that the . ?pov;aent‘.;ﬁq‘i‘;t
accounts ol employees, of the Lac Cess Committee, have not been, properly
maintained under the President’s supervision, and that the Audit Depart-
ment has been asked to reconstritet themi for the last three yours't -

(b) Is it a faet that the Committee in March last recommended reo-
newal of the contracts of certain employees and that the Governient of
Iandia Lave taken no steps in the -matter ?

Mr. G. 8. Bajpai: (a) The Provident Fund Accounis arc maiit:
tained by the Secretary. The audit report for 1932-33 showed that
the aceounts had not 'been aintained in ‘the yproper forin. - Afrange-
ments were accordingly ‘made fot the aeeounts ‘to be prepared in the
" prescribed form by the Audit Department.

(b) Yes. The matter is under consideration.

Mr. K. C. Neogy : Are the accounts and these audit reports regus
larly published by Government as perhaps required by ‘the rules ! 5

Mr. G. 8. Bajpai : The audit reports are printed and submitted to
the Government of India. but I could not say offhand as to‘whother
they are actually published. But if my Honourable friend desires that
they should be published, I will have that suggestion considered. __

Mr. Gaya Prasad 8ingh: Is this audit report placed before the
Publie Accounts Committee ? o

~ Mr. G, 8 Bajpai: No, Sir, because the accounts of the Committeé
and their funds do not pass through the accounts of the Government o.
India at all. They are entirely separate. .
~ Mr. K. 0. Neogy : Is it a fact that the audit reports in the past
few years have disclosed irregularities of accounts of a certain charac-
ter ¢ ' f

Mr. G. 8. Bajpai : I think the irregularities that have been revenléd
by the audit report are all of a minor character, but they have laid
stress upon certain concessions being enjoyed by the staff which they
consider to be incompatible with the funddmental 'Rﬁlps.‘ : o

“Mr. K. 0. Neogy : Is that matter under the consideration of the
Government of India ¥ -

Mr. & 8. Bajpai : The Government of India have already: considered.
that matter and find that inasmuch as most of these ﬁox}ce;mona :l;:
guaranteed to_these officers hy coptracts which are still in foree, tI
ngi ioh of ho&?fi’fiﬂs fheéc%’ceb&)nﬁ cén nore sull,f:gﬁly be ta‘l‘:en up
when the cotitradtd thibifiitate. ~ ' | .

Mk B Dus: Does the ViecChaibthdh of the Tripierdtal Oounkll: of
Agvicultaws] Researsh, who H the PreMdeiit, ekdmine fliedé cortrnets:
Betars thiy ave setudfly contracted for t - R
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Mr. @ 8 Bajpai: As I have already informed the House on a pre-
vions ocecasion, the existing contracts were started before the Vice-
Chairman became the President of the Committee.

AMENDMENT OF THE MC dnss’ Aor.

577. *Mr. G. Morgan : Do Government propose to consider the
question of amending the Lac Cess Act in order to remove the anomaly of
the administrative department of Government being also represented on
the Exeeutive of the Committee ?

Mr. G. 8, Bajpai.: Government do.not consider the presence of.the
Vice-Chairman, Imperial Council of Agricultural Research, on the Indian
Lac Cess Comnnttee ‘to be anomalous. The second part of the question,
does not, therefore, arise.

Mr, K. C. Neogy : llis presence will rather be inconvenient for some
people.

APPOINTMENT OF INDIAN TERRITORIAL FORCE OFFICERS TO THE
CANTONMENTS DEPARTMENT.

578. *Mr. Gaya Prasad 8ingh: (a) Will Government kindly state
how many Indian Territorial Force officers have been appointed to the
Cantonments Department, for the last two years ¢ If none, are Govern-
ment aware that a few deserving officers of the Force would be passing
the age limit, if their claims for employment to the department are not
entertained ?

(b) Do Government propose to call for their applications in order
to enable them to take their chances of appointment to the Cantonments
Department ¢

(e¢) 1f Government cannot immediately call for their applications, in
Justice to the claims of such of the ofticers who are now fully qgualified
for appeintment with the department, will they condone a slight over-age
in their cascs if the recruitment bhegins at a later date so as not to debar
them frem entering this department ?

(d) Will the claims of these officers who are now eligible for employ-
ment in the Cantonments Department be adversely affected under the
new scheme for recruitment for the posts of Cantonment Executive
Officers ¢

Lieut.-Oolonel A. F. R. Lumby : (a) Two.

(b) and (c). Do not arise. Applications will, however, be called for
when vacancies are likely to occur. I am afraid it would not be possible
to waive the rule as regards age.

(d) The scheme is still under consideration, and I am, therefore,
unable to give a definite answer.

ProvisION oF OPPORTUNITIES TO THE OFFICERS OF THE INDIAN TERRITORIAL
FoRCE FOR TRAINING WITH THE REGULAR UNITs.

. B79.. *Mr. Gays Prasad Singh : With reference to their reply to my
starred question No. 88 (c) of the 19th July, 1934, are Government pre-
pared 10 provide opportunities to the officers of the Indian Territorial
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Foree for training with the Regular Units throughout the non-training

periods of the Force in order to improve the military efficiency of the

ggutst'} l?i 80, do Government propose to take the necessary steps iu this
irection

_ Lieut.-Colonel A. F. R. Lumby : The regulations permit of the train-
ing of officers of the Indian Territorial Force with regular units, at their
own request and subject to the approval of the District Commander, up
to the limit of the funds available for extra training. Practical effect is
given to this r}xle,_ and, as stated in my reply to the Honourable Member’s
previous question, opportunities are provided annually for such training.
I regret that at present no steps can be taken to increase the allotment of
money made for this purpose.

ALLEGED REPRESSIVE MEASURES TAKEN AGAINST KHAN ABDUL SaMAD KHAN
, AND Mir ABpUL Aziz KHAN OF BALUCHISTAN.

580. *Maulvi Muhammad Bhafee Daoodi : Are Government aware
that the Karachi Baluchistan Reform Committee have issued a statement
in regard to repressive measures taken against Khan Abdul S8amad Khan
Achakzai and Mir Abdul Aziz Khan Kurd, under the signatures of the
following thirteen leading men of Karachi :

(1) Jamshed Nusserwanji (Chairman), Mayor, Karachi,
(2) Ilaji Abdullah Haroon, M.L.A,,
(3) Naraindas A. Bechar, ez-M.I..C,,
(4) Sheik Abdul Majid, M.L.C,,
(5) Ghazdar, M.LL.C,,
(6) Jethmal Parsram,
(7) Tarachand J. Lalwani,
(8) R. K. Sidhva,
(9) Hatim A. Alvi,
(10) D. P. Dastur,
(11) Hakim Fateh Mahomed,
{12) Mnjtabba, and
(13) PRirbux,
£rom their ofice 8indhuri, Bunder Road, Karachi !
Mr. H. A. F. Metcalfe : Yes.

ConvicTioN oF KHAN ABDUL SAMAD KHAN OF BALUCHISTAN.

. 581. *Maulvi Mubhammad Shafee Daoodi: (3) Are Government
aware that Khan Abdul Samad Khan of Baluchistan had gone to Karachi
in the beginning of January last !

 (b). Ts it a fact that a representative public meeting of the citizens
of K(arachi was called and influential men, like Mir Ayub Khan, First
Class Magistrate and other title-holders were present at the meeting, and
the Mayor of Karachi, Mr, Jamshed Nusserwan)l, presided over dtha

meeting ?
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{8) 18 it & fdet ¢hat Khan Abdul Betad Khan’s speech in the mest-
iftg @enigtided for Bdluchister elementary righu of elvic wnd political
life 7

(d) Is it a fact that a resolution to that effect was unaiiimotisty
ldc};ted at that meeting ahd a onimmittee was Mippointed te carry o the
work ¢

(2) 18 1 a fact that Khan Abdtl Bainad Khati Teft for Batushidtn
at‘tvi' ﬂmt meefuig and soon after he wias arrested in Baluelistah ¢t

a_fact that he wa%urested under section 40 of the F‘ronﬂet
Cm ?xn ut the Court, Magistrate charged him undex
sectlon -A of Inc ian Penal Code, and sent him for trial to the local
Jirga of Pishin Dlstnct ?

1g) B it n fact that the Jirga at first sent back the case vh the plea
that they had ne jurisdictiin in the matter, but, eventually they found
nothing wrong in the speech of the said Khan for which he was tried {

A) Is it a fact ﬂmt the offence for whiech he was convicted, was one
ot mahing agitation in Karachi about the affairs of Baluchastan and he
was genteneed to simple A class imprisonment ?

(1) Is it a fact that the Quetta-Pishin Political Agent changed the
simple A class.imprisonment to hard labour for three vears and demanded
security for Rs. 3,000 after release §

Mr. H. A F. Metcalfe : The detailed information asked for is not
available but the Local Administration have been asked for a full report
end the information will be laid on the table in due course.

Dr. Zisuddin Abmad : May 1 ask—perhaps the Law Member can
answer—if it is legal for one Local Government to prosecute a person for
an offence committed in another Province ¢

Mr. President (The Honourable Sir Shanmukham Chetiv) : The
Hononrable Member cannot have legal opinion without paying fees for
it |

Dr. Ziauddin Ahmad : Was this prosecution correct legally ?

Mr. H A F. Metcalfe : It is, of course, impossible for me to give
any legal opinion on that, but the point, I understand, was considered
by the local Judlcxal admmlstratlon, and T am, as a matter of fact, making
further mqumes into the point on which I will consult the Legmlatwe
Department in due course.

Sardar 8ant 8ingh : May I know what were the quahﬁcatlons of
those persous, whq . constituted the jirge, to understand the law on the
pomt ?

g}. ‘. " lmcatfé T h"a\c ih}formﬁtfnn af present as t6 who
the raéfbers weré who constitited t e #rga : it _is, theréfore, quite jr-
possible for me to say what their qualifications were.

gu it Bingh  Does the Honourable Member .know that ¢
people jn | Lt‘et _ iolp. tely dissatisfied that a crime like sedition shoul
be reféfred to a jirge of iiterate persons

Mr. H. A. F. Metcalfe : I have no information on that point. +
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e Wml Bl‘-::‘t:&lgh :ttmydl h]:ﬂ}:hn;r my H’onou'r"atﬂe friend that lI
AVE 1 tly vist uetta and that ‘e 18 4 lot of feeli inst this
prusedure by theé Government ¢m that point 1 e e

Mr, ﬂ 'ﬂ. ¥. Metcalfe : I do not know how recently the Honourable
gmt‘on visited Quetta : when I visited it a year ago, there was no dissatis-
etion. :
mdir Sant Bhigh : I only visited it in the month of July last.

‘ Dr: Ziauddin Ahmad : May I know whether any person who comes
into this country and commits an offence is entitled to demand that he
;ﬂng\}ld'be tried ascording to the law of his own land and not the law of
namn

Mr B A. !' ﬁeigcalfe : The Honourable Member is again asking
for a legal opinion which I am not prepared to give on the floor of the
House.

MY Gaya Prasad Singh : Before launching this prosecution, was
the Law Member or any legal authority consulted ?

Mr. H. A F. Metcalfe : The opinion of the Government of Indie
was certainly not taken. It is a matter within the competence of the local
adwministration.

Bardar 8ant Singh : Did the Honourable Member make inquiries
as to the qualifications of the persons who constituted the jiwga to decide
a difficult and complex question like that of sedition ?

‘Mr. H. A. F. Metcalfe : I have already stated that I am making the
fullest inquiries, but until I get the answers, I am not in a position to make
a statement on the subject.

Dr, Zianddin Ahmad : What is the procedure—not the legal opinion
—in this country where a person who belongs to a foreign nation commits
a crime in India ? Is he tried by Indian law or by the law of his own
native country %

Mr. H A F. Metcalfe : Unless he has extra-territorial rights,
whieh, 80 far as I know, do not exist in India, he is tried by the law of
the ¢ountry.

8ir Abdur Rahim : Is a man. who is tried before a jirga, entitled
to any professional legal assistanee $ o

Mr. H. A F. Metcalfe : Actually, under the Frontier Crimes Regu-
lation, which governs jirga procedure, legal assistance is not permitted.
There is a definite section in that Regulation to this effect.

Sir Abdur Rabim : Are there any special teasons for refusing such
assistance ? : '

Mr. H. A. F. Metcalfe : I assume there were special reasons when
the patticular debtion was' framed, but that wds a good anf years ago,
and ¥ am not now ifi a position to state exactly what those reasons were.

8ir Abdur Rahim : Will the Honourable Member ¢onsider the ad-
vizability of revising that provision of thé law then ?

M'r. H A. F. Metcalfe : Tt can certainly be considered : T think it
has pften been eonsidered befo.r.gnd: so far np actin has beem talen to
repcal that particular section of the Regulation. .
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. Dr, Zisuddin Ahmad : Is it not a fact that once jirge has given its
opinion and that opinion is not favoured by the A. G. G. or the authorities,
the authority could dismiss that jirga and appoint another jirga and if
necessary a third jirga till the required decision has been obtained -

. Mr. H. A F. Metoalfe : If the Honourable Member will' consult for
himself the Frontier Crimes Regulation, he will find all the procedure laid
down. If he wishes me to detail it on the floor of the House, I will attempt
to do so, but it would seem to be more convenient that the Honourable

Mewber should look up the Regulation himself.

 Dr. Zisuddin Ahmad : I have looked up the Regulation, but I
should like the House also to know whether it is not a fact that a jérga

can be dismissed and a new jirga can be appointed, and another appointed
in its place, and so on. ’ '

Mr. H. A. F. Metcalfe : May I explain, Sir, that that is not exactly
the case. The position is that a jirga can be dissolved by the officer who
convenes it, and then if the officer is dissatisfied with the opinion given
by the jirga he is entitled, but only with the previous sanction of the Agent
to the Governor General or the Chief Commissioner, as the case may be,
to convene another jirga on the same subject. That is the legal position.

Sir Abdur Rahim : Is there any appeal allowed to any higher
authority from the decision or sentence of a firga 1

Mr. H A F. Metcalfe : The jirga does not really sentence at all :
it is the officer who convenes the jirga who sentences : the jirga can only
give an opinion, and the officer then, who has convened the jirga, pro-
noances an order on that opinion. The officer cannot convict unless the
Jirga conviets or gives an opinion in favour of convietion. Any convietion
or any order passed by the officer, in pursuance of an opinion given by a
Jirgu, can be revised by higher authority who is the A. G. G. in Baluchistan.
There is no other appeal.

8ir Abdur Rahim : Is that appeal heard publicly and is there any
professional legal assistance allowed to the appellant %

Mr. H. A. F. Metcalfe : I have already explained that at no stage of
the jirga proceedings are any legal practitioners allowed to appear. That
is the position.

8ir Abdur Rahim : Is the proceeding before the appellate authority
-open to the public ¢

Mr. H. A. F. Metcalfe : Any person who wishes can obtain a copy
of the order of the revisional authority.

8ir Abdur Rahim : Does the appellate Court hear the appeal sitting
in public ?

Mr. H. A. F. Metcalfe : Definitely, no. .

Mr. K. 0. Neogy : Will the Honourable the Home Member consider
the desirability of substituting the jirga system for the Code of Criminal
Procedure throughout British India ?

(No answer.)

Mr. T. R. Phookun : Are the proceedings of the revising Court

mordqd ? : AR . e

Mr. H. A, ¥F. Metcalfe : No : thére is no.record whatever, except
the order passed by the revising authority. ’
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ExonaNe®s. FRoM Lowes To HioHER LEVEL OF PHAGLI QUARTERS IN SIMLA.

582. *Mr, Muha.mm‘ad Muagzam ‘8ahib Bahadur : (¢) Will Govern-

ment please state whether under the Rules for allotment of Phagli Gov-
ernment quarters the exchanges from lower to higher level are made on
1st April of each year ¥ .
) (b) Will Government please state whether some of the clerks living
in lower levels of quarters and who were allatted quarters from a lower
level to a higher level could not be present in Simla on 1st April, 1934, on
account of the late move of the Government of India §

(¢) Isit a fact that the local P. W. D. took advantage of the inability
of their presencé in Simla and gave the higher level quarters to their
friends who were for the first time allotted Government quarters and were
not entitled to occupy these quarters ?

(d) Will Government please state whether one of the persons namely
Mr, Mohan Lal Bajaj who has been given quarters on a higher level under
the above pretext, is a close relation of a Superintendent in the P. W.
Branch of the Industries and Liabour Department ¢

The Honourable 8ir Frank Noyce : (¢) Applications for the allot-
ment of quarters in Simla must he made to the Estate Officer by the 1st of
July next before the financial year or the season for which an allotment is
required. Allotments, including those made on the transfer of lien, are
thus carried out some months before the 1st of April, the date on which the
finaneial year and the Simla season commence. But it is correct that actual
changes in the occupation of quarters are made with effect from the 1st of

April in each year.
{b) Yes.
{¢) No.

(d) The Honourable Member is, T think, under some misunderstanding.

The only disadvantage, which a prospective tenant suffers, if he is unable
to be present in Simla on the 1st of April, is that he may be put to some
inconvenience if he has to move his personal effects from one set of quarters
to another. The Executive Engineer requested the clerks whose liens had
been transferred to send him their keys so that he might move their personal
effects to their new quarters and might have their old quarters put in order
for the incoming tenants. Mr. Mohan Lal Bajaj was allotled guarters
on the lower level, but the outgoing tenant of those quarters, who was to
oteupy quarters on the higher level, failed to send his keys to the Executive
Engineer or to vacate his old quarters. In the circumstances, Mr. Mohan
Lal Bajaj, was permitted, for the current year only, to occupy the vacant
quarters on the higher level. Tt is a fact that he is the nephew of a Super-
intendent in the Public Works Branch of the Industries and Labour De-
partment, but in.the circumstances this appears to me to be immaterial.

_ AvrotumNT OF QUARTERS IN SDMLA.

583. *Mr. Mubammad Muazzam 8ahib Bahadur : (a) Will Govern-
ment plegse state whether under the Rules for allotment of quarters in
Simla, preference is given to juniors in pay !

(b) Will Government. please state whether it is a fact that in
accordance with the list despatched by the Indian Stores Department-
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Me, Rajédrs Siagh beiug the junior most in pay was tlommumnn
the waiting list for Simla unorthodox quarters i ,

(¢) I8 it a fact that his claims have been gnm-od end M.r Chununi
L&l Gurg, who being senior in pay end muweh junmior on the waitimg list
referred to above, has been allotted quarters in preference to Mr. Ragehdra
Singh ¢

(d) Will Government please state whether they have considered the
dexirability of investigating whether any of the P. W. D. officials have
showri undue favour to certain clerks ¢

(¢) Will Government please¢ state whether they are prepered to c¢on-
gider the amendment of the Rule so that the ‘eletks who are unable to
come up to Simla by the 1st April, on account of the late move of the
Government of India, may not be victimised in this respect ?

The Honourable Bir Frank Noyee : (a) Yes.

(b) and (c). There are two men named RaJendra Smgh ' gerving
in the Indian Stores Department. The name included in the list to whith
the Honourable Member refers was that of Mr. Rajendra Singh I. Mr.
Rijendra Singh T had elected to live in orthodex style and, under the orders
o? Government, clerks who had elected to live in unorthodox style had t»
bé given preferenee over him. It subsequently appeared that the clerk
who requiréd nnorthodox quarters was Mr. Rajendra Singh II, but it was
nécessary for the Estate Officer to act on the information supphed to him
#hd his decision in favour of Mr. Chunni Lal Gurg was, therefore, correct.

(d) No.

(e) No amendment of the rules appears to be necessary. The
allotments are made considerably in advarce of the 1st of April in each
year, and the presence of a particular clerk in Simla on that date has
nothing to do with his title to occupy particular quarters.

RepucrioN In THE DELHT CAMP ALLOWANCE OF THE ARMY HEADQUARTERS
STAFF,

584. *Mr. D. K. Lahiri Ohaudhury : (a) Is it a fact that Tovern-
meut propose to reduce the Delhi Camp Allowance for the Members of
the staff of the Army Headquarters, proceeding to Delhi, in order to give
such of the staff as do not go to Delhi the benefit of the reduction ?

(b) Is it not a fact that the objeet of this allowance. is to compensate
the stefl for having to leave their permanent headquarters at Simla, on
the: same principle as the House Rent. Allowance is given to the staff of
the 'iwil Secretariat in Simda ¢

(e} Ts it & fact that thid allowance -has been enjoyved by the staff
for many years ¥ If so, what is the reasom for ths preposed reduction ?

(d) Is it a fact that it is ipmposed to iednce ;the allowance out of
all proportion to the present sca and that the lower pa:d stalf and lady
cleiks will be very @ =

(¢)Arée Government aware ﬂu{) the b,ré" e.d rec‘lucmon m‘l o'ye.rs{fp

very hardly on those who have to break up their homes in Simla an('f set

un new’ hn'nm in-Dethi; and thtw the ' pmpom] g msilg g¥eral dis-
‘and adaPm § -
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f) If.the answers to parts (a). (d), (¢), (d) and (e), above be in
the uffirmative, do Government propose to re-examine the matter fully and
drop the proposal ? If not, why mot ? '

Lieut.-Oclonel A. F. R. Lumby : (¢) to (f). Proposal of this
nature is under consideration. I am afraid, however, that I cannot at thig
stage give any details of it.

PERCENTAGE ALLOTTED TO EUROPEANS AND ANGLO-INDIANS OF THE CoxNTROL
STAFF ON THE BoMBAY, BARODA AND CENTRAL INDIA RaiLway,

580, *Bhai Parma Nand : (a) Is it a fact that the strength of the
Control Staff is maintained at 50 per cent. Europeans and Anglo-Indians,
angd 50 per cent. Indians, on Metre Gauge System over the Bombay, Baroda
and Central India Railway f 1f so, why is such high percentage allotted
to Europeans and Anglo-Indians ¢

(3) Has any Indian Controller been premoted to Station Master’s
Branch, like European and Anglo-Indian Controllers, Messrs. Bickers and
Garlings ! If not, why not 1

(¢) Is it & fact that Messrs. Hemmer and Lamas are over and above
the pcercentage and have been given Rs. 50 promotion from Rs. 70 to
Rs. 120 ag Probationary Controllers, although they are junior and over
and above the percentage ¥ If so, why ?

(d) Is there any Indian trained Controller being given any such
promotion ¢ If not, why pot ?

{¢) Is it a fact that the designation of European and Anglo-Indian
Probationary Controllers after having their extraordinary lifts, was
changed ta Guard ? Does thig change allow them to earn allowance while
workipg in Control ¢ Is any Indian trained Controller treated in this
manner, if not, why not ¢

(f) Is it a fact that the staff in general get some promotion after
qualifying themselves for some higher grade and Indian trained Controllers
are debarred the privilege ¢ If so, why ! Is the Agent, Bombay, Baroda
and Contral India Railway, ready to remove the racial discrimination from
Metre Gauge aud to accord the same treatmept to the Imdian trained
Controllers with due consideration to their arduous duties and grant some
p{;qlgotiom ? )

. Ms. P. R. Rau ; The information is heing collected and will be laid
on the table in due course.

BTOPPAGE OF TRAFFIC AT KANDAGHAT ON THE KALKA-S1MLA CART RoAD.

598, *Mr. 8. 0. Mitre : (¢) With reference to the reply of the
Hononrahle Mr. Haig to my supplementary questian on thg 21st Septem-
ber, 1932, that every effort ig made to cause the least possible inconve-
nience to the public in connection with the stoppage of trafflc on the
Kalka-Simla Road—due to the tours of Their Excellencies, will Govern-’
ment be pleased to siato on how many other eccasions the incomvenience
ofi-the publie officiale otker than His Excellency the Visceray, and the Mepy
bers of the Indian Legislature, due to the holding up of the m.on_t,lw[
Kalka-Simla Road on account of the journeys of Their Excellencies, has
been ventilated thréugh this House !
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(b) Are.Government aware that on the 21st July, 1934, a large
niimber of cars were held up at Kendaghat owing to the tour of MHis
Excellency the Viceroy to Kalka by road motor ¢

(¢) Are Government aware that ears were held up at Kandaghat
without giving any notice to the road motor passengers at Kalka us 1o
their possibility of being held up on the road for indefinite period 1

(d) Are. Government aware that road motor passengers were not
allowed even to halt at Solon by the police ¢ ‘ o

(¢) Will Government be pleased to state why no timely notice is
issued to railway passengers at Kalka that the road motors dare liahle {o
be beld up on the road ¢

(f) Are Government aware that Col. Dickens who arrived at Kanda-
ghat at 8 AM. was held up till 10-35 a.m, ¢

(g9) Are Government aware that Mr. Ramsay Scott, M.L.A., arrived
Kandaghat at 8-30 a.M. and was held up till 10-35 a.m. ¢

The Honourable Sir Henry Oraik : With your permission, Sir, I
propose to reply to questions Nos, 586, 587, 588 and 589 together. T have
made enquiries in the matter, and will lay the result on the table in dug
course,

BT0oPPAGE OF TRAFFIC AT KANDAGHAT ON THE KALKA-SIMLA CART RoAD.

$587. *Mr. 8. C. Mitra : (a) Will Government be pleased to state
the tine that is taken ordinarily by road motors to reach Simla from
Kandaghat ¢

(b) Are Government aware that the questioner himself who was sick
on that day arrived at Kandaghat at 9-15 A.M. and was also held up till
10-35 am. ?

(¢) Are Government aware that the police staff and sergeant on duty
at Kandaghat informed all the road motor passengers that Deputy Com-
missioner’s orders are to hold up all motors irrespective of the position,
status or emergency due to illness or any other emergencies concerning
even life and death of persons ? If not, do Government propose to enquire
into all the above grievances ¢ If not, why not ¢

. (d) Will Government be pleased to state the reasons for holding up
of all cars at Kandaghat without any due notice being given to such
passengers at Kalka ¢ Do Government propose to do so in future t If
not, why not ?

S1oPPAGE OF TRAFFIC AT KANDAGHAT ON THE KaLxa-SiMLA CART Roap.

1%88. *Mr. 8. 0. Mitra : (a) Will Government be pleased to state
the cost of police arrangements due to Their Excellencies patronizing the
road moetors in preference to the State Railway Saloons 1

(b) Will Government be pleased to state since when Their Excelien-
cies have begun to patromizé road motor in-preferénce to railway saloons
between Kalka and Simla ? ' =

{For answer to this question, sec answer to question No. 586.
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(c) Are Government aware that the f
) men r requent use of th
?{yll’l‘hgl_r lExg‘e-llencles' 18 setting example to the pubklie n:tr(t)zdu‘;:tgll\:
alka-Simla State Railway ! If not, do they propose to enquire as to

bew far it is true * If not, why not ¢
. {d) Will Government be pleased to st
$ ate th i
ro?d motor traffic was closed between Sim,lae t:mc‘l3 ?Kl;ﬂl;el;\:g Z:Z?:sée:ﬁ
;: ;x!'m”rt;:h tlﬁel eu?’.%t t})lf }Llf rolaisi3 ?)‘uy T(iwi}r Excellencies during the iasl' one
r e d y, . , and the numb voad was
closed to public traffic on’each of such occasl}g]nse; of houra the suad was

BTOPPAGE OF TRAFFIO AT KANDAGHAT ON THE Karka-Simra Cart Roap.,

1589. *Mr. 8. C. Mitra : (a) Do Government ny

e : e s o(a) ropose to const
rq:]v;vay motor saloon for Thqlr Excellencies betweg)n t}l)le ViceregI:II li::)(:itgt'a
Sntn_a:i a(x;d Kalka t'1:‘0!' relieving the public of these inconvenienees ¢ Ié
not, do overnment propose not to close traffic of motors be (
end Simla  when Their Excellencies use that road ? ™ Detween Hulke

(b) Do Government propose to send a motor a mile in advance of

Their Excellencies’ car so that police may stop the traffic after such
advance car has passed at definite spots ?

REDUCTION OF INDIA’S CONTRIBUTION To THE LEAGUE oF NATIONS.

590. *Lala Rameshwar Prasad Bagla : (a) Is it a fact that Lord
Lytton was himself a delegate to the League of Nations and protusted
against the amount which was levied on India as contribution to the

League of Nations ?
(b) If the answer to part (a) be in the affirmative, will Government
be pleased to state what steps they have taken in this direction ?

(¢) Have Government so far made any definite representation to the
League of Nations with regard to the reduction of India’s contribution ¢

If not, why not ¢

The Honourable 8ir Nripendra Bircar : (¢) The Honourable Member
is doubtless referring to the speech made by Lord Lytton, as Leader of the
Indian Delegation to the 1928 Session of the Assembly of the League. The
Honourable Member will find the speech reproduced in annex II of Ap-
pendix IIT to the Report of the Indian Delegates to that session. ‘

(b) There are only two means by which a reduction could be secured
in the amount of India’s contribution to the League, namely, first, a re-
duction in the total expenditure of the League, and secondly, a reduction
in the proportion of the total expenditure payable by India. If the
Honourable Member will refer to the relevant passages in the reports of
the Indian Delegations to the Sessions of the Assembly from 1930 to 1933
inclusive, he will find that India’s Delegates have not failed to press for a
reduction in the League’s budget. As regards the second factor determin-
ing the amount of Tndia’s contribution, the Government of India have been
constrained to agree with the view which has hitherto prevailed to the effect
that the disturbed state of world economie conditions has ;{not hitherto
admitted and does not yet admit of the revision of the existing scale of

tFor answer to this question, sec answer to question No. 586.
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sllooation which has been in force since 1825. Indian Delegations have
eonsequently received instructions in this sense.

(e) 1t the Honourable Member intends to suggest that the Giovern-
ment of India as such should address a representation in the matter to the
Secretary General of the League, then I am afraid such suggestion is due
to misapprehension as to the nature of the relations between the League as
such and its individual members. It would be no less inappropriate for the
Government of India to address a representation in the sense suggested to
the Secretary General of the League than it would be for me to address to
the Secretary of this Assembly a representation urging the Assembly to
carry a'motion. The question alike of the Lieague’s budget for any parti-
cular year and of the proportion pavable by each member of the League
can only he determined by the votes of members at a Session of the
Assembly. '

Voice orF INDI1A IN THE LEAGUE OF NATIONS INDEPENDENT OF GREAT BRITAIN.

591. *Lala Rameshwar Prasad Bagls : Will Government be pleased
to statec whether India, as an original member of the League of Nations,
has a voice in the League of Nations independent of Great Britain 1

The Honoyrable 8ir Nripendra 8ircar : If the Honourable Member
will refer to paragraph 4 of Article 3 of the Convention, he will find that
every member of the League, whether Original or otherwise, has gn in-
dependent voice in the League.

KEEPING OF A QUALIFIED NURSE OR MID-WIFE ON EVERY PILGRIM SHIP.

592. *Khan Bahadur Haji Wajihuddin : Is it a fact that the llaj
Inquiry Committee has recommended that in addition to a female
attendant op board the pilgrimship there should be a qualified nurse or a
mid-wife on every pilgrimship, and if so, what action has been taken during
the past two years in this connection ¢

Mr. G 8. Bajpai: Yes. The Indian Pilgrim Ships Rules, 1933,
provide that, in the case of a ship engaged to carry more than 100 pil-
grims, the owner, agent or master shall, if there are any female pil-
grims to be embarked, appoint one femsle attendant and, if possible,
also a mid-wife or nurse, preferably a Muslim, to assist the medical
officer.

REPORTS ON TRE ACTIVITIES AND WORKING OF THE PoRT HAJ COMMITTERS.

593. *Kban Bahadur Haji Wajihuddin : Is it a fact that the Ha)
Bnquiry Committee has recommended that Port Haj Committees sheuld
concern themselves with all matters which may affect the pilgrimage and
provide for the assistance and coglfort of a pilgrim from the time cven
before he leaves his home till he  returms to it? If so, are Gov-
ernment prepared to lay on the table complete reports of the various
Port Committees with regard to their activities and actual working of the
organisations for the last Haj season !

Mr. G, B. Bajpal : Yes. The Port Haj Committees at Caleutts
Bombay and Karachi, came into existence only in January, February
and June, 1934, respectively, and no repbrts on their working have 80
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far 'been.feeeived by the Government of India. If these are received,
copies will .be placed in the Library of the House.

CoMPLAINTS OF HAJ PILGRIMS DURING THE LAST HAJ SEASON.

~ 594, *Khan Bshadur Haji Wajihuddin : Is it'a ‘fact that the Port
Haj Committees of the various ports have submitted to the Government
of Indig certain complaints reported to them by the pilgrims during the
last-Ha) Seag on their voyage to Jeddah and back, and if so, are Guvern-
went prepared to lay on the table copies of such detailed complaints ¥

. 'Mr. @. 8 Bajpai: Sir, with your permission, I shall answer ques-
tions Nos. 594, 597 and 598 together. As stated in my reply to starred
question Nos. 61, 62 and 99 on the 18th July, 1934, the complaints in
regard to tl.lekp.r.ungements made for the supply of food to pilgrims on
board pilgrim ships, to which the Honourable Member refers, have been
under examination and will be placed before the Standing Haj Com-
mittee at their meeting to be held on the 25th August, 1934. The action
to be taken will be decided upon by Government after the views of the

Standing Haj Committee have been elicited.
Exgcurve OrFicER oF THE Porr Has Comurrize At BoMsay.

595. *Khan Bahadur Haji Wajihuddin : Is it a fact that the Haj
Enquiry Committee has recommended that of the three Executive Ofiicers
of the Port Haj Committees at Bombay, Karachi and Calcutta, the officer
of the Bombay Committée should be of superior rank, corresponding to
that of a Deputy Collector, on a pay of approximately Rs. 500 to Rs. 700.
and if su, will Government be pleased to state the name, qualification and
pay of the Bombay Executive Officer, and the name of the authority by

whom, he has been appointed ¢ . .
Mr. G. 8. Bajpai: Yes. A statement giving the partfculars asked
for in the second part of the:question is laid on the table.

Statement segarding thg Ezeoutive Officer .of the Port Haj Commiticc, Bombay.
_In consultation with the Bombay Port Haj Committee, the Government of Bombay
propose to appoint Mr. T. C. Mayan, (ax Moplah Mustim) - as ‘Executive Officer of
‘the 'Covmmritted with éffect frem the 1st September, 1934, when the post of Protector
of Pilgrims will :be .abolished, He will, in the first -instance, be given the same
emoluments ae. the present Protector of Pilgrims, Bombay, namely a pay of Ra. 250
per mensewy plug p conveyance allowance of Rs. 50 per mensom and a house -rent
allowapce of Re. 50 pet mensem. The question of ruising the status und .emoluwents
of the post has been'held in abeyanmce -pending en improvement. in the flnancial
positivn, * Mr. Mayan’s educational and other qualifications ure as follows :—

Bludiedl up to the Matrieulation standard of the Madras University ; passcd the
Knows Tamil, Malayalam, Urdu and

Qovernnient - Lower ‘Becondary Examination. .
Arabic langunges. Worked as Accountant and Office Supetintendent, Mesopotamin
Expeditionary Force at Basrah and Baghdad, during the Great War.
Officinted as Head Clerk of t.h&_:BQm‘huy.Pil‘grim Department on - two or three
oceasions ; 20 years’ service in the Bombay Pilgrim Department.
Acted nr aegountant for working the Pilgrim Deposit System for about 8 years.
Acted as Becretary to all the Sub-Committees appointed from time to time by the
Haj Committee, Bombay, for solution of impomm’tvprob:lema. o
Honorary Secretary of the Bowla Mohammedan Female Orphanage nt ﬂumhpiﬂdl
B 6
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PHOTOGRAPH OF THE LICENSEE ON LICENSES GRANTED TO PILGRIM
eps® Al teaa e uﬁm“%’a N PPN

1. 96, * B&hq.dur Haji Wajihuddin : (a) Is it a fact that the
Haj Enquiry Committee has recomlg*ehded that ea¢h Heense’ grantérd to
Pilgrim Guide should bear a photograph of’ the licensee, and ‘it go, ‘aré
Government aware that all the leading 'and recognised headquartém of
Ulemas ; such as. Darul, Uloom of Deobund, Mazahirul Uloom ‘of Seharan-
pur, Fi ra'nga Mahal of Liicknow, and varidus Arabie Colleges in' Agra,
Cawnpore, ‘Bareilly,  Meerat, ! rand other places :of . my,; eonstituency have
found serious objections from purely a religious point of view in the pro-
posal #nd’ are dead.'ly ‘against the said resommendation ! D g

(’b)“‘Do quemment pi'qpose to donsidet’ the Hdvisability' of dcceptisg

e uwal way the sighatires or thumb impressions of the' licensees, in

ace, of pholtgg iphs, as has been recommended and apphed tor the
g(ed,)az pilgri géhe‘-ally '

Mr. G. 8. Bajpai : (a) The reply to the first part ig in the \aﬁrma-

tive. The Government of India have not received any communication

on the subject from the bodies referred to by the Honourable Member.

() The Honourable Member’s suggestion has been noted.

Dtmcmm SysTEM OF Foon SuPPLY ON PILGRIM SHIPS,

15971. *Khzn Bahadur Haji Wajihuddin : Are Government aware
that Khan Bahadur Abdul Hadi Khan, retired Deputy *Collector and
Magistrate of the United Provinces, who has been on Haj pilgrimage four
times during reeent years, has stated before the Port Haj Committee of
Bombay that the present system of food supply on board the ship was
defective durmg the last pilgrim season and would one day or another
result in & riot on the steamer, and if so, do Government propose to con-
sider the feasibility of remorvmg the complaint by amending the Act so
as to have ‘‘ Pay as you buy ’’ system mtroduced in place of the present
arrangement t If not, why not ? :

SurpPLy OF Foon To Has Pn.emus ON SHIPS.

598, - *Khan Bahadur. nap Wajihuddin : Are Government aware
that QVed Rajjad I ’yder Deputy Collector of the United Provinces, who
was ‘“ Amirul Haj '’ on board the outward' pilgrimship ¢ Rahmani ** and
also was oue of the members of the Committee of pilgrims on the returnmg
pilgrimship ‘‘ Rizwani '’ during the last pilgrim season, has stated in his
report that food tickéts-'should not be made compulsory and the pilgrims
should be allowed to buy their food according to their own taste and need,
for cash payment, and if so, what action do Government propuse to remove
the undue restrictions 1mposed by the recent legislation upon Hedjaz
pilgrims * If not, .why not'?

GrATUTHY Gﬁm'nm 7O Sm'm RarLway Eu-r:.oms

599. *Khan Bahadur Haji W&jihuddin (a) Will Governmeni be
pleased to state.if it.is a_fact that according to State Railway Gratuity
Rule No. 1 (1929 edition), the grant of g'ratultles is entirely at the dis-
cretipn pf t.he Railway Boa.rd and that the gratmtles cannot be claimed
as of right
tFor answer to this question, see answer to question No. 594,
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. (0) 18 it a fact that when an employee i§ held eligible 'for gratuits
the ‘amount of gratuity'té be paid to him i 4
respect of sabordinate staff ??P g .18 governed by Bule lg?Ax.) 3
. (c) Is there'apy rule egisting under which th ount ratui
can be fixed at a lower rate ﬁ.han the one laid dowxi3 iﬁmﬁﬁﬁ I(\}f). glr; t(‘ﬁ)y
(a) and (b), of the State Railway Gratuity Rule ¢ r

(d) Is there any rule under which the amount of tuity can |
reduced tp half of the ome laid down in Ryle No. 19 O(Ajg:a(:)l };n(;lan(b!;?

.

referred in part (c) above ?

. Le) It the answers to parts (c) and (d) above be in the affirmativ

will Goverpment be p‘lve‘ése‘cf) tp lay on the table a copy of such rig}c? “nfl'

state why it is 'not printéd in the State Railway 'lgrovid'erit Flind.’"'z%d

Gratility Rule Book, corrected and published up to the 31st March, 1929 1
Mr. P. R. Rau: (a) Yes.

() Rule 19 (A) prescribes the method of calculating the full
amount of gratuity admissible for the period of qualifying service put in
by an employee. o

(c), (d) and (e). The Honourable Member is referred to rule (1)
and the note thereunder of the Gratuity Rules.

LAVE AND GRATUTTY TO RAILWAY EMPLOYEES FOR HAVING FAILED IN
’ - Eve-SiarT.

.600. ¥Khan Bahadur Haji Wajihuddin : (¢) Will Government be
pleased to state if an employee who is discharged from service for having
failed in eyc-sight can claim :

(¢) ell departmental leave due, and
(%) full gratuity ander Rule 19 (A) of the State Railway Provident
+  PFund.and Gratuity Rules { :

() Are there amy circumstances under which such an employce, as
mentioned: in-part’ (n) above, can be denied full gratuity and the depart-
mental leave due t If so, what are those circumstances and conditions ?
Mr. P. R. Rau: (a) and (b). As regards leave, the practige
followed is beipng ascertained from Railway Administrations, and the
information will be laid on the table in due qpurse.'f gsfregag'ds gratui,}t{,
n employee, permitted to retire on account of defective eye-sight,
;ou\a‘ n%ﬁilyp be entitléd to a gratuity, based on the length -‘of his
sbiviee, ‘strbject to his serdies beiny good,’ faithful and effieient, -7l
ARRANGEMENTS FOR THE D1sPosaL oF COMPLAINTS OF ROBBERY AND CHEATING

e wy HAy PrioRIMS,

o . ]

601. *Khan Bahadur Haji Wajthuddin : Is it a fact that the Iaj
Enquiry. Committee has, reepinmepded: that arangemgnts should .be made
at each port of embarkation to depute an Honorary agistrate or Bench
of Magistrates with suinmary powers to dispose of complaints of robbery
and cheating by pilgriins expeditiously, and if so. will Government e
pleased to- lay: oriithe table b statement showing at each port of -embacks-
tion the. names ‘of, officers’ appointed, the number of the cases filed, th
Tintuber: of coftvittions and the number of aequittals ¢ .If no action in,this
connection has been taken as yet, why ?

1.302LAD c3
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Mr. G 8. Bajpai :Yes. The recommendations were carefully con-
sidered by Government in consultation with the Standing Committee on
Pﬂgnmage to the Hedjaz, and it was decided that it was noi practicable
to give effect to it as it stood, but the Local Governments concerned were
asked to see that everythmg possible was done to expedite the trial of
complaints made by Haj pilgrims. Information regarding the number
of cases filed, the’ number of conv1ctxons and the number of acquittals
is not av, allable

NzUuTRAL CONTROL SECTION OF THE INDIAN RAILwAY CONFERENCE
ABBOCIATION. ‘

602. *Khan Bahadur Haji W&thuddln (a) Wil Governmeni be
. g:ased to enquire and state :if the Neutra] Control section of the Tndiun
ilway Conference Associntion is a Branch of the State Rallwav manage-
ment ¥
(b) Is it controlled by the Railway Board !

, {¢) Are the rules regarding seniority of service in this Necutral
Con'rrul section the same as on other State Railways !

(d) 1s it a fact that the staff employed in this Neatral Control
saction is brought from different State Rallways holding permanent post~
there ?

(¢) Is it a fact that very often there are reductions in the establisi-
anent of this Branch due to sxmphﬁeahon of the methods of working %

(f) If the reply to part (e) above be.in the afﬁrmatlve .will Govern-
ment be pleased to state how many ‘times reductions have taken place
during the last five years, and how many employees have either been
retrenched or demoted ?

(9) When reduction is foreshadowed, why are the employees brought
from different State Railways, not returned to their respective Railway:.
and why are they thrown out of employment or their pay reduced ?

(R) 1s it a fact that transfer -to this ‘Neutral Centrol sectlon is
_ordered by the administration and is-not volumered by the employees 9

%) On what ])rmuples is rodm,tmn or demotlon carned out in this
'Branrh v . i

(§) Does semonty in this Branch count 6n total length of sernee or on
length of service in the same class ¢

Mr. P. R. Rau: (a) and (b). The Neutral Control Sectmu of the
Indian Railway Conference Association is a Branch of the Indian Railway
Conference and is controlled by it.

(¢) to (_1) I have called for the xntormatmn and shall lay a reply
on the table in due course.

vy

Isstm oF Rm'min Tmms ON’ Iwmm me“s ro HAJ Pn.anms.

603. *Khan Ba.ha.dm' Hajt Wajih‘uddin Is it a fact that the Hai
Enquiry Commitiee has reéoinnmended in their Report that the Railway
Board shonld be requested to grant ‘reéturn tickets of :all classes, available
for eight months; at’ thé rate of 4 fare and a.third, issuable at all railway
‘gtatibuy on production 6f a ‘pilgrim pass, and if so, will Government be

v
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plea.s'ed to state what action has so far'been taken by them in this diree-
tiont -

M, P. R. Bau : I would refer the Honourable member to the reply
given by my predecessor to Mr. M. Maswood Ahmad’s starred question
No. 1127, on the 25th March, 1931. oy

Maulvi Muhammad S8hafee Daoodi : What was that ¢ '

Mr. P. R. Rau : If my Honourable friend does not want to consult
the Assembly Proceedings of that date, I can tell him that the reply was
as - follows : .- . ‘

‘‘ The matter was carefully investigated in connection with a recommendntion

made by the Haj Inquiry Committee, and it was found that no reduction eould possibly
so stimulate the traffic as to avoid loss to the railways.’’

CoNsTRUOTION OF SHEDS IN THE PrLorRiM CauMp At KaraoHr

604, *Khan Bahadur Haji Wajihuddin : Is it a fact that the Iaj
Enquiry Committee has recommended that of the four additional sheds
proposed: to be erected in the Pilgrim Camp at Karachi, two sheds are
clearly neccssary and should be erected at ance ? If so, have these shedd
been built since then or expected to be built in the near future ¢

Mr. G. 8 Bajpai : Yes. The two sheds were erected early in 1931,

" CoMpULsoRY Drposrrs By HAy ProriMs ror THEIR TiOKETS.

605. *Khan Bakadur Haji Wajihuddin : Is it a fact that the Haj
Enquiry Committee has recommended in their Report that sectior. 203-A
of the Merehant Shipping Aect should be amended so as to make a deposit
compulsory to the exclusion of single and return tickets in all cases, and
if so, what action have Government taken in the matter ? If not, why
not ¢ B

Mr. G. 8. Bajpai : Yes. The Standing Haj Committee of the Legis-
lature advised that the choiee :should be left to pilgrims themselves.
Government have accepted this advice and both the deposit and return
ticket. systems.-have, therefore, been retained.

TesT Cﬂiox [EXERCISED AT CERTAIN STATIONS ON THE EAsT INDIAN RAILWAY®

606. *Khan Bahadur Haji Wajiluddin : (a) With reference to the
reply to starred: question No. 189, parts (a) and (b), given 1n this, House
on the 23rd duly, 1934, will Government be pleased to state if it ia.a faot
that a test check was exercised at Patna, Gaya and Arrah on the East

Indian Railway for 24 hours at each station in May, 1934, by the com-
bined Operating and Accounts staff !
3) Ts it a factth i il is checl did
Is it & fact that the Operating staff utilised for this che

not’l()gi)an; “to .’:"de:»f'xrhnent independent of the: department normally
responsible for the c¢lieck and collection of tickets, e, the Uperating
Department * - o S o
() Is it a Pact that this test check was exercised under the diroct
supervision of,.an,Aecou.nts Inspecmr 1 -
) s it a fact that during the days this test check was exercised,
regul(a(i) '1‘:a\]'ellainga Ticket Examiners and the usual Flying Squads of the



1456 LEGISLATIVE ASSEMBLY. [14TH Avc. 1934.
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Operating Department worked on the runmng trains, specially on the area
whera, thiss test gheek was being conducted. 3, ... ... g
(e) Is it a fact that despite this intensified check by the Oi)eratmg
Depa}'tment thig, test check nnder the . supervision e ,Accgunts
gﬁpector yield: l‘i!iwuwregase eammg's 0 abq?lt Rs. 387‘?%111'1“(: 7" ours

(f) Will Government be pleased to lay on"the table a copy of the
report submitted by the Accounts Tnspector on the” resulte of tlns tost
check ¢ P
e (g) ¥s it a fact that thls joint check by Accounts and Opeumnz
slafl conducted under the eupervmon of the Accounts Inspector showed
a great unprovement in.: .. . ~ 3

’ (1) the sale of platform tlckets

(i) the collection of tickets at gates (reducing percoutage of
mJ.sqmg tlcl(ets)
(m) "t Tedoveries ih {'espect of without tickef’ ﬂisacngets and

{Ww) the recoveries in respect of umbooked lnggage.? ..

(k) If the veply to part (g) above. be in the aﬁrmatxve do Govern-
ment pm 08 to consider the suggestion contained in the umcludmg para-
graph o hé apticle <“ A su estloh to the Railway Board ’*, referred 1o
in the staffed ‘question' No. '193; dated’ the 28rtt July, 1934 L
»[581(4): D. SSovernment: propose to consider the desiwpbility of keeping
this Branch (Superchecking staff) independent of Operating control, as
suggested. by Pr.. Zm;ddm Abmad; MJpA., in the Reilyay, Retrenghment
Sub Committee Report ¢

B Mr P.R. Rau: (¢) to (k). I have called for mformntion and ‘will
Iuy 2 repiy ‘on the table of the House in due course. -

b (‘G) .As’i explamed to the House recently in reply to another ques-
tion, (xovernment do not cons der it desirable at present to. make any
change in the organisation of the department '

el 4 APPOINTMRNT OF, UNANT PEWSICEANS oN PrLarIM SHres.

607. *Khm ‘Baladur’ Haji Wajihaddin : Is °*it' a €act-that the Haj
Enqmry (Committee "has repommended that, when a second medical officer
is requu'ed on board the :K%'r' 8" duﬂb!!h-h'olding {Unani ‘doetor should te

3‘?‘5 ecause manv p 1§r1ms are not used to allopathlc treatment and
"In-Some ‘cades fveh ‘enfirtail séntientd) ‘obf¥eton o it; WA ifso) What
cetlon hag been taken, by Goverpment ¥, If none, why, noqr

‘Mr. @ 8. Bajpai : The answer o the! firet part.is:in the aﬁirmatlve
"The Standing Haj Committee of the Legislature, to whiech the matter
was Péfefred, “Wabd épposed to thé adoption of the recommendation.but
Ftiggésted that if any Port Haj Committee wished to make provision for
the pay of a Unam doctor and his medicines on board ship,it shoald be

eft.to them to arrange the details for his sailing by negotiation with the

ipping company .concerned. -The, Government . of India .accepted the

y,.;cit of the, Commlttee gnd brought the suggestmn to, the notice of the
a

j Committees and shipping companies through the Local Govern-
ments concerned.

et doRe—goge. T L P PR T T

i

1,

oo These questions will be answered on the llith Augu-t, 1934

‘nnn.- 'um;l" ?'ufr\ r '}' i:,x:- vt »‘u 'T \- hl«’j e»il
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N . YN L (»".I
PRISONERS DETAINED UNDER REcuLaTIONS I1I OF 1818.

610. *Mr. Bhuput 8ing : Will Government be picased to state :
(a);the number of prisoners at present detajned under Regulation
.5111“3’?{813 and other auifd' Regwuaﬁo*x?s P gul
(b) thp number of such prisoners at présent under'detention for
_ suspected terrorist aclivities ; and g
(c) the number of such prisoners at present under detention for
( the prevention of acts which may affect the foreign and
external ,rqlptloné of British India t G
The Honourable 8ir Henry Oraik: (a) 90, including 46 who are
not e'onﬁ?ed i? ‘jail but arb subjeét to sutveillance.
{ 2C3l.ﬂ “ T e . 3

A E it Wl oy

(®)

{e) 42.

Sardar Sant 8ingh : May 1 know if this number 90 includes the
case of Mahgrgvja ,of Nabha ?

‘rhe”Holiourable ‘Sir Henry Craik : Yes. |

Bardar 8ant, 8ingh : For how lopg has he been detained now !

Mr. H. A. F. Metcalfe : Sir, on a point of order. Is the Honourabie
Member permitted to ask questions which affect the relations between the
Governor General and an Indian State ? .

Sardar Sant 8ingh : I may explain my position........

Mr. President (The Honourable Sir Shanmukham Chetty) : What
was:the question ?
‘Sirtfurlﬁg'ptasingh : My question was for how long the Maharaja
of Nabha has been detained under Regulation IIT of 1818 1 R
.. . Mr. President (The Honourable Sir Shanmukham Chetty) : The
Maharaja of Nabha ? ,
© . 'Bardar Sant’ Bingh : Yes, Sir.
R !?g §...( The Honourable Sir Shanmukham Chetty) : The
Honpuraliar‘%rf"mgg:‘ t‘sannot ask that question. .
(:  Ssrdar Sant Singh : Sir, he has been deprived of the title of Maha-
raja, and he is now treated as a British subject. He is algo _cor}ﬁq
in British térritory, and, therefore, he is amenable to the jurisdietion
1of %his House.: - ° ‘ TR
"mr,'(}'a,yg Prasad Singh : Can we not ask a question about a ‘per-
“son who is interned in, British territory ‘under Regulation TITt
 ‘Mr. President (The Honourable Sir Shanmukhsm Chetty) : 'Not
about the Maharaja of Nabha. .
., . Mr. Gaya Prasad. Singh : He has ceased to be a Maharaja.

Mr. .. B.- Pas ¢ Can- 'we not ask questions about any. fereigner in-
ternedl in.British India under Regulation III 1 ‘ o N

My "reiidént’ (The ~Hohourable Sit ‘Shanmukham Chetty) : No
question can be asked about the detention of the Maharaja of Nabhs
or the er-Meharaja of Nabba, = . .- Aeeewta® oL A ".'.M o
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Cononasmns PROPOSED TO BE GIVEN TO A BrrITISH qu TO snn'r Cnmmm.
WoRrks v INDIA. B

‘' 611. *Mr. B. Das: Will Government be pleased to state':

{a) whether the Imperla.l Chemicals or any other firm, in Great
Britain ‘is at present negotlatmg with the Government of
India for concessions in any part of Indxa to 'start Chemical
Works ;

(b) whether such’ concesslons are, asked for a penod of 50 years ;
if not, whether it is for A shortg;' or a longer period ;.

(c) whether the s&id. firm proposges to open its works in Dundot in
Jhelum District (Punjab) for the purpose of explomng the
salt and lime resources of India ;

(d) whether the said firm is giving any assurance that it will have
rupee capital, it will allow its:.shares: to be.subseribed to in
India, and its directorate will have a substantia] praportion
of Indian Directors as recommended by. the External Capltnl
Committee Report ;

(e) whether Government propose to consult ‘this 'Hbuse before
giving any’concession to this firm for. ex.ploihng the chemlcal
‘wealth of India ; and

(f) whether Government have made any attempt to find out ‘i such
chemical industries .can be organised by any firms.in-Tndia
with rupee capital raised in India % +

Mr. A . J. Raisman : (a) to (f). A proposal of the geneml nature in-
.dicated is, at present, under the consideration of the Government of
India and the Punjab Government. The Government of India doq not
consider that they are at liberty to disclose the details of the scheme
which has been placed before them ‘In 80 far as the ‘matter concerns
‘‘ Tevelopment of mineral resources ’’ and ‘‘ Development of industries ",
it is one primarily for the Punjab Government, but.the Government of
India are concerned as the owner of certain waste material. Both Gov-
ernments have, however, carefully considered the bearing of the recom-
mendations of the External Capital 'Committee on the proposal, and
have satirfied themselves that the course proposed is in accordance with
the views of that Committee. I would especially invite the Honourable
Member’s attention to paragraph 30 of the Committee’s Report, which
deals with mining and similar concessions. The matter being of an
administrative nature, and involving no expenditure of public; funds,
it is not necessary to bring it before the Legislature, before taking a
_final decision. I can only add that no proposal has ever been received
from any other quarter for an attempt to utlhze the waste’ mateﬂa]s in
question. .

Mr. B. Das : Will the Honourgble ‘Member kindly 81l te ‘whether
the Government of India, before ‘they granted: any - eoicebion: to this
British firm, incorporated ‘safeguiirds 'and conditions so.that Indians
-will -have. the. rlght .,of training q«nd quhserlbmg shares ;if ;the company
was promoted .in Rupee capital §... .o

Mr. A J. Raisman : Sir, the posmori 46 t'hat the‘feodmmendatlom
of the External Capital Committee which the Honourable Member has
in mind do not apply to cases of this nature, and if my friend will
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refer.to paragraph 30 of the Report of the External Capital ‘Committee,
he -will ‘see that that is the case. .

'Mr. B. Das : May I just read the last line of paragraph 80 :

‘‘ The general criterion being that concession should only be granted to cxtermal
concerns whete it is elearly in the mational interest that they should be deyeloped
and where internal capital -ia. not forthcoming. on reasonable terms, und then only
subject to such safegua.rds as may be suitable for each case.’’

May I inquire if the Government of India are ‘putting such safe-
guards in the interests of the Indian people and the Indian nation f

Mr. A. J. Raisman : The Government of India have considered
what safeguards may. or could suitably be introduced into thig arrange-
ment. = ' o ' ’ : ‘ '

Mr, Gaya Prasad 8ingh : Will Government ‘kindly state the exact
nature of the concessions which they propose“to ‘give to this foreign
concern f ' ‘ ' '

Mr. A. J. Raisman : As. I have already pointed out, the Govern-
ment. of; I,ndia.qzje not at liberty to disclose the details of this scheme.

Mr. B. Das ; Did the Government of India take any opportunity
to acquaint the buginess men in India that waste products of salt were
available for utilisation, and did they in any way communicate that to
them 1 ' o

-Mr. A. J. Raisman : Every business man who is at all interested
in the mineral resources of India must know of the existence of these
waste products. . , .

Mr. K. 0. Neogy : The Honourable Member stated that the Gov-
ernment have considered the question of imposing safeguards. What
decision have Government come to on the point ¢

Mr. A. J. Raisman : Government have not yet come to a final degi-
sion on the matter at all. But as regards the question of sqfegpards,
they have not considered that safeguards of the nature indicated by
the Honourable Member could suitably be imposed .in this. case.

Mr. K. C. Neogy : Have the Government eonsidered any other
alternative ‘safeguards {

Mr. A. J. Raisman : The Government of India have in mind safe-
guards to protect their own interests and the national assets in ques-
tion.

Mr. K. C. Neogy : We are not concerned with the Government’s
own interests. We are concerned with the interests of the people of
India.. .

Mr. A. J. Raisman : I consider that the safegnarding of the future
of these assets is yndoubtedly a safeguard for India...

Mr. Gaya Prasad Singh : What is the reason for entering into 8
contract with a foreign firm in this surreptitions mapner ?

Mr. A. J. Raisman : The reason for contemplating a contract with
a *‘ foreign.*’ firm is that no other firm has ewer.m’ade-thesh?‘hﬁut suﬁ:
restion on the subject.- I must object to the use of the term ‘° surrepts
tious ’’. I am not aware that negotiations of this kind could be con-

ducted by correspondence in the newspapers.
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Mr. K. C. Neogy : Will the Honourablé Member kindly give the

namg of the, firm cppcerned ¢ .

Mr. A. J. Raisman : It is glven in the questxon, and I have said in
reply. that thq Government are considering a propesal of the ggneral
nature indicated.

Mr. K. 0. Neogy : Is it a fact that an ez-Viceroy of India is the
Chairman of the Board of Dlrectors of that Company ¢ (Laughter.)

. Mr. A J. Ralsman I beheve that is so. (Laughter)

Mr. Gan M&Mh What is the reason .of.the Government of
Ind mterestmg tjnemselves in a ‘matter whlch prlmarlly relates to a
_prlvate i‘orexgﬁ cb ern M )

. A. J. Raisman : Because the Government of India are the owner
of the materlal whlch the concern proposes to utilise.

e M=, Gaya Pmd Singh : Did the Govemment 'of India advortise
in order to find out whether Indians were in g position to take ap this
business ?

'Mr. A. J. Raisman : Whén s scheme is for the first time put before
the %overnment for utilising certain waste material, which nobody has
ever hefote proposed to utilise, it is hardly fair to- the proposer t6-Broad-
’q"ast this suggebtibn and ask if anybody else would like to do it instead.

Mr. Gaya Prasad Singh : May I know how this foreign concern
came to interest itself in these waste materials without the Government
oi’6 ‘ﬁl‘ndxa or the Govemmeﬂt of PunJab gwmg the reqmred informa-

?’

Mr. A. J. Raisman : Because they exercised their own enterprise
and,looked roupd for thmgs of thls kmd :

S5 €1
Mr. Ga.ya ;rmd Bimh Ts it because an ex-Viceroy of India is

conc?'ned in this matter that t.h.ls speclal concessxon 1s bemg given to
thls relgh “tofierh p e il

m A J. Raisman : Certainly not. )
Mr. Gaya Prasad 8ingh : That is protesting too much !

Mr. F. E James : Is‘it not a fact that the firm mentioned in the
question is not a foreign firm, but it is a firm which is established in this
country ?

Mr. A. J. Raisman : It is a fact that the Imperml Chemlca.ls (India),
lelt(d is registered in India.

. Mr. B. Das: Is the Honourable Member aware that another trust,

called the New Investment Trust, has been formed in India and in
London, of which Sir Basil Blackett has become a Director, only to
£xploit the mining resources of India §

Mr. A. J. Raisman : I am not aware of that, but I am quite prepared
to tgke i} from my Honourable friend. e

Mr. B. Das:'Has notithe Honourable Member seen in the news
pape”.‘ HRS (R LA L (hadet

‘: . Mr. Presidént (The Honourable Sir Shanmukham Chetty) : He said
he bther day that he does not rud newsPapers 1 (Laughter) .

e &vvr
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_ Mr. B. Das: May I eqduife for what purpose the office of the
Diregtor of Public Information exists when such an outstanding piece

of news is published in the papers and it is not communicated to the
F;u%?nce Department 1 :

. S AL . i .
* oM. A J- Baigman : I would like to point out, 8ir, as regards
newppqp&;s\i&h { b): the time I have to leave my house and go to office,
the néw "6 ‘not always "delivéred t6 ‘me. (Laughter.) .-

?H-" DI .

. Mr. B.. Das: May I further enql"liro when this New Investment
'l‘}'ust with .Bl}tlshl capital, entirely British capital, although with one
or ‘tyvb'l'ﬂﬂmn-'-ﬂirédtorvs from’' BomBay, try to expleit the mining re-
golitees of l"ddlg(,-"whpthgr’th’ “Governithent will safeguard the interests
of thé Trdfah pedplé and Indian business'men ! ' :

Mr. A. J. Raismuns: /Fhat seems to be a hypothetical question.
I do not peg how,dt arisey out of this particular matter. ;

Mr. Gaya Prasad Singh : The interest of India is a hypothetical
quewn ;.i-'l@wghtler‘) Vot , U R

Dr. Ziauddin Almad : May I ask if the Government of India have
framed certajy, ryles upder which these contracts could be. given to
f.glzgigp companies, and, if so, will the Government be pleased to lay
g.“;'t':;qﬁpy of thé'rules on 'the _ta’ialé'? s o
~ Mr. A J. Raisman : The grant of mining concessions is regulated
by certain rules known as the Mining Rules, but any details on the
subject would be within the cognizance of the Department of Industries
and Labour. v e o

Dr. Ziauddin Ahmad : The grant of contract to a foreign company
is not limiteq only to this case ; it really applies to many other cases.
I shotild 1J¥8' td khow' whether Government have gof any rules’ and if
fiot, is it' ndt desirable 'that ‘they should ‘frame the conditions under
which suelf ‘contradts ‘ghould be given, that is, about capital, raising some
fibney in 'this’ country, registration,” employment of Indians, payment
fo ‘Government, ete. ? N a : o ;
> Mr. A. J; Raisman : My Honourable friend has raised a question
of principle relating to the grant of mining coneessions. The position
is that the subject of development of mineral resources belonging to
5’ " Government is a ﬁfqvinciﬁl"fsubjeet, and ordinarily these conce#sions
gre given by the Provincial Governments, and the Government of India
are not concéerned.” In this particular case, if so happened that some
of the material involved belongs to the Salt Department of the Govern-
ment of India ‘and that is why we are concerned and why the Finance
Department of ‘the Goveriment of Indin 'is dealing with this question.
But the question of policy relating to mining concessions is part of the
Provincial subject ‘‘ Development of Mineral resources ', and it is not
& matter with which; the, Central Government js primarily concerned.

"' Dr.Zinufdin Ahmiad : May T 4sk if in this partieular case the con-
tract_will b '%'feg"by ,the_Government of the Punjab or' by the Gov-
Ol:lalm%ht‘"w%? a .'!“V;," ) -;. A;‘(‘J' ‘ PR ; ".“ : ) . ‘. '
[i-t:»Mn. A. & Raisman : The matter relates to both Governments. The
Govesnment. ofthe Punjab are concerned in so far as the policy relating
to such matters is part of a provineial subject.. The Goyernment of
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India aré comcerned, because sume of the: matenals mvolved belong to
the Salt Department of the Government of India.

Mr. Gaya Prasad 8ingh : But who ultimately will enter into this
contract,—the Government of India or the Government of the Punjab 1

Mr. A. J. Raisman : From what I have stated, it will be clear that
both Governments will be involved.

.Mr. B. V. Jadhav : The Honourable Member, in replymg to the
question of Mr. James, said that the Imperial Chemicals (India) wes
registered in !India. I should like to know whether that Company
is a private registered company or a pnbhc reglstered company {

Mr. A J. Baisman : It is a private company..-

M’:‘ B. V. Jadhav : S0 there are no Indian sha.reholders, I pre-
sume

Mr. A. J. Raisman : As far as I am aware, it is perfectly open to
any Indian to buy the shares of the parent concerm. .

Mr. B. V. Jadhav : Not of a private limited company?

Mr. President (The Honourable Sir Shanmukham Chet.ty) Order,
order. Short notice question by Dlwan Bahadur A Ramaswalm
Mudaliar.

-

1

SHORT NOTICE QUESTION AND ANSWER.
ForTHCOMING GENERAL ELEOTION,

Diwan Bahadur A. Ramaswami Mudaliar : Is it a fact that the
course to. .be. adopted, as. announced. in His, Excellency the
Governor General’s Message to this Assembly, with reference to the forth-
coming general election, will render it necessary for an elected Member
of the existing Assembly, who desires to stand for re-election to the new
Assembly, to resign his seat on the existing Assembly so as to escape the
dlsqnahﬁcatlon imposed by clause (¢) of sub-rule (1) of-rule 5 of the
Legislative Assembly Electoral Rules 1

Mr. G. H. Spence : No, Sir. Government t‘oresaw this diffculty and
took Hteps to remove it by adding a further proviso to sub-rule (1) of
rule 5 of the Legislgtive Assembly Electoral Rules. The Notification,
amending the rules by the insertion of this proviso, wds published on
pages 919-20 of the Gazette of India of the 4th August, 1934.

8ir Abdur Rahim : One of the results will be that there wﬂl be two
Members for the same seat ?

Mr. G. H. 8pence : No, that is not the result. The position is, assume,
for instance, that the Honourable Member stands for election to the new
Assembly, and sssume also, though to our great regret, he is unsuceessful
in bhis candidature—the posmon will .be that up to the 31st December,
1934, the Honourable Member will remain a Member of the Assembly, an
from the lst January, 1935, his successful opponent will become a Mem-
ber of the Assembly.” Up to the 31st December, 1984, the .suctessful
oppotient ‘would ‘have the status of a suecessfiil mnduhte at an election
fo the ‘Assembly which is not in existeriee. - o ‘

8ir Abdur Rahim : Successful candidate, but not a Member ¢



SHORT NOTICE QUESTION AND ANSWER. 1463

BRI S

 Mr. G H Spence : Yes.
Mr. Gaya Prasad Bingh : How can he be a Member without taking
the oath of allegiance ¢

MESSAGE FROM THE COUNCIL OF STATE.

Becretary of the Assembly : Sir, the following Message ‘hay - been
12 Noon, received from the Council of State :

‘¢ Bir, I am directed to inform you that the Council of State has, at its meeting
held on the 13th August, 1934, agreed without any amendments to the following
Bills which were passed by the -Legislative Assembly at ite meeting held on the 30th
July, and 7th August, 1934, namely :

. 1. A Bill to give effect in British Indis to the Convention concerning tho pro-
tection against nccidénts of workers employed in loading and unloading ships ;

2. A Bill to give effect in British India to a Convention for the uniflcation of
curtain rules relating to International Carriage by Air;

3. A Bill further to pmend the Bea Customs Act, 1878, for a eertain purpose ; and

4. A Bill to make better provision for the control of the manufacture, possession,
usse, uperation, sale, import and export of aircraft.’’ .

I

ﬁO"l‘lON .FOB THE EXPUNCTION OF CERTAIN PORTIONS FROM
: THE PROCEEDINGS OF THE ASSEMBLY.

Mr. K. O, Neogy (Dacca Division : Non-Mubammadan Rural) : Sir,

I beg to mowe : ‘
) ¢¢ That the passages in the speech of the Honourable the Law Membor relating
to Orissa, which he delivered on the 8tk August, 1934, in connection with. the Naval
Discipline Rill and the passages in the speech of Mr. Sitakanta Mahapatra, which he
‘delivered on the 9th August, in reply to the Honourable the Law Member, in connection
with  the Resolttion moved by Dr. DeSougs, which have been already indieatod to tho
Honourable the President, be expunged from the proceedings.’’ -
- ""T'may add that' I move this motion with the concurrénce of the two
Hononrable Members I have mentioned. ’

 Mr. President (The Honourable Sir Shanmukham Chetty) : These
passages have been pointed out to the Chair by the Honourable the Law
Member and Mr. Sitakanta Mahapatra, and if the House agrees, the Chair
will have those passages expunged.

The question is : . .

‘‘ That the. in the s%eeeh of the Honourable the Law Mewmber relating
to Orissa, which he dﬂivered on the 8th August, 1034, in connection with the Naval
Discipline Bill and the passages in the speech of Mr. Sitaknnta Mahapntra, which he
delivered on the 9th August, in reply to the Honourable the Law Member, in connection
with the Resolution moved by Dr. DeSouzd, which havé heen already indieated to the
Honourable the President, be expunged from the proceetlings.’’

*: ..Mhe ‘motion was addpted. . - I

TIE ASSAM CRIMINAL LAW A%gNDMENT (SUPPLEMENTARY)
AR BILL. '

Mr. Prasident ("I‘he Honourable Sir Shanmukham Chetty) : The
House will now resume consideration of the Assam Criminal Law Amend-

ment (Supplenientary) Bill.

o B
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Clauses 2, 3-and 4 were added to the Bill. .
(‘lause 1 was added to the Bill.
The Title, and the Preamble were added to the Bill.

The Honoursble 8ir Henry Oraik (Home Member) : Sir, I move :

‘¢ That the Bill to supplement the Assam Criminal Law Amendment Act, 1934,
be pussed.’’.. ...

Mr. President (The Honourable Sir Shanmukham Chetty) : Motion
moved : i

‘¢ That the Bill to suppiement the Assam Criminal Law Amendment Act, 1934,
ho passed.”’

Mr. 8. C. Mitra (Chittagong and RaJshahx Divisions : ‘Non-Muham-
madan Rural) : I oppose this motion and I will only take a few minutes
in giving some other stories rega,rdmg the wveracity and the futility of
having the Courts of Appeal in :India; The Honourable ‘the Home
Member narrated the other day some stories justifying his position. .Any-
body, who devotes any time to reading the newspapers in India, knows
the reports that we usdally get, how the highest Courts in different, Pro-
vinees pass-strictures about  the eonduct of the police. - Reccntly, within
1he last one week, I had occasion to notice at least two spch cases. I
do not Tike to fo into the détails of 'those cases unless T ‘am contradicted,
but, Sir, I like to tell the House about a well-known case that happened
in Ilengal known as Naraingar train-wrecking case. The police proved
to the'satisfaction of the Courts that the conspirators were guilty. They
weie punished, with sentences ranging from penal servitude for life. to
several years. That incident happened, when there was an attempt on
the train of the then Lieut. Governmor. of Bengal, Sir Andrew ° Fraser,
while he was coming. from dena,pote JAfter. much. police ,investigation
there was a report. A conspiracy. cage was starteg against some of
the railway coolies and the conviction was based on elaborate confessmns
not only from ome ‘but tws or three of the accused.

'At this seage the Honoumble tha Home Member orossed the floor
of the House and sat in the Opposition Benches.]

Sir, T find the Honourable the Home Member has crosked the floor
of the House to join the Oppom'mm and perhape he agrees with me on the
point, of the yergeity, of the police.” . " O

Y My KO Keog'y (Dacca vamon Non- Mub.ammadan Rural) He
has been converted by your speech ! al

Mr. 8. C. Mitra : The Sessions Court, on'the. confesslon -of some of
the accused. delivered a long Judgment and found them guilty. Some of
tham, yere gentenced to jransportation for life. Subsequently, when the
fnmous Ahpore 'Conspiracy Case was. started, on the confession of the
vrincipal accused. Mr. Barin Ghosh, it came out that the attempt for
tfiin wreekidk was:mot the:work of those coolies but was the action of
the: evhspirdtors. : -Government. was also’ cortvinced of the truth!' So;8ir,
it was found that though the whole convietion was based oh coﬁfessmns
extracted by efficient pollce officers, to whom the Honourable the Ilome
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Member gave long certificates only yesterday, Government had no option
but tp release ‘17hgse p:iqonerg.‘ -8o, Bir, it is hopeless if people -a(:-o ftfl%:
convicted on pPolide reports, untested by proper cross-examination and the
jurdieial. procedure as: regards evidence and other methods of trial, The
9hl»y'logiqa1‘ conclusion of the Honourable the Home Member’s argumneng
is to abolish-all Appellate Courts of Law. When the Government hayq
not-soen.its- way to delete clause 3:of this Bill, Sir, I think the Opposition

woald ‘be - well-advised to throw out the whole Bill. Sir

, I recommend

that slis Bill be:ghrown out by this. House. (.
Mr. President (The Honourable Sir Shanmukham Chetty) : The

question is :

¢¢ That, the Bill to, supplement the Assam Criminal Law Amendment Act, 1084,

be passed.”’.
The Assembly divided :
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Ahdul;Azis, Khan Babhadur Mian.
Ahmad’ Nawaz. Khan, Major Nawab.
Ali, Mr. Hamid A. ’ '
Allah Baksh Khan Tiwana, Khan Baha-
- -dar . Malik.

Anklesaria, Mr. N. N,

Bajpai, Mr. G. 8.

Bhadrapur, Rao Bahadur Krishna Baddi
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Buss, Mr. L. O

Chatarji, Mr. J. M. ‘

Craik, Tho Honoursble Sir Henry.
Dalal; Dr. B. D.

DeSouza, Dr: F. X.

Ghuznavi, Mr. A. H.

Graptham, Mr. 8. G.

Hockgnhyll, Mr, F.' W.

Hudson, 8ir Dedle. ' "
Isiimil. Ali-Khan, Eunwar Hajee. .- . -
James, Mr, F. E. - e
Jawp.h&sri _Bingh, Bardgr Bahadur  Bar-

dar Sir. o
Kehma lndas: Ahmad; Shams-ul-Ulema Mr.
Lal Chand; Homy, Captdin LRao Baha-
. dur- Chayghri. ..
Lee, Mr. D. J, N.
Lindsay, Bir Darey.
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Abdur Rahim, 8ir.
Bhuput Bing, Mr.
Dok, Mk BY
Golrr, - Bir- Hat
Inra, Chawdbrii:@' o, "
Ju.d,h'av,.Mr.‘.B. 'vn', IR
Lahiri Qbaudhu’ry,"ﬁ,r. D. K.
Lilddhar' Chaadiry, Beth.
Mitra, Mr. 8. O, - -

Mody, Mr. H. P.

Neogy, Mr. K. C.

The motion was adopted.
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Lymby, Lieut.-Colonel A. T R.
Metealfe, Mr. H. A. P. '
Morgan, Mr. G.

Makherjee, Ral Bahadur 6&ir Satys
. Charan.

. Pandit, Rao Bahadur 8, R.

Perry, Mr. E. W.
Ahmad, Khan
Maulvi.

Raghubir Singh, Rai Bahadur Kunwar.
Raisman, Mr. A. J )

Bahadur

| Rujib, Rao Bahadur M. C.

Ramakrighna, Mr, V,

ﬁfstogi, Raj Sahib Badri Lal.
u, Mr. P, R.

Richards, Mr. W. J. C.

Row, Mr. K. Bunjiva.

Scott, Mr. J. Ramsay,

Seott, Mr. W, L.

Singh, Mr. Pradyumna Prashad.

" Sitear, The Homourable Sir Nripendra.
‘Spence, Mr. G. H.

Studd, Mr. E.
Trivedi, Mr. Q. M

_ Zakaullah . Khan,'Khan Babadur Abu

Abdnliai Muhammad -
Zyn-ud-din, Khan Bahadur Mir.

NOES—23.

Pindiin, Mr. B, Bajaram.
Parmh Nand; Bhai: - .
Phookun, :Mr.i T: R

Reddi, Mr: T. N. Bamakrishna.

.Bant Singh, %a;,gﬂy:,

Sen, Mr. B, C.'°
Sen, ' Panidit Satyendra Nath.

- Singh; Mr. Gays Prsad.

Bitaramuraju, Mr. B,
Thampan, Mr. K. P.
Ziauddin Ahmad, Dr.

(Applause.)



THE INDIAN ARMY (AMENDMENT) BILL.

Lieut.-Oolonel A. F. R. Lumby (Army Secretary) : Sir, I beg to
move : (Applause). -

* ¢ That the Bill further to amend the .Indian Army Aet, 1911, for cartuin
purposcs, us reported by the Select Committee, be. taken into consideration.’’

In July, 1932, following on the decision to start an Indian Military
Academy at Dehra Dun and to ereate an Indian Air Force; Government
issued a ¢ommuniqué in-which they said 'that the adoption of these mea-
sures provided a suitable oceasion for making certain changes in organi-
sation which were implicit in' the évolution of a purely Indian: Army and
which would bring it into line ‘with the armies of the Daminions and
also with the economic requiremernts of India. The communiqué went
on ‘to say a R - - i

“¢ 1t has, therefore, been ciecided, with the approval of His Majesty the King,
to -confor upon cadets passing out of the Indian Military Academy, and also upon
entrants to the Indian Air Force, commissions in His Majesty’s Indian Land Forces
and Ilis Majesty’s Indian Air Force, respectively, in a similar form, for instance,
to those now granted to officers of the Canadian Forces.’’ )

It is primarily to make legal provision for the officers to whom that
communiqué referred, who will be the Indian Commissioned officers defined
in its clause 5, that this Bill has been introduced. The urgency of the
matter lies in the fact that the first batch of éadets will be ‘passing out of
the Indian Military Academy in a few months’ time and will receive their
ecommissions at the very beginning of next year.

Before I go any further, I think it might interest the House if I said
a few words about the progress of the Academy and the manner in which
the eadets are shaping. 1.want, first of all, to read to you part of the
opinion of the Commandant. He says : 4

¢ The nceumulated experiemce of the past two years tends to prove concluaively
the wisdom of the view that an Indian Academy would be able to provide the most
suitable and efficient training for the Indian officer of the future. It is possible tor
me to state with confidence that the Academy has already laid the foundations of
traditions not unworthy of the dg'reat military institutions of England where Indian
cadets liave hithertp been trained.’’ -

This is the opinier of an officer who is too modest to say a great deal
about what is, in effect, his own handiwork. It is undoubtedly a satisfactory
opinion, but I feel that Honourable members who have themselves visited the
Academy and seen the work there will bear me out when I say that the
Commandant might:have said a good deal more. The fact is that with
staff who believe absolutely in the correctness of the decision to give India
a, Military Academy of her own and with the full support of the whole
army in India from the Commander-in-Chief downwards, the Academy
has made a wonderful beginning.  The cadets are keen as mustard and
are really doing very well. The training they get there lasts for two and
a half years as against the one and a half year’s course at Sandhurst and.
of course, much of the training is more in keeping with the Indian charac-
ter and Indian conditions than the training at that institution. As a
result, I think I am right in saying, that the military authorities are firmly
convinced that even the first batech of cadets to pass out.of the Academy
will compare favourably with their' predecessors from Sandhurst.  The
Indian Military College Committee expressed the opinion that the Indian
officer who received his training at Sandhurst might. develop a superiority
complex in regard to the officer who received his training at a. Military
Academy in India. If such a complex shows itself among the Sandhurst

(1466 )
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train(eq pfﬁcel:s of the army, I have absolutely no doubt that the wilitary
author.ltms v_vl.ll deal rigorously with it, but even if that were not so, I do
not- think: that any officer, who started to air such a complex, would do so
fp; J(»gg' ;t for he would soon realise that he had really nothing to put on
side about, .

_ At the end of this year, the first batch of cadets will pass out of the
Academy, ‘and, as T told the House in reply to a question only the other
day, the first bateh will only 'consist of 23 instead of the full ‘30, because
there has been a certain amount of wastage, as was only to be expected,
and, this being the first term, it has not been possible for the military
authorities to make it good in time to enable a tull 30 cadets to pass out.

‘My. B. V. J:qdhﬁ.v'(qubay Central Division : Non-Muhammadan
Rural) : Does this number show only those who were admitted directly by
examination or does it also include those who are risen from the ranks ?

Lijeut.-Colonel A. F. R. Lumby : 1 am afraid 1 have not got the
figures with me, I will try and get them and let you know later in the
day. As 1 was saying, Sir, although the figure for the first half year will
only be 23, there is no reason to expect that, as a result of the steps that
have now been taken to make good wastage, the full figure of 60 a year
will not always be very nearly reached in future. As regards this figure
of 60, I want to repeat that it is based on the Government’s policy of
Indianising, as a first step, one division of all arms with its ancillary ser-
viees. The poliey is to Indianise all the units of an ordinary war division
plus the departmental and other services which belong to it in peace. An
adequate allowance has been made for wastage, and the number of 60
provides a reasonable quota to complete the Indianization of this division
by the time that semior officers are available to fill the senior posts.
According to the Skeen Committee table of Indianisation, which is often
quoted .as an example of an increased rate of Indianization, there were
only to be 45 officers commissioned from the Indian Military College in
1941 and, in 1942, the number was to increase to 57 for a further period
of three years. No allowance was made at all for wastage, but on the
other hand I must admit, that the Skeen Committee recommended that 20
cadets a year should still continue to be sent to Sandhurst.

I am afraid, 8ir, I have strayed rather far from the Bill itself and I
will try to get back to it again. In order to carry out the policy to which I
have just referred, the Indian commissioned officers, for whom tI}e Blll
makes legal provision, will gradually take the place in the Indianized
division, not only of the Viceroy’s Commissioned officers, but also of the
British officers, until that division contains not a single British officer or
British other rank. In fact, as I said in my speech when I first introduced
the Bill, the first batch .of young officers commissioned from Dehra Dun
will be the forerunners of the purely Indian Army.of the future. It is
largely for this reason that it is proposed in the Bill that these officers
shall be subject to the Indian' Army Act, and not, like the British officers
of the Indian army and their Indian predeoe.ssors.. who were t.rampd ll)lt
Sandhurst, under the Army Act. It'is only in this way that it wﬁnill e
possible to arrange that, in time to come, the whele Indian army, officers

' ike, wil iect to one Act, and that an Act which it will
and men alike, will be subject to neure o ond. | But, though, like

be within the power of this Legislatur . a, |

Deminion omeex;a, the Indian commissioned fmoer wy].l hold a limited

commission, the King’s commission i the Indian Land Forces, yet there
L302LAD L
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will be complete reciprocity within the Indian Army between the ofti-
cers who come under the definition of ‘¢ British officers ’’ and the officers
who come under the definition of ¢‘ Indian Commissioned Officers’’
in the Bill. And though, as I suggested at the very start
of my speech, it is proposed to fix the pay of these new-
comers at a scale that will be more in keeping with the capacity of this
country to pay, yet this does not alter the fact that the powers and privi-
leges of these two classes of officers in the Indian Army will be identical.

Thus far the Government have pursued the analogy of the Dominion
officers, and I want to make it clear at once that it is impossible for them
to follow this analogy in the case of the Indian Commissioned officer
beyond a certain point. The position of the Imperial Officer, vis-a-vis the
Dominion Officer, is that neither has any automatic power of command
over the other. épecial provision is made in regulation in the rare cases
when, for example, a few Dominion officers are attached to a British unit
for their first year after passing out of a Dominion Cadet College, or
when there is, as occasionally happens, an exchange between a staff offi-
cer of the British or Indian Army and a staff officér of a Dominion Army.
But these types of occasions are very few and far between, and the num-
ber of officers affected from year to year can slmost be counted on the
fingers of two hands. On the other hand, an officer of His Majesty’s
Land Forces, by virtue of the fact that he is subjeet to the Army Aect,
whether he belongs to the British service or to the Indian Army, has
powers of control over all the personnel of the Indian Army, though in
the case of the British officer of the British service it must almost invari-
ably happen that, unless he attains high rank, he never has any reason
to exercise such powers during the whole of his time in India. An Indian
Commissioned officer, thongh he will possess certain general powers - of
command under the Army Act, will not be able to exercise those powers
in respect of British personnel wuntil they have been defined by His
Majesty’s Government in King’s: Regulations. This House will realise
that, though the British and Indian Armies function independently' as
regards the administration of their sub-units, and the officers of the one
probably never have for years on end to exercise powers of command over
personnel junior to them belonging to the other, yeat obviously numerous
kinds of occasions may arise when the two portions of the army will be
in close contact, either as individuals er as- bodies of men, and when .it.
will be necessary for the Indian Commissioned officer to be able to exercise
powers of command in relation to- British personnel of the Army in India.
Tt is for His Majesty’s (Government to settle what. rules should be made
for this purpose, and they are at present considering the matter. It was
never to be expected that His Majesty’s Government would give complete
power of eontrol over British personnel, at all times and on all occasions,
to all Indian Commissioned officers, just as they would never be prepared
to give unlimited powers of command to all officers of a Dominion Army
or of any other service. His Majesty’s Government have, however, accepted
the need for rules to provide for those occasions on which the personnel
of the two portions of the Army in India will be serving together and it
will be necessary to ensure that the two portions of the Army in India
can function effieiently side by side in all the varied. conditions of army
life. " The power of punishment is one of the things which will certainly
be withheld, but that.is'n nermal limitation as between different services ;
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it is a limitation which exists, for example, as between the British Arm

the British Navy and the British Air li“ome when they are serving tz:
‘gether. Though Ahe sules which are being made by His Majesty’s Gov-
ernment are not yet in their final form, they will, when framed, give
to the Commander-in-Chief and to any subordinate Commander down to
the Commander of a station the power to appoint the oceasions on which
Indian Commissioned officers may exercise powers of command in rela-
tion to the personnel of the British Army in India under his ecommand.

8ir Abdur Rahim (Calcutta and Suburbs : Muhammadan Urban) :
May I ask what sort of occasions § Can the Honourable Member give us
some examples ¢

Lieut.-Oolonel A. F. B. Lumby : It is exceedingly difficult for me to
anticipate the rules which are being made by His Majesty’s Government,
and I hope that the Honourable the Leader of the Opposition will be
content when I say that the rules will cover those occasions when it is
necessary to provide for the smooth working of the two portions of the
Army in India.

8ir Abdur Rahim : What about mixed formations %

Lieut.-Colonel A. F. R. Lumby : Again I can only say that, so far
as mixed formations are eoncerned, the same principle must apply as
when only one officer of the Indian Army and ome man of the British
Service are concerned. The same principle must apply throughout, but
I really cannot anticipate the decisions of His Majesty’s Government in
a matter of this kind. I notice that in the minute of dissent to the Select
Committee’s report reference was made to the practical difficulties to
which the arrangement proposed is likely to give rise in the Army ad-
ministration as well as in actual operations. 1 do not think anybody will
deny that no arrangement which can be made to cover during this transi-
tional period -with which we are dealing will be free from practical diffi-
culties, but I think we must be prepared to accept the view of His Fxcel-
lency the Commander-in-Chief, who, after all, has got to administer both
parts of the Army in India, that the difficulties are not likely to be nearly
#s serious as the signatories to the minute of dissent would have us

believe: ' A
As regards the minute of dissent there are two other points to which
I should like to refer. Firstly, T submit that the statutory provision
which the minute of dissent suggests should be included in the Indian
Army Act is not within the competence of the Indian Legislature. The
Government of India Act in section 65 provides for legislation in India
for officers of His Majesty’s Indian forces in so far as they are not sub-
ject to the Army Act. The proposed provision, in so far as it deals with
the question of the mutual relations of the British officers and Indian
Commissioned Officers of the Indien Army serving together in units of
the Indian Army, seems to me to relate to the position of personnel of
the Indian' Army who are subject to the Army Act ; the ¢ British offieers ’
of the deflnition in clause 5 of the Bill are subjeet to the Army Act. If,
as 1 gather, the-proposal in the minute of dissent goes further and intends
that this statutory provision should cover the case of mixed formations,
which inelude not only units of the Indian Army but also units of the-
Britieh servite; then it seems to me still more certain that it is not within
the powers of this Legislature to insert such & provision in the Indian Army’
Aet, without the previous eonsent of His Majesty’s Government. This ia
IB02LAD »2
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‘a matter which will arise in a more conérete form in connectlon mth an
'.amendment moved by my Honourable friends, Sir Abdar Rahim and
Mr. Sitaramaraju, and T would 'request the (’halr to give a ruling on the
matter when we reach ‘that stage. o

My second point, in connection with the winute of dxssent refers to
the suggestion that the Indian Commissioned officers will in effect have a
pusition in the Indian Army similar to that occupied on the civil side by
officers of ‘the Provincial ‘Civil Service. This was a point on which 1 did
my best on moére than one oceasion to try and reassure Honourable Mem-
bers of the Select Committee, and 1 had hoped that, if any Members still
thought it necessary to write a minute of dissent, they would give me eredit
for this and would couch their minuie of dissent in something like the
following terms :

¢ The Army Secretary has assured us that in practice the King's Commission
end the King’s Indian Commission will be equal for all essential purposes ; but we
realise that he is only the Army Secretary, and, therefore, we shoul} like tu sce his
assurance set down in black and white in the Aet ??

Sir Abdur Rahim : I do not want to pay that sort of compliment
to the Honourable Member.

Lieut.-Colonel A. F. BR. Lumby : But I was not prepared to find
them assuming a superior knowledge of military matters to prove my
assurances to be of no avail. I confess that, when I read that portion of
the minute of dissent, I felt that the Honourable Members, the signatories
of the minute, had been stricken with that very inferiority complex from
which they are so anxious to save these young officers of ours......

S8ir Abdur Rahim : We do suffer from inferiority complex : there
is no doubt about it. ,

Lieut.-Colonel A. F. R. Lumby : One thing I know, and that is that
these young officers, who will come out of Dehra Dun at the end of
this year, and their successors, will not suffer from anything like an
inferiority. complex. .

8ir Abdur Rahim. I hope they will not suffer from superiority
eomplex,

Lieut.-Colonel A. F. R. Lumby : ....and they will not be allowed
to sufter from a superiority complex....

- Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran: Non-
Muliammadan) : Is not the pay proposed for these new officers inferior
to the pay of those coming out of Woolwich ?

Lieut.-Colonel A. F. R, Lumby : Pay is not everything in this life.
I ¢an assure this House that the military authorities will take every pos-
sible step to ensure that these officers during the course of their service
will net develop any kind of inferiority complex—an inferiority complex
is:no good in an army—in gpite of the gloomy forebodings of the gignato-
ries of the. minute of dissent, and in apite of the suggestions which :I read
almost_daily in the Press that they are really going to be in a position of
inferiority. . Why, after all, should these officers have an.inferigrity eom-
plex ¢ They are being given complete equality with their brether. offigers,
British and Indian;. of the Indian Army. who-held Comamissions; in .His
Majesty’s Land. Forces, and, urely, equadity--ef popition with -them im-

A fen
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plies equality as between the two kinds ¢f commiission. This is u thing
that is not granted to the officers of any Dominion army who have no
automatic equality with any other kind of commissioned officer. I am
afraid, however, that the inferiority complex will whisper that their com-
mirsion is a limited one. Every commission is limited. You cannot expect
every Commissioned officer to be able to command personnel of every other
army. A Dominion Commission has definite limitations, but if I were to
suggest to an Australian officer, for example, that because he had a Domi-
nion Commission and I had an Imperial Commission, T was therefore
superior to him, or if I were to suggest to a Canadian officer that because
he was trained at Kingston and I had the privilege of being trained in
England, therefore I was a better officer than he, I should expect him to
give me a thick ear or a bloody nose. And, if he did, I should have
dexerved it. There is no inferiority complex there.

- 'What T am most concerned with, for the sake of these young officers,
is to ensure that outside this House this question of superiority and in-
feriority is not developed into a stunt. Cannet we all combine to give these
young officers as fair a deal outside the army as they are going to get in-
gide it ? What I should like to feel is that Honourable Members of this
House, if they come across any one running down these officers and talk-
ing about the question of their inferiority, would give them a thick ear,
real or metaphorical ; and then if in a year or two, they find that anything
T have said about them is not correct, they are welcome to come and give
me a couple of real ones. Sir, I move. (Cheers.)

Mr. President (The Honourable Sir Shanmukham Chetty) : Motion

moved :
¢ That the Bill further to amend the Indian Army Aet, 1011, for certain
purposes, as reported by the Select Committee, be taken into consideration.”’

There are two amendments in the name of Sirdar Ilarbans Singh

Brar.....
Sirdar Harbans Singh Brar (East Punjab : Sikh) : T do not pro-

pose to move the first.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Chair considers both the amendments as of a dilatory nature ; and, unless
the Honourable Member is going to give very good reasons as to why he
should be allowed to move the second amendment, the Chair cannot sllow
hin: to do so. The Chair is prepared to hear from him briefly any reasons
he may have to give in support of the amendment which he wants to

move.

Sirdar Harbans Singh Brar : Sir, the Bill is very important and
deals with vital questions of the future of India and the administration
of the army, and unfortunately, at the time when it was introduced last
Seseion, we did not think that much importance was to be attached to it,
and did not, therefore, ask for circulation ; nor did the Gqvernnient,
though they had this interval of four months,—because they had already
decided in .the Delhi Session to postpone it till now—circulate it for
eliciting public ‘opinion thereon:by executive action. The more we read
this Bill, the more compli¢ated we find it,—even in the Select Committee

on the very first day when we sat, | L :
in the lﬁliy; and that it would be disposed of within a few minutes ;
when we went into the elauses and looked into the provisions, we asked
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for more time ; and we came into possession of more facts and figures
regardmg what was really implied in the Bill,—it was not merely a Bill
for the diseipline of the Army, but that the cencurrence of this Legis-
lature was being invited to a particular policy which the Government
have now adopted regarding Indianisation and the two sorts of Commis-
sions which are to be segregated in the Army in India, and, therefore, after
ten days’ consideration, we appended this long note of dissent ; and,
even since then, I got more facts and figures, and 1 consider that, in the
light of these facts, and the fact that even a Bill like the Mechanical
Lighters Bill was referred for eliciting public opinion thereon, this
important Bill should be given a few months’ time, and public opinion
should be songht to give its considered judgment on it, as well as its
representatives in this Legislature, so that its full implications and
imp'ortunce‘ may be understood. 1 have nothing more to say.

Mr. President (The Honourable Sir Shanmukham Chetty) : This
Bill has passed throngh the serntiny of a Select Committee of this House,
and, s» far as the Chair can see, there is nothing either in the majority
report or in the minute of dissent to suggest that sufficient time has not
been svailable for the Seleet Committee to consider the provisions of this
Bill or the principles underlying it. The Honourable Member has not
given the Chair any valid reason to permit his being allowed to move a
dilatory motion .of this nature The Chair does not, therefore, propose
to allow him to move that motion.*

Rai Bahadur Kunwar Raghubir 8ingh (Agra Division : Non-Muham-
madan Rural) : Sir, when the Indian Military Academy was estabhqh(d
in Dehra Dun, it was thought that the prospects of those coming out
of the Academy will be the - same as of the students coming out of
Sandhurst or Woolwich Colleges. But from the Bill, we find that the
status and the privileges of the candidates will not be the same as those
enjoyed by British officers coming to India. The Bill, I admit, is neces-
sary to give them a status, but, Sir, several amendments are requlrod to
satisfy pubho opinion as it obtamq in the country. The pubhc opinion
jn India is at one in thinking that the status and opportunities of Indian
Military officers should be in ne way inferior to those enjoyed by British
officers serving in India.

»

Secondly, Sir, Indian Commissioned officers will not have the same
powers of command, even over mixed formations, as British officers. Thcse
will be left entxrely to the commanders to declde when they should and
when they should not command, and this is certamly inferiority complex.

Thirdly, Sir, the conditions of service have not been unproved and’
50 their positlon will be somewhere midway between the Viceroy’s Com-
missicned officers and the British Officers.

Fourthly, the policy in regard to the creation of an Imperial Service
and a Previncial gervnce, reservmg superior gervices to ‘Europeans and
inferior services to Indians, as in the Civil Service, is going:to be repeated
here. ‘and just as -it was considered in regard to. the: Indian Medical
Council Bill; that it was dictated by the British: Medieal Council, so it ix
feared in this case also that this messure has beendictated by the War
Oﬂice in England

*¢¢ That the consideration of the Bill be pmtponod hll t.ba next Budget Session.’’
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Fifthly, Indian Commissioned officers will not be eligible to sit in
sourt-martial cases as British officers will be. This is also an anomaly
because, if British officers can sit in court-martial to try Indian men, it
dees not seem proper that Indian officers should not sit in judgment over
British men. '

... Then, sixthly, the status and prospeets of Indian Commissioned officers
will not be exactly the same as those of British officers serving in this
country. I have gone throngh the Bill carefully, and I find that too much
emphasis has been laid on punishments, and less on emoluments and
privileges. "FPherefore, Sir, the question that arises is this : is this the way
in which the wishes of Indians about their defence arrangements and
military training and Tndianization are going to be met after all their
heroic deeds of gallantry in the past wars ! Is this the treatment that is
going to be meted out to Indians after all their sacrifices in the great War ?
In view of thesc considerations, it 1s highly necessary that amendments
on the lines suggested by the minority of the Select Committee should be
incorporated to make it a better Bill than it now is. I have seen, Nir,
from the amendments that the Select Committee added one clause, clanse
(f) to clause 5 of the 13ill, bnt Mr. Metcalfe has given notice of an amend-
ment by which he wants to take it out. Therefore, 1 support the minority
recommendations of the Select Committee and hope that this House will
make the Bill more acceptable to Indian public opinion. (Cheers.)

Mr. B, V. Jadhav : Sir, it is well-known that the British Army is
regulated by the Army Act and the Indian Army is regulated by the
Indian Army Act of 1913, and the present Bill is an amendment to it.
Before the Aect of 1913, there were other Acts previously passed, either
by the Local Governments or by the Government of India. It is profitable
to see what was the beginning of the Indian Army. The Indian Army
sprang from very small beginnings. Guards were enrolled for the protee-
tion of the factories or trading posts which were established by the
Honourable the East India Company at Surat, Masulipatam, Armagon,
Madras, Hughly and Balasore in the first half of the seventeenth century.
These guards were at fipst intended to add to the dignity of the chief
officials as mueh as for a defensive purpose, and in vome cases apecial
restrictions were even placed by treaty on their strength, so as to prevent
their acquiring any military importance. Gradually, however, the organi-
zation of these guards was improved, and from them sprang the Honour-
able the East India Company’s European and native troops. 8o the
Indian Army began, first of .all, as the protective guard of the merchants,
and, ultimately, it developed into a full-fledged army.

The early merchants of the East India Company, Sir, took advantage
of the Indian mentality produced by implicitly believing what was taught
by the Ramayana. It i¢ said that Ramayana teaches the highest standard
of brotherly affection as shown in the conduct of Bharat and Lakshmana
towards their elder brother, Rama. But there were other pairs of b‘roth‘ors
also. notably Vali and Sugriva and Ravan and Bibhishana. Both bugnve;
ond Bibbishana invoked the aid of a foreigner in order to get ru}l of
their elder brothers, and, with the aid of the foreigner, got for themselves
not only the Kingdoms but the widows of their elder brothers.

Another high’personage who is extolled in the Ramayana is Hanuman,
the‘li"«?z?lt‘e:r G;'d grbone:tﬁempie stands on the top of the Jakko Hill for
his devoted service. When painted .in the gorgeous colours of am
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incarnation of God, Rama is invested with divinity and Hanuman’s service
is tuken as devotional. But faking their relations divested of all later
aceretions, that is looking upon Rama and Hanuman as human beings,
we sec that Hanuman accepted the service of a foreigner and served him
very faithfully even against his own people. '

In this history, Sir, is the germ of India’s mental and moral slavery.
Indian mentality towards foreigners has been onc of
selfishness. Nobody was ashamed to call in the aid of
a foreign invader to put down their brothers or near relatives, and they
had the instances of Sugriva and Bibhishana highly extolled in Ramayana
to justify themselves. We find in the history of Alexander or Sikander
the same story when he planned the invasion of India. Many an Indian
prinee and scion of Imperial houses went to Kabul to secure his protection
and help for the satisfaction of their own ambition. The Great Emperor
Chandra Gupta (Sandra Kotus of Grecian History) was one of thew.
The story of Jaychand of Kanouj, who invited Muhammad Ghori to
punish his son-in-law Prithvi Raj, is well-known. The history of John
Company and the rise of the British power in India is full of such
betrayals. Any foreigner who had enough money to pay never found
want of willing Indian soldiers to serve him and to fight against their
kith and kin. Among the Europeans, Dupleix the French General, is said
to have made use of Indian sepoys and he found that they made excellent
soldiers when properly trained and officered. The Bast India Company
also took advantage of this discovery and the Indian Army was the result.
The Indian army was at its zenith in numerical strength at the time of
the Mutiny, but since the Mutiny their numbers have been reduced, and
since the ancillary services have been started,—especially the artillery has
been developed, the air service, mechanical service, tanks and so on and
g0 forth,—the number of soldiers is being gradually diminished. In the
British Army before the War the officer ranks were reserved for the
Britishers and no Indian was ever allowed to be either a Lieutenant or a
Captain. But, after the War, the mentality of the British people changed
and they accepted the principle of giving commissions to worthy Indians
either from the ranks or from those who were selected to go to Sandhurst,
Woolwich and other places of instruction. But all these were trained
under British conditions and they are known as British officers. Then
there was an insistent ery of an Indian Sandhurst, and numerons com-
mittees were appointed to devise means for bringing this about. I need
not go into the history of those Committees. Suffice it to say that ulti-
mately the starting of an Indian Military Academy was decided upon,
and about 2} years ago s beginning was made with 30 cadets. I had the
honour of an invitation from His Excellency the Commander-in-Chief
at the time of the opening ceremony and was really very much impressed
by what I saw there. The cadets there were in training only for a couple
of months, but they showed very good form, and, now, we have heard the
Honourable the' Army Secretary to say that they aré shaping very well
and they give promisec of turning out efficient officers. So, it will be
seen that the training at the Military Academy at Dehra Dun is in no
way inferior to the training that is given to British cadets at Sandhurst
or Woolwich, and in days to come, this Military Academy of India

romises to be a great centre of military training for India, both Indian

ndia and British India. But, Sir, that which i8 troubling this side of

1 p.M.
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the House is the different status and the difference in the commissions of
the two officers turned out from Dehra Dun and from Sandhurst, Those
who .will come out of the Sandhurst College will be called British officers
and they will be governed by the Army Act. Those who will come out of
the Indian Military Academy will be governed by the Indian Army Act
and will be called Indian commissioned officers. There will also be a
difference in their salaries. India is a poor country and we have up to this
time maintained that the salaries of the Army officers and other ofticers
are very high. = Government have, at all events, accepted the correctness
of this cry of the Indians and they have now decided to have a lower
scale for Indian commissioned officers. So far, we are in agreement with
them. T do not say that we have got any grievance, because the initial
and also the future salary of the Indian commissioned officers will not be
as high as the salary of the British officers. But it is well-known that
the Army is a very expensive profession and we have seen that the officers
who have up to this time come to India find it very difficult, especially
during the first few years of their career, to make both ends meet. The
Army Secretary has promised that steps will be taken to reduce the
expenses that are entailed upon an officer serving in the army. So far so
good. But, then, the question arises that in the same regiment there will
be officers of the two services, the British officer and the Indian commis-
sioned officer, with two scales of pay. The British officer on account of
the big salary which he receives will be able to spend more and live in
a more stylish manner, while his brother, the Indian commissioned officcr,
will not be able to spend as much and in that way an inferiority complex
is bound to arise. I hope that the Army Secretary will think over this
guestion and see that, especially during the transitional period, until a
unit is completely Indianised, some steps are taken either to give an
allowance to the Indian officers or to do some other thing which will help
them.

As regards the amendments to the Bill T shall say that I have my
sympathies with those who have sent the minute of dissent. It is our
ambition that the Indian commissioned officer should have exactly the same
status, the same opportunities and privileges as his brother from England.
The Army ought to be considered as one whole, and although, on aceount
of these special circumstances, there will be a difference between the
British officer and the Indian commissioned officer as regards pay, in all
other respects they ought to be on a footing of perfect equality, and that
status of equality ought to be granted by Statute or by Regulations having
the force of law. I need not go into the question whether the amendment
accepted in the Select Committee, to remove which notice of an amendment
by the Foreign Secretary has been given, was done without any lggal
authority. That question will be decided when the clauses are goue into
separately. But in case no amendment can be had in the Act itself, I do
hope,—and I do insist,—that steps will be taken by the British Govern-
ment, the Government of Great Britain, and also by the Government of
India to see that the Indian commissioned officer gets all the opportunities,
gets all the privileges and the status of his brother officer who has turned

out of Sandhurst.

The question may not arise for some few years: yet. e sl .
present adopted is the scheme of Indianisation of a complete division with
ancillary services. Formerly, the scheme, that was started in the begin-
ning, was the scheme of the eight Units. In all these two schemes, the.

The scheme at
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eight Unit scheme as well as the Indianisation of one division scheme,
the chief idea, it appears, is that the British officers should not have a
coutingency of serving under Indian commissioned officers, because now
the Indian Commissioned officers will join the ranks from early next yvear
and then they will be at the bottoin and s their number increases they will
fill up the vacancies from the bottom and there will be no British commis-
gioned officer under them in any circumstances. I have got:no grievance
in this respect, but then a time is bound to come as years go on, when the
Indian officers may get senior in service and the British officers- who will
be their juniors in service may claim higher status or precedence at
durbars and so on over them. That contingency ought to be guarded
and provided for. The Honourable the Army Secretary has pointed out
to us that there is nothing about this in the Canadian Army. There is
no trouble in the Canadian army. The Canadian officer has got no such
grievance and only at the time of the war, when they come together and
have to fight shoulder to shoulder the question may arise. In Canada
there iy only one sort of officer, the Colonial officer, but in India we have
got these two sorts of officers serving side by side and coming into contact
with each other in military stations almost every day, and, therefore,
it is quite necessary that the status and the position and opportunities
of the two classes of officers should be exactly equal, and there should be no
inferiority or superiority among them. The Army Secretary has given an
assurance that His Majesty’s Government will see to this. It would be
much better if that assurance could be translated into exaect words and
introduced either in this legislation or in some way, in the form of
Regulations. That is very necessary, because the Indian commissioned
officers will have to work side by side with the British officers on many
occasions which we may not be able to visualize just at present and a
number of occasions may arise in which there will be friction and there
will he some differences of status on one side or the other. So, I think
the Army Department and the Government of India ought to take care
that there should be no ocecasion for such differences, because when these
differences arise, it is very difficult to avoid bad blood.

Tu this connection, I wish to say a few words about the Viceroy’s
commissioned officer.

Mr. President (The Honourable Sir Shanmukham Chetty) : Will the
Honourable Member take long ¢

Mr. B. V. Jadhav : About 15 minutes more.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the
Clock. Mr. President (The Honourable Sir Shanmukham Chetty) in the
Chair. ’ ‘

Mr. B. V. Jadhav : Sir, T was pressing upon the attention of the
IHouse the point that the new cadets that will come out of Dehra Dun as
Indian . Commissioned Offieers should have- equal status. with those who
have come out .of Sandhurst.. Now, in the words ¢ status and
opportunities ', I alse include .certsin. ~appaintments which are
open to the British Officérs.which:should - also be open to Indian Com-
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missioned Officers. For instance, under a G i
: ! ) overnment of India Resolu-
tion for a certain rule 29 the following was substituted : .

. The Governor General in Council may appoint a Member of the Indian Cisil

Scrvice or an officer holding the King’s Commission i i :
to the Tndian Poltical Department,  © = o o.0n it the Indisn Amny or......

and so on.

., Now, as the words here are used—, ** holding the King’s Commission
in the Indian Army ,—I presume the new Indian Commissioned Officers
will similarly be entitled for this service. If I am wrong, the
Army Secretary may correct me in this presumption. But there might
be such ‘‘ other services ’ in which the words may not be so very ex-
plicit, and, therefore, care should be taken to avoid all such occasions and
it should be stated clearly that the Indian Commissioned Officer will have
the same status, the same opportunities and the same privileges as his
brot.her coming out of Sandhurst or Woolwich. Now, we are very
anxious that the Indianization of the Army should be as rapid as
possible keeping in mind the efficiency of the service. There should,
of course, be no sacrifice of efficiency. At present, sixty cadets are
‘admitted to the Indian Military Academy every year and in the first
batch there was a wastage of about seven, or only 53 officers will come
out of the Military Academy and will take their commissions in the Indian
Army or to be more precise, in the Indianized Division. For the first
year, this wastage is very high indeed. In conversation with the Army
Secretary, I learnt that they compute the average wastage at about two
and that they expect that 58 officers will join the Army every year, and,
with this addition to the Army of Indian Officers numbering fifty-eight
a year, they expect that in about eighteen years the Division will be
completely Indianized. One has to remember that there are six Divi-
sions in the Indian Army ; and, therefore, Sir, we cannot wait, at this
rate, to see the Indianization completed within a reasonable time‘, and,
therefore, Sir, 1 submit, the rate of admissions to the Indian Military
Academy ought to be accelerated. Sir, in 1931, His Excellency the
Commander-in-Chief had. to state in another place that in about seven
vears’ time, that is, in 1938, the Indian officers from Sandhurst would
have completed about fourteen years’ service, and, by that t.nme,.they
would be permanent Company Commanders, and, at that time, the higher
Army Authorities would be able to judge how far they were efficient
as officers, and if their conduct is satisfactory and if they shape very
well, then, His Ercellency would decide how to accelerate the pace and
in what ratio the admissions to the Indian Military Academy should be
increased. ‘This assurance of the Commander-in-Chief was a very 1m-
portant one, but then, in 1938, the present Commander-in-Chief will
not be in office, and his successor may not remember what his predeces-
sor had promised. T think the Army Secretary has told us tha.t'the new
cadets as well as the old ones. who have already actually joined the
service, are doing very well and are not deficient in any way. So, T think,
we may expect in the near future the Army Authorities will take up f‘“:
consideration the question of increasing the number of admissions every
Year to the Military Academy. o
Now, by the abolition of the Viceroy’s commisgions, the nunibol‘.
of Indian King’s Commissioned Officers that will be required to "0‘;’ :;ce
the Viceroy’s Commissioned Officers will be a very large one, and for
that reason the Indianization of the officera’ rank in the Army will be.
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retarded by about 2} times. This is a very serious question. It may
bp pointed out that as the prospects of promotion to Viceroy’s Commis-
sions is denied in the Division which is set apart for Indianization, it is
feared that the recruiting in those units will not be as satisfactory as
in other units where the private enjoys the prospect of attaining to the
Viceroy’s Commission as well as the higher commissioned rank. So the
personnel of the regiment is likely to suffer, and, at the same time,
1 may point out that if the Viceroy’s Commissions are kept open, then
young men with good education, that is those who have passed the
matriculation or higher examinations, may be induced to join the army
with a view to attaining, if not to the King’s Commission, at least to
the Vieeroy’s Commission, and, in that way, the recruitment to the
army is likely to be more satisfactory than at present. But if there is
o prospect of getting the Viceroy’s Commission and the private has
the only chance of retiring as a Warrant Officer, then perhaps the
young man with good education will not think it worth his while of
joining the ranks. Even at present there is a good deal of discontent,
among young lads who are not getting the chance of going to the
Indian Military Academy as the number of claimants is a pretty large
one. Many of them are now nearing 24 and some of them will be super-
annuaied, and if such young men are superannuated and have no chance
of going to the Military Academy, then their time in the army is
wasted and they will have to retire as early as possible. That will he
a loss to the army, one can very easily realise. Therefore, it ix neces-
sary that, at all events, for them the Vieceroy’s Commission ought to be
open, so that there will be some consolation for their disappointment.
The Indianisation is a very vital anestion and at the same time, as 1T
have pointed out, this side of the House is very keen that the Indian
officer should have no inferiority foreced upon him. His position shounld
be exactly on a level with other officers who have got the King’s Com-
mission and also with those who have got their education from
Sandhurst or Woolwich. I, therefore, lay stress upon this point, and,
I hope, that this question will be satisfactorily solved by the Army
Secrctary. With these few words, T support the motion.

Hony. Captain Rao Bahadur Chaudhri Lal Chand (Nominated
Non-Official) : Sir, I congratulate the Honourable Colonel Lumby for
his lucid explanation of the provisions and implications in this Bill to
this Honourable House. He has given a graphic and hopeful picture
of the Academy at Dehra Dun, and as I also had a chance of seeing the
Academy in the very first year, I can testify to the very good beginning
that has heen made there. The cadets were all fine specimen and we
can all well feel proud of this institution. I am convinced that the
opening of this great institution will prove a landmark in the history
of the Indian army. The first batch, as we have been told, is about to
come out and it is with a view to find a place for them in the Indian Army
Act, that this Bill has been brought forward before this Honourable
House. The name given to them is Indian Commissioned Officers as
their commissions will be issued by His Excellency the Viceroy. As
a part of the scheme, the present Indian officer has to disappear
gradually, but as Indianization cannot be completed in one day, this
class will take some time to disappear. Now, these are the two main
jtems under this Bill ; and afer the discussion we have had in the earlier
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stages and after listening te .the Honourable the. Army Seeretary, -very
listle remains 16 be said. . I would, not open questions of. policy or-of
sconomy. on this Bill, as that would-be outside the scope of this Bill:
But I wish to bring one thing to the notice of the Army Secretary. [
feel encouraged in doing so as I know that the class of offigers about
whom T wish to put in a word or two has the full sympathy ‘of ‘the Xrmy
Seeretary. In his opémhg spéach ‘on' the' - 16th July, -¢he' Honourable
Colonel humby said a¢ follows : . = *

. ““ Aud, thirdly, comes the fine. body of mem to whom the Indian army had ou'ed
and still owes s0 much, who are known at present in the Act and throughout the army

as Indian officers and Whom it is proposed to call in the future Vieeroy 's Commis-
sioned Ofticers' in owdor to distinguish them from the Indian Commissioned Ofcers.’’

_ Now, 8ir, there is not a single British officer who does not admire
this class, and who-has not got a soft corner in his heart for them.
These Subedars' and Risaldars will now gradually disappear. What
I wish to say is that there is a real feeling in the country, especially
among the military classes on this question, and I will request the
Henourable Colonel Lumby to use his persuasive tongue to save themn
from total disappearance. At present we have four such officers for
each squadron and if two or at least one of them could be retained in
the future army, they will prove very useful. I know that the age of
illiterate officers is gone, as we will have no occasions for hand to hand
fight ; but when we realise that the rank and file could make better sacri-
fice under one who is so closely related to them, than wunder a mere
officer, the need for the presence of this type of officers seems all the
greater, The point has been stressed by my Honourable friend, Mr.
Jhadhav, also, and, I think, the Honourable the Army Secretary will
do all he can to save them from this threatened annihilation. Besides,
any number of educated men have joined the army in recent years, in
the hope, that they will qualify themselves for Dehra Dun cadetship in
due course. As we .all know, the number that will have to be recruited
from year to year for Dehra Dun is very limited. Some of these young
men, though in every way fit and though they are being recommended
by their commanding officers for Dehra Dun, will have to be disappoint-
ed because of this limitation in numbers and they will not be able to
qualify themselves for Dehra Dun. So, some scope should be left for these
young men and if one or two Indian officer’s jobs are retained with each
squadron, it might prove an incentive for these youngmen to make
army as their career.

We must, however, admit, that the creation of this new service
does not in the least affect the old Indian officer, if we take a broad
and long view of things. He, with all his war serviee and his war raedals,
could only aspire to become a Risaldar Major or a Subedar Major,
while his educated son or relation will begin as a Lieutenant and w1}l
aspire to retire as a ‘(leneral, Thée increase in the number of posts is
another factor. " There are at present 19 Indian officers and in the
future comstitution'there ‘wi’i&ube'?s Indian Commissioned Officers with
higher pay. ' 8o, the loss is fully comﬁpgnsa,ted“bpth in money and num-
berd, ‘&é"ﬂéﬁbuﬁimé ‘Mr.” Fadhay has referred to the inferiority in
pay .of the héw oﬁcé%s, eompared with his colleagues who come from
S*aii‘iﬁ‘ rsp | M mibtity veport ‘of flie Select Comumittee also refers
t&""f“i&‘éﬁﬂegf’ of the qtiestion” and’ compares “tiremto' Provineial Civil
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Service and the I. C. 8. respectively. I take a different view.. The
British officer is a necessity for some years to come and s one who
serves far away from his......

Mr. B. Das (Orissa Division : Non-Muhammadan) : Question.

Hony. Oapiain Rao Rahadur Gheudhri Lal Ghand : Has my Honour-
able friend got some material to maintain his position ¢ He has none. You
can play with other servieeg. but you cannot play with the army, otherwise
the peace of India will be disturbed. As I was saying, as one who
serves far away from hLis home he should get more pay than ome
who is serving in his own country. Besides, the general taxpayer
also looks for some relief from Indianisation. The United Provineces
Ministers, who are content with less pay than their celleagues on the
reserved side, have not lost any prestige at all. Besides, we should not
forget that the British officer, serving in a British regiment in India,
will- get the same pay as the cadets from Dehra Dun.

There is, however, one aspect on which the two reports differ. The
mnority report urges that there should be a declaratory clause to show
that so far as the powers and privileges are concerned, there will be no
Jifference between the future grxtlsh officer and the Dehra Dun officer.
The Honourable the Ariny Secretary has made it clear beyond doubt in
his speech more than once. In his opening speech he says :

‘“ In this connection there is one point that I wish to emphasise most particulurly
and that is that instead of this difference that I have just pointed out the Indian
Comurissioned officer will have within the Indian Army exactly the same powers and

privileges as are at present enjoyed by the British officer. It is intended that there
shall’ e & complete reciprocity between these twd categories of officors.’’

An Honourable Member : Then why not insert in the Bill itgelf ¢

Hony. Oaptain Rao Bahadur Chaudhri Lal Chand : I am coming to
that presently. Then, agum in his reply, the Honourable the Army
Secretary says :

““ But the point that I want to make is that though there will be this reduction
in pay, to bring the Indian Commissioned officer on .to an Indian scale of pmy, instead
of the British scale of pay, drawn by the Indian officers trained at Sandhurst, there
is every imtention that otherwise his powers and privileges and certainly his powers
and privileges under this Act pghall be the same as those of the British officers of the
Indian Army with whom he will be serving.’”

He wants this clause to form part of the Regulations that will be
issued by His Majesty’s Government while the minority report wants this
to form part of this Bill. To me the difference on either side seems mostly
sentimental. One is as good as the other. However, we will hear argu-
ments for or against this point when the partxcular amendment is under
discussion.

Sir, the Bill, as I said, is a simple one, and this occasion should not

utahsed to deliver Budget speeches. The decmon embodied in this
Bill were taken' after full deliberations in what is known as the Sandhurst
Committee, There is nothing new that the Bill has imposed on us, or is
taking away from us. The Army Department deserves our sincere com-
gratulations in, not delaymg these reforms, and I am eonvineed that the
pace of Indianisation will be accelerated as soon a# our Dehra Dun. cadets
have joined the Indian Army, and have taken their places, for which this
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Bill has been brought forward.  Our hopes lie in their sucoess and we
shopld weleame them by giving in this Bill a status to these new officers.
With. these few words, 1 welcome this Bill and support it whole-heartedly.

_ Sirdar Barbum 8ingh Brar : Sir, I have chosen to take particular
interest in this Bill, because the subject matter of it, to my mind, is most
vital to the interest, peace and prosperity of this great nation. The provi-
sions of this measure are to lay the foundation for the administration and
discipline of a department or a force which is the very backbone of this
country. We cannot afford to play with a subject of such magnitude and
importance and it cannot be treated light-heartedly, because, to me, it
seems that the army of a nation is of the utmost consequence. 1 give it
preference and importance over all other subjects in the constitutional or
administrative system of the Government. 1 have never been able to
understand why this subject has been mostly relegated to the background
by Indian politicians and preference given to petty departments or super-
fluous ' jobs. It is unfortunate that such an important measure has not
been circulated and public opinion marshalled in its favour. But, be that
as it may, we are here considering it, and it is our duty to bestow the best
consideration on the policy underlying it dnd the provisions entered in it.
I am convinced that the Government are perfectly aware that the Bill is
not supported by public opinion, but is condemned by it. Otherwise, they
would have chosen the occasion to circulate it by executive action during
the period of time that has elapsed between its introduetion and its eon-
sideration. 'We have seen Government circulating Bills by executive action
of much less importanee than this present one. One of my purposes in
the amendment I intended to move was to attain that object. I consider
this Bill is even more important than the so-called White Paper, the Com-
munal Award, the Chhota Award or the Constitution Bill which is to be
introduced in the Parliament.

I am very suspicious about the Government’s intentions and bone fides
in the matter. I &ar that they are trying to smuggle throug]? this Legus-
lature a measure designed to keep India in chains and fetters till posterity.
The Constitution Aect is still in the making and its provisions are still
unknown, but the fate of the defence forces of the country and the national
nilitja is being deeided here and mew. Mr. President, as far as 1 am
coneerned, I would not care a farthing for either the Constitution Aet or
the Communal Award without the Army having been transferred to Indian
control as a condition precedent. Do Indian politicians consider what is
the good of baving a responsible Government when the Army is to be
nnder foreign and alien dictation, and the finance is eontrollefi 'from
White Hall. What good will it do India to have a few more Ministers
and a few more. Council Secretaries with the Bnglsh bayonets hanging
over our heads ? I for one would be prepared to give all appointments to
British or Enropeans and all the Departments of Government, but would
never yield to keep the Army non-Indian.or under nop-'lndlan control ever;
for a single moment. I am prepared to give to the Britishers a Dcpartqwn

like Archeology, because they are very good explorers, 1 am pre;lpar‘-ed n?
give a Department like Education, because they are good phllolempb er,ai :l 1

in such like Departments I do not mind the help of these people, ut India

' : i President, I would
for her self-defence must be self-independent. Mr. Pres .
like t: :tain the Army under Indian control, and even for a single
moment I would never be a consenting party to anything leading in
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direction of non-Indian contfol. The policy: adopted by this‘Government,
sinee the Mutiny, of Europeanising the commissioned ranks of the Armv
have dealt the biggest blow. to the vitality of the nation and its mnrtml
spirit. The military prowess of Indians was equal, if not superior, to
any other foreign nation, but the result of the policy of closi: the com-
missioned ranks of the Army to Indigns by force and fraud is ing used
against Indja now. to prove that Indlans are yet unfit to be officers in the
defence furceb of their country. Tt is like depnvmg the Dacca weayers of
the means of producing fine muslin ‘which at one time captured the whole
of the British market, and, then, later on, saying that I.ndla is unable to
produce finer cloth in competltl.on with Menchester. It is idle to deny
that the best of materials for the Army is avaxlable within the Indian
Peninsula and that enough men can be found for the ofﬁcermg of the
Army if the selection and control is transferred to Indian hands. The
present so-called incapacity of the Indians is a camouflage and Govern-
ment’s own creation. (Government have deliberately denied Indians the
opportunity of training themselves in the different branches of national
defence. I may quote here an eminent English historian who says.:

¢ The founders of the native Army had conceived the idea of a forve recruited
from among the people of the country and commnanded for the most part by men of
their own race but of higher social position. Men in a word of the naster class
aecustomedl to exaet obedience from their inferiors. But it was the inevitable
tendency of our increasing power in India to oust the native functionary from his
eseat or to lift him from his saddle so that the white might fix himself therc.'’
Lord Elphinstone, the Governor of Bombay, said :

¢¢ 1 ugtee with those who think that it is not judicious to train any n.,tlve of lndm
to the use of guns. They make excellent artillery men and attach great value and
importunce to guns but these very circumstances make it dangerous to place it in
their hands."’

Lord Ellenborough concurred in this opinion and said :

‘¢ It appears to be concurrent opinion of all men that we should keep the artillery
wholly in our hands. The natives have the genius of casting und working gun and we
should not afford the means of enJoying it. The natives die at tiwir gans. Their
practice in this War, the Mutiny, is admitted to have been at least us good as our
own.’’

From this, one is drawn to the only conclusion that the so-called inca-
pacity of the Indians to control their defence is merely
a myth. The Government have deliberately deprived the
Indians continuously for such a long time the practice and opportunity of
doing so as to concoct theory of the incapacity and inability of the Indian
to manage his own defence force. They for almost a century denied to the
Indians the opportumty of officering their own Army and other branches
of Tndian defence. It is common knowledge that Indians have been one of
the hest sailors and fliers. But the Indian Navy, which existed about the
middle of the last eentury, was disbanded and the opportunity to Indians
to keep up their training was denied to them. Similarly, till a couple of
vears ago, Indians were not admitted to the Air Force so indispensable for
the defence of the country. It is the same old story of eating up the vital
bones of the nation, so that it may remain perpetually in the claimns of
slavery. The native princes were assured that the British forces will pro-
tect them from external attack as well as from internal commotion by the
1aighty arms of the British Empire, and they were told to disband their own
army.and: to worry no more about their position as the British will mantain

8 P.M.
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themn on their gadis, thereby making Hormént the hditidl sttt
training among .tht_al; subjects. The same thing was copied in relationmtg
Bntn.h India. British Indians were assured that the Imperial forces of
the Crown were at their disposal, that the British Navy will protest the
vast coast line of India at a nominal honorarium and the philanthropic
and benevolent-minded British will always be at their serviee to protect
themn from a foreign attack and from internal disorders. It was no use
for the Indian to worry or bother about their defence, thereby killing the
incentive and vigour or aptitude of the nation. It is not long ago when
d small community of Northern lndia was able to conquer and keep under
control the virile tribes of the North-West as well as of Afghanistan for
about .half a century, which the mighty forces of the Crown have been
unable to either conquer or permanently keep under control. It is,
theretore, evident that the necessary spirit and material is still available if
only opportunities are afforded for their display in the serviece of their
country. It is an admitted fact that the Indian officers of the Army,
enjoying ouly the Viceroy’s (Commission, stood the strain and test of ef-
ciency remarkably well, when left to themselves under the most trying
cireumstances in different theatres of war during the Great War. They -
proved as officient and able to rise to the occasion as any of the European
officers of higher rank. Now, thiy is quite recent history. There is no
reason to doubt that, if higher commmand was granted to these people, they
would do just as well. It merely comes to this, that there is only lack of
oppqrtunity and no lack of qualifications or ability. All people are neces-
sarily bLackward when you deliberately debar them' from progress : they
aTe necessarily ignorant when you keep them out from education and with-
hold knowledge from them ; they are necessarily lazy when you deprive
them of means or the incentive to work. One cannot swim if the water to
swithi inh of the opportunity to enter it is denied. Under these cireum-
stances, T consider that it is a vain argument to say that we are unable
wheh opportunities are not given : when opportunities are given, we dre
found quite fit.

As a result of the valuable services rendered by India to the Empire
in the Great War and the declaration of IHis Majesty’s Government of the
20th August, 1917, Indians were assured of increasing association in the
administration of the country, both civil and military. Diarchy was intro-
duced in the Provinces and Indians began to be granted King’s Commis-
sion in His Majesty’s land forces. 1n the year 1922, the Government.'of
India appointed a Committee consisting wholly of military experts for
the purpose of finding out within what period the .whole of the Army
in India could be completely Indianised. The Committee, after tl_lorough-
ly going into the matter ‘and considering all the relevant materials and
féictd; came to a deliberate conclusion thit the whole of the Army in India
cotild be Iridfadised within a period of thirty years or in any casq_t;}e
latéét within forty-two years. They recommended the grant of King's
Commissions to 81 Indians annually during the first period of 14 years:);g
182 Indians annually during d[hg second pericd of eight years. and to ...l..t
Indians during the fast period of eight years. According to their caleula-
tion, at the end of 80 years, the number of Indians who will join the

Cominission would be 6;864—thé total ntimber of Commissioned Officers at.
present in both seetions of the Aimy-in-India, Indian and 'er;!ﬁ' 1
realise that the Committee had nof accounted for annual ‘astafe /it M

n3062LAD
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figures, but apparently they must have had in mind that the annual
replacement, by the recruitment of Indians, of this wastage will be in
addition to the figures of new recruitment suggested by them, so that their
purpose may be attained of Indianising the Army in a period of 30 years.
That must have been their intention. Later on, the S8keen Committee was
appointed by the Government of India and reported in 1926. According
to their calculations, half of the total cadre of Commissioned Officers was
to be Indianised by the year 1952. They had provided for an yearly
intake into the military college of about 100 cadets. It is curious, and I
would call it mischievous, that the report of the 1922 Committee or even
the mention of its appointment was kept secret from the Skeen Committee,
The recommendations of the Skeen Committee were not given effect to as
far as all the major recommendations were concerned. Then came the
Round Table Conference. The Defence Sub-Committee of the Round
Table Conference unanimously resolved that, with the development of the
new political structure in India, the defence of India must, to an increas-
ing extent, be the concern of the Indian people and not of the British
- (dovernment alone, and, in order to give practical effect to this prineiple,
they recommended that immediate steps be taken to increase substantially
the rate of Indianisation in the Indian Army to make it commensurate
with the main object in view having regard to all relevant considerations
such as the maintenance of the required standard of efficiency.

[At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) vacated the Chair which was then oceupied by Dr. Ziauddin
Ahmad, one of the Panel of Chairmen.)

Mr. Chairman, it must be remembered that the Defence Sub-Com-
mittee had left the question of the pace of Indianisation to be determined
by the committee of experts which was to be appointed in pursuance of its
recommendations. From the proceedings of the Sub-Committee we find
that when Mr. Jinnah asked :

¢¢ We ngreed in principle with the question that the Army should be Indianised,
then the next question is how effect is to be given to the rate or pace of Indianisa-
tion ’’,
the Chairman, Mr, Thomas, answered that his answer was that there
should be, as a consequence or as net result of their recommendations, an
expert (‘ommittee set up to give immediate effect to this. Lord Reading
also said ‘‘ Yes ”’ to this. Mr. Jinnah still pressed and wanted to give
some guide or to lay down some principles for that Committee, and them
Lord Reading and the Chairman both stated that the matter was purely one
for this expert Committee.

Further, when Mr. Jinnah was pressing for a clear indication as to
pace of Indianisation or some words so definite that it will convey to the
expert Committee that that was the intention of the Conference, the Chair-
man ecventually replying said :

. ¢ Tt has been pointed out that this is 'a matter for the experts.’’

- .'PFurther, in order. to respond to the strong affirmation of one sectiom
of the Sub-Committee to the effect that complete Indianisation of the Indian
Army should take place within a specified period as proposed in the Govern-
paent of India scheme of Indianisation of 1922, known as the Shea séheme,
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t‘he (.‘hau'ma‘n fur‘ther undertook that when, in pursuance of tie 1 soluiion
of the Sub-'(,omnuttee, thg expert Committee were appointed, they will, ys
a magter of course, tfike Into consideration the proceedings of the Military
Requirements Committee of 1921 and the Committee on the Indianisution
of the Army known as the Shea Committee and the Skeen Committee. This
is proof, if any proof were needed, to substantiate the contention that it was
the bux.ai_'noss of this expert Committee known as the Indian Military College
Committee to settle and fix the annual intake for the College, and not the
Government of Tndia. It may be mentioned here that the proceedings and
report of the Government of India Committee of 1922 were kept secret
even from the Defence Sub-Committee of the Round Table Conference until
Sir Mubammad Shafi and Sir Tej Bahadur Sapru forced the Government to
produce it. As they were the Members of the Government of India at the
time, they had knowledge of the proceedings and report of this C(em-
mittee. Now, let us see what happened at the proceedings of the Indian
Military College Committee of 1931 which wes appointed as an expert Com-
mittee, in pursuance of the Sub-Committee's resolutions, for the purpose of
giving effect to them and for deciding upon the rate and pace of Indianisa-
tion. The Chairman, lis Excellency the Commander-in-Chief, in his
opening address on the 25th May, 1931, stated :

‘¢ Some may say that although we hope to arrange for an intake into the new
Sandhurst of 60 or thereabouts, this is going far too slow. I, howcver, am quite
unable to advise Government to experiment with a large number of units than this
will mean, until such time us we can see a little more clearly whether an army
officered by Indians is going to be a fighting proposition.’’

He further ruled that as far as the rate or pace of Indianisation was
concerned, this was his final word and must be taken as gospel truth, and
that Committee was not entitled even to discuss it, what to say of varying
it. This is the manner in which the Government of India and their military
advisers carry out the solemn pledges of the Sovereign or of His Majesty’s
Government. When we look back to the manner in which the Government
of India have been deliberately evading the issue of the Indianisation of
the Army, our minds are filled with horror and sorrow as to what our fate
is likely to be if the destinies of India continue to be in their hands for any
oonsiderable time. The Government of India Committee of 1922 made
unanimous recommendations for the complete Indianisation of the Army
of India within a period of 30 years from that date. Those recommenda-
tions were fully concurred in by His Excellency the Commander-in-Chief
and unanimously approved by the Governor General and his Executive
Council. But what to say of giving effect to,—the recommendations were
not even published, but were kept under lock and key. Had those recom-
ncndations been given effect to by the year 1936, we would have had 1,130
Indian Commissioned Officers. Then, if the Skeen Committee’s recom-
mendations had been aceepted, by September this year we would have about
300 Commissioned Officers. But what we find today is about 150 as Inc}ian
Commissioned Officers. If the recommendations of the 1922 Committce
were accepted by the Indian Military College Committee of 1931, even that
would have provided us with about 300 as Commissioned Officers. But,
alas | the Government, instead of going forward, are going backward As
far as Indianisation is concerned. It must be remembered that nowhere,
even in the R. T. C., the discontinuance of Indian cade.ts‘ into Britigh
Sandhurst was ever contemplated. The Members of His Majesty’s Govern-

1.30°1.AD 2
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ment and Lord Reading, Ez-Viceroy of India, stated in expllclt terms thé,‘t
that must continue and was of immense advantage and that whatever the
intake for Indian Military college, the Expert Committee may, in the light
of the recommendations of the Government of India Committee of 1922 and
the Skeen (‘ommittee of 1926, fix that that was in addition to the present
number of cadets going to British Sandhurst. It was desired that in addi-
tion to ihe 20 replacements of British officers by Indians from British
Sandhurst, the outflow of the Indian Military College will make additional
replacement of British Commissioned Officers of the Indian Army as well
as the British Army in India. The Military Requirements Committee of
1921 even contemplated, as also the Round Table Conference did con-
template, the replacement of British troops by Indians, It is creditable to
Lord Reading that during his Viceroyalty the number of British troops in

India was reduced by 10,000, and further gradual withdrawal was contem-
plated.

Now, to take stock of the situation, let us begin from the year 1931 and
imagine what would have happened had the Committee of 1931 not been
appointed. We would have every year replaced at least 20 European Com-
missioned Officers in the Indian Army, and what was expected of this Com-
mittee was to increase this number of British replacement by Indians. But
what do we find today ? The most vicious, retrograde and reactionary
steps which have been taken by the Government of India Committee of
1931, known as the Indian Military College Committee, 1931, go to the
very root of the problem of Indianization, We have at present in the Indian
Army alone in India as many as 3,200 British officers and about the zame
number or perhaps a little more in British army in India. In addition, we
have in the Indian Army about 4,000 Viceroy’s Commissioned Officers.
The wastage among the Viceroy’s Commissioned Officers is about 100 per
year. The decigsion of the Government is to abolish the Viceroy’s Comn-
mission and to replace it by Indian Commissioned Officers from the Mili-
tary College, Dehra Dun. It would thus be apparent that the outflow of
the Military College will not be sufficient even to replace the wastage in
the Viceroy’s Commission, what to say of replaecing British Officers. The
olear effect would be additions to annual recruitment of British Offieers
instead of reducing them. The ambitions and aspirations of the Indian
people were that we would be keeping the present Viceroy’s Commis-
sioned Officers to which the rank and file of the Indian Army look with
pride and reverence and nobly aspire, and in addition will replace the
total number of British Officers with Indians. The net result of the
present policy of the Government. would be that the Indian Army, what
to say of in 200 or in 500 years, is never going to be Indianised, as was
frankly admitted by the Honoumble the Army Seeretary in answer to a
supplementary question of mine a few days ago........

Lieut.-Colonel A. F. R. Lumby :. May I make an explanation with'
regard to that partieular poimt 4 The Indiam Commissioned Officers will
be posted to the units of the one . Divisien which; ag I remarked this
morning, is being Indianined firsd:. of: “allj: and: not only the' Viceroy’s
Commissioned Officers in those units But the British Officers aleo will be
replaced by them, There is no question of the present output of 60 frotn
Debra. Dun, «ever being intended™ to Indikniss :the' whole' Indiah - Army.
That figure is worked out on the basis of Indianisifig that ome Division,
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and that one only. It was worked out oxn the basis of the new establish-
ments, which will take the place of the present establishments, in which
ti’:ex_‘e: are both British Officers gnd Viceroy's Commissioned Officers.

Sirder Harbans Singh Brar : But for about three years the outflow
of the Indian Military CoHege will not exceed 30, and by that time. ...

. Ldeut.-Golone]l A. F. R, Lumby : The outflow for the first half year
will be 28, but there is no reason why, after the first term, there sho.ulg be
the same d;ﬁ%culgy as at the start. Of course, we have to allow for a
ccrtain amount of wastage, but I think we expeet to get 58 out of 60.

- Sisder Nazhkaus 8ingh Bray : The Bilk before us is desigmed to
sceure legislative sanction from the representatives of the Indiam people to
thiy most autocratic and reactionary step of this irnespomsible Govern-
mept’s powers, and to put Indians, who are Commissioned Officers, not in
the aboes of British Commissioned Officers, but Vieeroy’s Commissioned
Officors.

Siv; we are told ‘‘ No "’,—we are giving you g Commission like that
of a Commission e the Pominions, Dominion status is not even in sight,
what to say of its becoming a reality. Declarations of the British (fov-
ernment, for seme time past, are becoming shy of even the mention of’
the word ‘‘ Dominion status ’’ in relation to India. What is the fun of
imitating eomething which has no chanee of becoming a reality ¥ The
present King’s Commissions, granted to Indians, are in His Majesty's
Land Forces, with jurisdiction end;, rank recogmised throughout Ilis
Majesty’s British I'mpire, while the proposed Commission in His Majesty’s
Fudian Forces will carry no further than the boundaries of British Tudia,
not even in the Indian States, beeause the allegiance of Indian Statos is to

is Majesty the King Emperor and not to the Government of India. The
Indian Commissioned Officer would, therefore, he incligible for heing lont
to the Indian States or excreising jurisdiction on behalf of, and in the
interests of, the Paramoumnt Power. It would, therefore, naturally mean
communal or racial discrimination between the same rank of officers in
the Tndian Army on the grounds of colour and vace. While His Majesty’s
Eyropean subjects in the Indian Army will have a Commission and an,
authoyity thronghemt the British Empire, His Majesty's loyal Indian
Commissioned Officers will be reduced to an inferiority complex with
jurisdietion and, status. limited to British. India. In the matter of com-
mand on active service, the Commissioned Officers will naturally have.
precedence over Indian Commissioned Officers, becanse their Comumis
slon is more extensive and wider. The Honoursble the Army Secretary.
referred to the position in the Nominions. TIn the Dominions, an officar
of; ‘ﬁis Majesty's Land Forces takes precedence from the date of his Com-
mission. Tf, for igstance, a Canadian Officer is appoin_tod carlier than the
British Officer, the Canadian Officer will automatically become senior, but
that will not be so in India. because the Commission signed by His,
Excellency the Governor General will mot be as extensive as the Commus-
sion in His Majesty’s Land Forces.

. Lieut.-Colenel A& F. R. Luwmby : I think the Honourable Member
ig quite wrong. even that '

Sirdur Barbans Singh Brar : The Army Secretary is quite mistaken,
E wtill ‘sgy %6, beesuge the regulations which gre to be made by Hp
Majesty are hot knowh to us ; they are nat placed before us ; we do nat
[ [ . R ..'~‘ . : N
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know which particular occasions they are going to' specifically mention
when Indians may be given command. Unléss we know those occasions—
the commanding officers, may, as & matter of privilege, or as.a matter of
grace grant the command to Indians, but at present in mixed formations,
the command will automatically go to the semior officers in His Majesty’s
Land Forces, be they Indian or British, but with the"'rb’ﬁi’ of the Dehra
Dun cadets being reduced from that of a Commission in His Majesty’s
Land Forces to that of a Commission in His Majesty’s Indian Forces, one
having a Commission in His Majesty’s Land Forces will, in the present
circumstances, unless the rules specifically: lay down fo the contrary and
for ever, and for all time and for all oceasions, have precedence over the
Indians. At present the battalions are mixed formations even in peace
time, and how are they to be governed in the matter of comimand ¢ Let
the Army Secretary, on behalf of His Majesty’s Government and on behalf
of the Government of India, say that seniority in the Army in India
will be governed by the date of their Commission, whether they, the
cadets, come from the Dehra Dun College or whether they come from the
British Sandhurst, and that whoever is senior will have the right of com-
mand, and then we will be satisfied on that issue. The Indian Commis-
sioned Officers, even though senior in rank, will not be entitled to sit on
court martial of European Commissioned Officers who will be junior to
them. I hope the Army Secretary concurs in that.

(Lieut.-Colonel A, F. R. Lumby nodded assent.)

He concurs. Therefore, the inferiority complex comes in there. If
an officer who is commanding cannot punish those officers who are under
him, if he cannot sit in judgment over them how is he to command ? It
is curious to see that they are going to provide for his command without
the right to sit on court martial over his juniors.

Mr. B. Das : In the same way as Indians are Governors of Pro-
vinces !

Sirdar Harbans Singh Brar : Mr. Chairman, Indians are a senti-
mental people and they attach more importance to an act being done by
their Lord, the Sovereign, His Majesty the King Emperor of India,
than by His Majesty ’s representative in India. They will feel much injured
in their pride if they are told that His Majesty’s hands feel tired to ap-
pend signatures on a few Commissions to his coloured subjects, but not
so in the case of Britishers, that for His Majesty’s Indian subjects His
Governor Gencral’s initials should suffice and they ought to remember that,
after all, they are subjects of a dependent and a slave race, that they
should not aspire to equality with comparatively fairer looking subjects
of His Majesty belonging to the ruling race, and that India ought to re-
member that the policy of His Majesty’s Government is to fight shy of
using even the words ‘‘ Dominion Status ’’, what to say of granting it,
T'would, therefore, recommend to His Excellency’s Government to at least
postpone this measure, if not withdraw it altogether, so that more mature
and considered judgment may be passed on it by the répresentatives of the
people of India in this Central Legislature pending the actudl conclusions
arrived at by His Majesty’s. Government in the United Kingdom on the
proposed Constitutional Reforms for. India and, the rules to be made
under this Act. I do hope and trust that the Government and Honour-
able Members of this House will forgive me for the valuable time I have
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taken of theirs, but the importance and magnitude of j

; ) the subjeet demand.
ed it. I thank the Honourable House for the attention and g::ience with
which they have listened to my humble remarks,

Mr. FB!I_uput,'_Sil_lg, (Bihar and Orissa : Landholders) : Sir, the Bill
under consideration is more or less the result of an insistent dema;ld on the
part of Indians for the grant of King’s Commission to Indians dating as
far back as the establishment of the Indian National Congress. I do not
like to dwell on' the history of the origin of the demand, but I may state
clearly that from the beginning we wanted King’s Commission for Indjans
always with the idea of obtaining the same rights and privileges for the
Indian as well as the British cadets. 1 only desire to prove that, in meet-
ing the. wishes of the people of this country, the Government granted as
far back as 1905, a special form of King’s Commission in His Majesty’s
Native Tndian Land Forces. This Commission carried only the power of
command over Indian troops and the holders of such (‘ommissions could
not rise above the position of a company officer in a regimental unit.

_ 8ir, the present Bill, though not so very bluntly, but indirectly and
politely, desires to side-track these cadets who will come out of the Dehra
Dun College in so far that they will not have the right of ecommand over
British units as a matter of right, but some of them may be given such
chance of commanding British units by appointments. But these officers
will not have the right to sit on a court-martial for trying British officers
even by the framing of regulations by His Majesty’s Government. In this
connection, I may say that the commission which was thrown open in 1905
did not satisfy the Indians, and agitation for equality of status was carried
on vehemently till 1918, when, during the War, a Cadet College was opened
at Indore which remained open only for a year but which was closed as
soon as the War was over. But all the cadets of that college were given the
full equality of rights without any reservation like their British confreres.
Here I may read the following sentence of the Skeen Committee Report
of 1927, which will show the attitude of Indian leaders as regards cquality

of status even as far back as 1918 :

¢ Again, in 1918, the honourable part played by India in the (ircat War and
the invaluable service which Indin then rendered to the Empire brought to Indians
the renlisution in someé measure of the privilege which they had long cln_n’xmd to be
theirs as of right. Indians were declared eligible on equal terms with British youths
to receive the King’s Commission in His Majesty’s Land Force'a’, which carries wjth
it the power of command over British as well as Indiun troops.

Even in 1922, when the Prince of Wales Royal Military College was
opened at Dehra Dunm, it was done with this following object as stated in

ithe Skeen Committee Report :
¢ .for the purpose of giving prosp

tion, cB;J;n.s;n'mi.ng from an early age and on E:
fit them not cnly for the entrance examination

of the Sandlurst course of training, and for thei

with British comrades.’’

In the course of their Report, the Skeen Committee declared in un-
ambiguous terms the equality of status between the Indian and the British
officers holding' King’s Commission. With your permission, Sir, I read
the extract as follows : o -

¢ An Indism King’s Comnmissioned Officer must, like the British officer, tu:
capable of hundling mixed bodies of men and for that purpose b‘e uhouldt:ﬁv_q ne
advantage of rome period of assogiation with the British cudets who are ng up
coniiulgsions at the same timo as himself.’’ .

ective candidates for the army an educa-
nglish public school lines, such us would
but also for the suneequent ordeal
r future association in the Army



N
. X “B.'l'l_}} ut ﬁ“ﬁ&]
A

T op they state as follows ;
¢¢ With Indianisation procceding in the Army in any measure, the only means’
% suring successful Ipdianisatjon and, concomitantly, the maximum dg oe,%(tainv
l?‘ of ‘inilitavy effidienty, is to allow Indian officers to serve shoulder % shoujder
with Rrifish ofticers each lenrning from the other in every umit of the Indian Arhy.!’

8o ghe demand of those of 1?, who appended the minute of dissent
to thie Bill, is not a new one. It is rather surpriging that, after about
50 years of agitation, when the Government brought into existence the
Indiadi"Sandfufst, it"was only with the idea of forming an inferior cadre
6f "commitsioned ‘officers” as thgt of the Provincial Civil Service in he
civi] adwminfistration. It appears that the Government of the day is peing
corried pway by the apinfon expressed in Sir Valentine Chirol’s bo)
yublished d§ fay back as’ 1926." We find there the following passage
hich ‘Teads as Tollows : S |

““ But the yacial feeling provoked the question of JIndianising th -
not confirfed 'cor the Ihd'iahg. P o gh ?'e A‘m?ye' Dépaftm&n%l'n'iha}f‘ \t}ish A)fc?\l\) :g
appioach it chiefly fxiom the point of view of ‘military efficiency, it has to reckon
with flie sfrong racial objections of British officers to being placed in the positinn
of éver having to take orders from Indian officers. Nor cap one ignore the dange
of persoidl ‘Friefion” between Britfsh' and' Indian officers with their very di‘re }n{
otitlok and social habits if théy are made to rub shoulders ini a comunon messrodin,
But fBe feclihg gdés far deeper, and responsible ‘and experienced Writish officers,
1%m9tgq]i?t proud of the confidence and even personal affection of their native
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0 4 we]l as of their men, are found to declare that the lishmay 'a presti
W Lﬁf"hg native r(}\‘gp: ff;ﬁems’ei‘vez will be gone if theyha:'ltre evnﬁnf)lzm:{ ﬁxlﬁe‘:'r'o hég
thad DAtish tommand.” - REANNE
The Government in their temporary victory over the Indian National
Congress may think that they have been able to completely break up the
sglidarity of the Congress by the communal clectorate and the Commupnal
Award, and, therefore, they can with impunity go back on their old
progoises and treat these Indians in this particular matter as they are
t‘:ﬁ@ﬂg today. 1 am not surprised by the attitude of Government so
much ds T am surprised by the attitude of some of my countrymen who
ure pyg}),ared to swallow this bitter pill without even raising a combincd
volca 0f protest against the assignment of inferior position to our young
nen who come out successful out of the Indian Sandhurst after speuding
a good deal of their parents money for no career worth the name. Every
now and then we hear that if pay and prospects of the Imperial Services
be reduced, no suitable Englishmen from English Universities would be
fortheqining for taking up these posts in India. Sir, on that analogy,
1 cldim that the same consideration has not been shown by Government
in proposing an inferior status to the cadets of the Indian Sandburst
College at Dehra Dun. When this Indian Saudhurst was opened, the
primary consideration was to get the right type:of Indian reeruits whe.
weuld like to take the Army service as their carcer in life. If now we
agrée with Government and give them ‘a lower status, the right type of
Indian recruits, with a grain of self-respect in them, would nof be forth-
comi E‘ “Further, those who will ‘come forward for admission into
¢6 ‘and Will be:podted in the army will always be smarting under a
raéM inferdority witieh is not at all desirable. T admrit 'that there may
be technical and legal difficulty for this House to legislate on the subjeet
confebring complete equality of status to the Indian cadets from the
Deh ggﬁ Military College, but, at the same time, ¥ canriot absolve the
Army Department and thé Government, of India fqr not taking suitable .
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steps with the Secretary of State before bringing this Bill ip this House.

{gutainly it wag open to them to press on His Jajesty’s Government the
¥%ﬂgs of til,-ﬁ v?'g.ole of Indig w 10% hgg soHnm{staka ly been ventilated
bot! P form for the last half a century if nof

in the Press and on the plat
pore.  Anowing the fe;;li_p? Qtp the country, it does not behove them
now to come -‘fQI‘W,&rd with the plea that these omissions will be rectified
Regulation as far ay possible. Once the Bill is passed ipto law, this
puse will haye no control ejther over the Government of India or His
Jajesty’s Government. So far as the framing of proposed Regulations
gre concerned, I for myself have got my shrewd suspicions that once this
]eg;g&tglon is passed, the Government may in their ysual manner frame
the Regulation tq give ug the shadow and not the spirit. ‘
g“' #bd“rm. The subject dealt with by thig Bill is one of
the ntmost importance and, it is, therefore, pecessary that I should as
the House to listen to me while I go on explaining the position with thé
usual patience that the House always accords to me. My Honourable
and gallant friend, Colonel Lumhy, seemed to be somewhat disappoeinted
at the minute of dissent which some of us have put in. He i; dissp-
pointed becausg he thinks that we did not sufficiently appreciate the
intportgnee of the concession which he made in the Select ('qummittee,
that as a matter of fact we are giving a wrong lead to the publie, while we
epphasize the fact that the o licers coming out of the Dehra Dun Mili-
tgry Academy will not have the same opportunities as the afficers whq
are recruited from Sandhurst and Woolwich. We, in the Select Com-
mittee, were very much impressed by the conciliatory spirit which was
shown by my Honourable friend, the Army Secretary, but as the army
ig 8 sealed book to most of us, we had to grope our way somewhat slowly
and to find out ‘what really was at the battom of this Bill by questioning the
Army Secretary at almost every stage. Sir, the design of this Bill,
which seeks to amend the Indian Army Act, is of an extremely limited
character. As the House is aware, the Indian Army Act, is intended to
apply only to Viceroy’s Commissioned Officers and non-commissioned
officers and the rank and file of the Indian Army. It was never designed
Wlt‘b a view to regulate the status and opportunities of officers enjoying
a full commission in the army. We alsa know that the Viceroy’s com-
missioned officers have very limited opportunities to command. T think,
at the highest, they can be only platoon commanders, and they can go:
no further.

Mr. B. Dag : They can be Honorary Captain like my friend, (‘aptain
Sher Muhammad Khan.

Bir Abdur Rahim : The Viceroy’s Commission, as has been pointed
out by my Honourable friend, Chaudhri Ll Chand, is, however, of sorue
importance and value to the sepoy, to whom it gives tho opportunity, by
merioriqus service, to attain tp a somewhat higher ragk. But for the'
parpese of commapding the Army, the Vicergy's Commissioned Officers .
oppprtunities are extremely limited ; they, indeed. hardly. exist. The

Homse is fully aware, how, for a long time, a very strong agitation was,
bging carriad on in the couniry im order to securc Indianigation of the
offiger pexsonnel of the Indian Army in order that India may at some time,
became. as self-reliant, as self-sufficient and as. efficient, in the matter f

defence. as any.other gountry. We have always felt and felt very deeply..
that it is net the right policy that & countcy. like Indis, with its popals,.,
tign, of 35 million or 400, million, showkd be always dependent on there
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for their defence from outside aggression and for internal sécurity. The
question is one of the outstanding questions that were mooted at the
Round Table Conference and there, after considerable deliberation, the
conclusion was arrived at that if India was ever to become self-rehant in
matters of defence, then it was absolutely essential that a Military Col-
lege should be established in the country and that there should be no
need for young Indians to go to Sandhurst and Woolwich for military,
training. The assumption throughout was—and if I am wrong I hope my
Honourable friend will correct me—that the Indian cadets or officers who
will be recruited through the Military College in India should bave
exactly the same opportunities for leading the army in due course, when
they are found fit for it, as any other officers (Hear, hear) ; dtherwise,
there was no object in askmg the Government to establish a military
college here, which does, after all, mean considerable expense.

[At this stage, Mr. President (The Honourable Sir bhanmukham
Chetty) resumed the Chair.]

Sir, that was the very basis on which the Round Table Conference
proceeded and they made a very strong recommendation to the Govern-
ment of India that steps should be taken at once to establish a military
college in this country. Sir, in accordance with that recommendation of
the Round Table Conference, an expert Committee was appointed here
and I happened to be a member of that Committee, though no one will
accuse me of being an expert in military matters ; anybow, I was there,
and there were several other Indians, who also were no more military men
than myself (Laughter), who were also members of that Committee. His
Excellency the Commander-in-Chief was the President of that Committee
and throughout its deliberations—I say “this without the least fear of
challenge or contradiction from anyone—it was never even suggested that
the officers who would be given their ‘commissions on having passed out of
this Academy should not have, in every possible respect, the same chances
not only of promotion but of command—which is the most essential thing
in the army-—as the British Officers. (Hear, hear.) Sn that being the
position, we have now to see how far that expectation is (romg to be realized.
‘We have been told by my Honourable and gallant friend that this Bill is
of very great importance to India because if the Bill is passed by the Indian
Legislature, the Indian Leglslature afterwards, will have control of legls-
lation on this point. But what is the legislation ¢ We know the Indian
Army Act deals only with questions of punishment and courts-martial
and matters of that nature, and it is concerned, not with officers holdmg
the King’s Commission, but with officers holding the Viceroy’s Commis-
sion and non-commissioned officers and warrant officers.

Now, it is proposed by the Army Authorities that those who have
passed out from the Military College at Dehra Dun will receive what is
called the Indian Commission, and my Honourable friend very trium-
phantly points to the analogy of the Canadian Commissions and the
Australian Commissions. Sir, when my Honourable and gallant friend
introduced this Bill, I ventured to point out that the mere name would
not make the slightest difference ; that when you have not got the substance
of a Dominion Government, merely calling the commission that will be
given ‘to the army officers ‘who will be recruited from Dehra: Dun ¢ Indian
Commissioned ‘Offficers *’ will not put us, 8o far ak army administration is



THE INDIAN ARMY (AMENDMENT) BILL. 1498

concerned, on the same level as Canada or Australia. In the Select Com-
mittee we had to sift this matter as carefully as we could. It struck most
of us when this Bill was introduced and we heard the very eloquent
speech of my ,I'Ionolllrablb and gallant friend—it struck us,—‘ where was
t_he. nec_ess;.lty‘ gf having another and a different form of eommission to that
which is in vogue u present ’’? All that we were told was, that somehow
or other,” that would enable us to legislate for the cfficers who would be
given the Indian Commission as distinguished from officers holding' the
King’s Commission, ) ’ .

Now, the first thing that we should like to know in a matter of this
nature from the Army Authorities is, when you wre introducing a new
Commission in the Indian Army, what is the secope and value of that come
mission ? That is the first question that we are bound to nsk. And what
is the answer ! We were told that the officers from our Miilitary College
at Dehra Dun will have the same opportunities of promocion and power
of command, rank and precedence as the British Officers-jn the Indian
Army. But we had to probe that matter further and we hid to find out
exactly what was meant. At first we were rather impressed by the assur-
ance given by my Honourable friend in the Select Committee in this con-
nection, but the question struck most of us as to what will be their position
in what are called the mixed formations ¢! The House knows that in the
Indian Army there are mixed formations and His Excellency the Com-
mander-in-Chief pointed out in the course of a preliminary speech to the
Committee that in modern war we do not fight with heterogenous units but
we fight in formations, brigades, divisions and army corps. Take, for
instance, a brigade. A brigade consists of a number of regiments—say,
two Indian regiments and one British regiment. Then several brigades
form a division. Therefore, all these higher formations have g mixed
British and Indian personnel. Up to the regiment or battalion in an
Indian army, it consists of an entirely Indian personnel consisting of
Indian sepoys almost entirely, if not entirely.  Thus, so far as we have heen
able to understand, there will be no difficulty so far as the command of a
battalion is concerned in the way of officers from the Dehra Dun Academy.
They will have exactly the same opportunities of command as the British
officers in the Indian army. By British officers, T mean, as the Act defines,
not only British by race but also those Indians who have passed out from
Sandhurst and Woolwich, about 140 in number. Rut when we eome to
higher ecommands from that of a brigade upwards, the question arises
whether an Indian Commissioned officer who has been trained at the
Dehra Dun Academy will have the same opportunities of command as
the British Officers ¢ The Army Secretary or rather the majority of the
Select Committee point out in their report that they will not have the
same opportunities. They will not automatically have the command in
mixed formations as TIndian Commissioned officers. The Selest Com-’
mittee say :

¢ Wo realise that the Indian commissionnd officer will not automativally have any

powers of command such as are possessed by British officers, aa deflned in the Indian
Army Act, in relation to British persomnel of the British Army in India. But we
are assurcd that Regulations are béing framed by His Majesty's (overnment to
cover such powers of command, and that these regulations will in effect cmpower ‘a
comtander from H. E. thoe Comimander-in-Chief' down to tha Commander of s station
to appoint’ the occasions on whieh Indfan commissioned officers may exercise ndpowm
of command in relation. to personnel of the British Army in India under his

command.’’
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" New, is pot there a Yery subst&nth gﬁtmqtmp between the two
? The British Oﬁcers will automatically attain the command if
found fit and if they have undergone the necessary training and if they
ay5 gelected by the higher apthorities. But that is not the case with
the Jndign Commissioned officers. They may be equally fit und their
recors, may be as good and as clean as that of any British officer, yet
they cannot in the ordinary course expect to attain any of these hlgher»
commands in mixed formations. In their case, it will be left to the Com:-
wauders nat even to give them so many commands out of so many, but
o appoint the oconsions on which they will be competent to command the
Lpitisk persopmel, for if they do not command the British personnel
they. camnot command mixed formations at all. This is a very different
thing altogether. My Honourable and gallant friend made s great deal
of the guestion of superiority and inferiority complex. 1e is not only
a very eloguent speaker but a skilful Parliamentarian. (Hgear, hear.)
e dagd his best to draw a red herrmg across our path but we ure nsed to
these things from the Benches opposite. It is not a question of inferio-
lm. or suyerwr-la;y gomplex. My Honourable friend waxed eloguent
wuen. he said that if any British officer dares to evince amy sort of
spperiority complex, agtion will be taken at once. There cam be no donbt
abaut that, but the question is not whether you are providing for superiority.
oy inf_(-riority comaplex. We are not concerned with that. That is more
or. lesq 3 persoppl matter. What we are concerned with is what status
yon arg going to. give and what opportunities you are going to give to
these Indian Commissioned officers ¢ And if you are not going to give
theny oppartunities for higher commauds, then we have a right to com-
plain. Were we, therefore, wrong in pointing out that their position
will be more or less like that of provincial officers in the Provincial Civil
Services ? My Honourable friend will know that provincial officers ean
attain some of the listed appomtmentz, occasjonally if the (overnment
s choose to appoint them. But that js not the position of the Indian
Cijvil Servige officers. Tn their case there i: no bar. Siwmilarly, in-the
cysp of the British officers in the Indian army, they are entiiled to look
forward to these commands unless they are found unfit. May T ask,
what reavon is there for drawing ihis distinetion between an Indian
Commissioned officer, who is found egually fit. not to give him exacily
the same chances as to. the British officer ? Sir, I have said on pre-
vigus occasions that 1 am a great admirer of the diseipline of the
British army and I repeat that now. So far as I know,—and Iamsure
I shall be confirmed Ly the Honourable the Army Secretary, - officers
ape not promoted except on very sirict selection. At almost every stage;
1gey have to pass certsin examinations which are necessaxy for the
nexy promotion. Even then a selection is mad>. The men are carefully
sifted whenever the question of command comes in. Tor instance every
Captain is not entitled to the command of the companv nor even a Major.
T think T am quite correct in making that statement. Therefore, there
1s not the qhghteqt danger in putting these Indian Commissioned Officers
n the same footing 3s the Bmlsh officers, because the higher authori-
tws Lave. gat absgluta sel.e.et.mn in the matter and they will nat npromate.
any. officer to. any eommand unless they ane fully satisfied of thew com-
petence to hold that command: Then the question ocomes to this, that
if the Tndian Commissioned Officers, wheti they have reached g ¢ertain
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stage in their career, cannot confidently look forward to attaining a
command, what will be the position of those officers ¢ Do you think
thit is govd for the Indien Army ! 1 put thin question biuntly and
frankly to my Hohourdble friend. I am certain that military officers
will say that it would be a very bad thing for the army if these officers
who uve found fit and capable of leading are not given a chance to do
so. Sir, that is a most serious question that has arisen over this Bill.
We were inelined to be satisfied, when my Honourable triend just as-
sured us, that if he could not agree to a statutory provision being in-
troduced, the Army Authorities will see to it that proper Regulations
are framed in order to regulate the matter. But, when he himself had
to admit that even when these Regulations are framed, those Regula-
tions cannot and will not provide for the automatic promotion of Indian
Cowmissioned officers to command, then T do not see what right he
has to ask us to say that he is giving the Indian Commissioned officers
the same opportunities to command as the British Officer. There is no
good having hundreds or two hundreds or 500 Indian officers if they
#re not given the opportunities to command. If they are not given the
chanece to lead an army in active service and also to command an army
in peace conditions, then it is no good having such officers. That is
why wt say, the position you are assigning to these officers is something
intermediate between the British officers and the Vieceroy’s Coinmissioned
Officers. Is that inaccurate ¢ Then, I wanted to know, while my Hon-
ourable friend was speaking, what are the occasions which will be »p-
pointed by the Commanders on which the Indian Commissioned officers
cah exercise the powers of command over mixed personnel. My Honour-
alile friend wids not able to give us any sort of answer. He says he
cannot anticipate the regulations which are going to be framed by His
Majesty’s Government and, if that is so, how can we be satisfled with
a position like that.

Lieut -Colonel A. F. R. Lumby : What I said was that the occasions
4 pa to be appointed will be occasions when it iy necessary
o for the efficient co-operation of the two portions of

the Army in India for such powers of command to be given.

Sit Abdur Rahim ; Exactly. T wanted to know some concrete cx-
aanles of such occasion. May I mention one occasion which my Honout--
able friend revealed in the Select Committee, if he has no objection.,

Lieut.-Oolonel A. F. R. Lumby : I am not the (‘ommander-in-Chief
or even a Commander of a Station, but the first thing that happens to
the young officer when he passes out of Dehra Dun is that he goes and
i utteehed to a British regiment for one year. I should think his
position would be regulated under the proposed new provision during
the eourse of his period of attachment to & British regiment. As I say,
I -amr not the Commander-in-Chief and I caunot state this definitely, but
I suggest it is a possibility.

_ 8ir Abdor Rafim: We are not concerned with phrases like appoint-
ing’ occasions. My Honourable friend is not able to tell us, either of
his own accord or on instructions from the Commander-in-Chief or from
the Army Authorities from England, as to what are those occasions.
How can.we, therefore, say that our men are going to have any proper
opportiiiities ¢ T want fo appeal to thé sense of fairness and justicé
of my Honourable friend opposite. Is not that the real position ¢ Is
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there any word in our minute of dissent to which he can take objcction
a8 being inaccurate or misleading or exaggerating the position, (Hear,
hear.) As 1 have said, the crux of the whole pesition is, how far the
Indian ofticers will, in course of time, if found thoroughly fit, he able
to exercise the higher command, bearing in mind that a higher command
in the Indian Army means command of mixed formations with Britigh
and Indian personnel. My Henourable friend has said that when the
voung officers are attached to a British regiment here for the purposes
of training for one year, they will have some sort of power to command
British personnel. DBut what is the power of command of an officer like
that } 1 dare say there will be regulations laying down that the
British soldiers will salute them and things like that. (Laughter.) Ts
that of any value ¢ We really want to know what will be the position
of these officers with respect to mixed formations ¥ When you have done
away with mixed formations, I can quite understand the position of the
Army Authorities. Then the question does not arise but there is no
promise and no assurance that mixed formations are going to be done
away with,

Lieut.-Colonel A. F. R. Lumby : Mixed formations are by no means a
uecessity. We often have a complete Indian brigade, but it so happens
that in the past organisation the war brigade has usunally consisted of
one British infantry battalion and three Indian infantry battalions.
There is, however, absolutely no reason why we should not have a com-
pletely Indian organisation. If, I may, I will read what His Excellency
the Commander-in-Chief said when he opened the Indian Military
College Committee. He said :

““ In denling with the expansion of Indianisation, our object is to create a
recognisell combatant force on a purely Indian basis which would in time replace
a force of n similar size in the Imperial Army. For it is by the gradual replace-
ment of Imperial fighting formations alone that India will be able eventually to
assumme respongibility for her own defence.’’

8ir Abdur Rahim : These words, eventually, gradually and in due
course of time, we are all perfectly familiar with, though my Honour-
able friend may not be so familiar. We know also in what sense the
word ‘ emergency ’, for instance, is used by the Treasury Benches. I
mean we are not going to be taken in by phrases of that character.
Now, let us see what is the pace of Indianisation. What was the promise
held out against our protests ! They promised sixty officers a year.
Now, the Army Authorities say there will be only 23 ofticers during the
first term, and say, perhaps, 23 more in the next term. Now, how
many years will it take to get sufficient officers for a complete division
I think the Commander-in-Chief himself in his speech said that it will
tuke about 20 years for a complete division to be Indianised. Now,
we have got six divisions and that makes—if there iz no wastage, my
Honourable friend rightly says there will be wastage—if there were no
wastage, which is hardly possible, then at the rate of 60 en it will take
120 years ! Ts that a proposition which we can contemiplate with any
amount of satisfaction. This only refers to the Indian Army. A lot
more still remains. There is the Air Force and we have got no facili-
ties here for training for the Air Force which is the most essential wing
of any Army nowadays.
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Now, there is another very significant fact which I must bring to the
noticc of the House and that is this. In the Seleet Committee, my Honoux-
able friend, the Army Secretary, who was assisted and advised by the
Jndge Advocate General, who is the legal adviser of the Army, acéepted
an amendment to clause 5, which is a very important amendment. (lause
9 is to amend section 7 of the Indian Army Aect ; and section 7 (8) of that
Act is very important. That sub-gection reads : ‘

‘¢ Avmy, Army corps, division and brigande—(thesc arc the higher formations)—
mean respectively an army, army corps, division or brigade which is wnider the com-
mund of an cfficer subject to the authority of the Governor General in Couneil, **

—So far that is all right. It goes on—

““or when cn active service, an army, army corps, division or brignde under the
commund of an officer holding a commission in His Majesty’s Land forcos.’’

That excludes Indian Commissioned Officers. My Honourable friend
shakes his head. Therefore, in order to make sure, we asked him to accept
an amendment to make the position clear, and he did accept the amend-
ment—that is in clause 5 (f)—

‘¢ to clause (8) the words ‘ or His Majesty’s Indian Forces ’ shall be added ; *'—

that is to say, a division, brigade, army corps or army on active service,
could be commanded not only by a British Officer but also by an Indian
Commissioned Officer. Otherwise, as it stands at present, in the Indian
Army Act, it primd facie means that only a British officer—an officer hold-
ing a commission in His Majesty’s Land Forces, which technically means
a British Officer and not an officer holding an Indian Commission as defined
in the Bill,—when on active service, will be able to command these forma-
tions. Now, I find that the Political Secretary here is very muech per-
turbed : I do not know how the Political Department is specially affectod
by this amendment, but he apparently is very much perturbed because
he has given notice of an amendment {o the effect........

Mr. H. A F. Metcalfe (Foreign Secretary) : I should like to say
Sir, that I am not in the least perturbed and that I am not the Politicaf

Secretary.

Bir Abdur Rahim : I quite appreciate that he personally is not
perturbed—I was under no illusion as to that. I meant the Foreign Secre-
tary : he has now put in an amendment, I take it, at the instance of the
Army Authorities, in order to get rid of it. What does that mean 7 We
have not yet heard the Foreign Secretary and what reasons he is going to
advance. It was suggested by my Honourable friend, the Army Secretary,
that the amendment that stands in my name to clause 5 is out of order
or wltra vires. However, I am sure, he has been advised afresh by the
legs] adviser of the Army, the Judge Advocate General, and he will give
us the benefit of his arguments, unless my Honourable friend, the Law

Member, chimes in.

As I said this proposed amendment which stands in the name of my
Honourable friend, the Foreign Secretary, is extremely significant and
throws a flood of light on the whole position.. I do not think it is neces-
sary that I should take up any more of the time of the House. The posi-
tion is quite simple. In a few words, it is this : you are creating a new
commission for our officers for whose training you are spending lakhs of
rupees. We do not grudge the money, provided those officers are going.
to have a good chance of being able to command the army here. We want
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to know from you and we want to provide in order to make it cléar to the
public that the commission will not be of limited scope, that it will have the

ame scope as the King’s Commission. It is not merely the name. I know
he Commission will be granted by His Majesty and countersigned by the
Governor General ; but that is not all. The question is as to the respective
effect of the two commissions. If the two commissions ure of the same
scope we have no objection. 'We shall express to the Army Authorities
and to the Army Secretary our deep gratitude for having brought forward
this Bill, provided he gives a definite assurance to that effect. What do
we want § We want only a genetal provision in the law laying down that
the opportunities will be the same. You do not deny the principle ; you
know there will be a great many practicdl difficulties unless this is con-
deded. But, possibly, there is some other objection, some legal objection.
Apart from any legal objection, if it exists, are we to be told that you are
absolutely helpless in the matter ! Cannot you provide for this in some
way or other ? You say that, even in the regulations that are going to be
drawn up or are being considered by His Majesty’s Government, there will
be some distinetion left. 1 ask the Army Authorities to remove this dis-
tin~tion. You give us an assurance on the floor of this House that by
regulations you will remove the distinction and put the Indian Commis-
sioned Officers exactly on the same footing of equality as the British
oilicers in every respect with regard, not only to the units of the Indian
army, but with regard to all formations. In that case, I shall be prepared
not to press my amendment. But we want an assurance to that effect. It
is because my Honourable friend failed to give us an assurance on that
crucial point that we had to write this minute of dissent. If he gives us
that assurance, even now, it is not too late. I appeal to him to do that.
We do not want by & provision like this to tie up the hands of the Army
Authorities in any way. We simply want to give a general assurance to
the public in this country and also to the Army Authorities also, that in
al] these matters, these officers will have thé samte status as the British
officer. Then it will be for them to draw up any rules and regulations
they like for sifting the quality and efficiency of the different classes of
officers : we do not object to that. Let them have as rigorous
examinations and as rigorous tests as possiblee. We do not
quarrel with that. All that we want is that this principle should be
clearly and lueidly laid down in some’ form or other, and as we cannot
frame any regulations, we have asked that a provision should be inserted
in the Indian Army Act to that effect. And why have we asked for that !
Because there is no other Act before us. You are creating by this very
Act a class of officers called the Indiam Commidsioned Officers, and, I say,
that it is your duty, as you are creating this class of officers, to tell us what
will be their functions, what.will be their duties, and what will be their
opportunities of command. This is all that we want, and I say this is an
extremely modest request. 1t does not show any want of appreciation on
our part of what the Army Authorities proposeé to do in order to Indignise
the army. . We merely want an_ assurance which will reassure the public,
and especially the young officers coming out of Dehra Dun. (Applduse
from the Opposition Benches.)

" Yhewit.-Ooloiel A. F. R. Ltimby : Sir, the Honotirable thé Leader of
tﬂeOp‘goﬁrtmh has asked imd to state what exsctly will be theé podition and
tHs powers ¢f the Tndied Commissionet Officers when they come out from
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Dehra Dun. _There are two aspects to this question. First of all, there
is their position in the Indian Army, and secondly their position vis-a-vis
the personnel of the British Bervice, that is to say, the British portion of
what we call the Army in India. As regards the Indian Army, as I have
said before, these officers, though they will have a different kind of com-
mission, and though some of their terms of serviee will be different, will be
on exactly the same footing as the British officers of their own seniority.
Aﬁ regards tl.le British service, the position is different. The British ser-
vice is an entirely separate service from the Indian Army, and is controlled
by His Majesty’s Government. I think I am right in saying that the faot
th.at_Hls Majesty’'s Government are not prepared to give to Indian Com-
missioned officers the same powers of command over British Service per-
sonnel as are possessed at present by the British officers of the Indian
Army is not due particularly to the fact that they are Indians. It is merely
because the British Army is a separate service and His Majesty’s Govern-
ment would not be prepared to give complete powers of command to any-
body who did not belong to the service. They have, however, said in
effect that the opportunity of exercising the powers of command
will be given to these officers, on such oceasions as will be
necessary, to enable the British and the Indian portions of the
Army in India to function together efficiently ; and, after all,
an army must funection efficiently or it might just as well
be disbanded. Authority is, therefore, to be given to the Comman-
der-in-Chief and other commanders in India to appoint occasions when the
powers of eommand may be exercised by the Indian Commissioned officers
over British personnel, and the occasions, to be appointed, will be the
occasions when it is necessary for the efficient working of the two portions
of the army that such powers shall be exercised. What those occasions
are, I, as only half a soldier, am not in a position to say. But efficiency
is, after all, the Army’s chief aim, and these occasions will be appointed
with due regard to efficiency. As regards this question of command......

Mr. President (The Homnourable Sir Shanmukham Chetty) : This
point should perhaps be made quite clear, because it might arise in the
point of order which the Honourable Member has said he would raise. The
Chair understood the Honourable Member to say that, so far as the Indian
army is concerned, the Indian Commissioned Officer would have the same
status and power of command as a British Officer in the Indian Army.

Is the Chair right !

Lieut.-Colonel A. F. R. Lumby : Yes.

Mr. President (The Honourable Sir Shanmukham Chetty) : Well,
it that is so, that is exactly what the amendment wants. ‘¢ The status
and opportunities for promotion and power of command, rank and pre-
cedence of the Indian Commissioned Officers in the Indian Army shall
be the same as that of the British Officers in the Indian Army.....”’

Lieut.-Oolonel A. F. R. Lumby : My difficulty, Bir, lies in the words
‘“in wnits and formations ’’,—the very point on which the Honourable
the Lender of the Opposition has laid considerable stress. I think his
amendnient is intended to refer to mixed formations. The mixed forma-
tion, which we frequenetly have in India, includes troops both of the
British Service and of the Indian Army, and the Indian Commissioned
officer will not have any automatic power of command over the British
Service portion of a mixed formation. The question is not, hovever,
likely to arise for more than 20 years from now, for nobody, except

L302LAD ]
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possibly in time of war, is likely to gam command of a brigade with
under 20 years service, 'and we have not got the Indian Commission in
existence yet. Sir, the fact, that the Indian. Commissioned oﬁicer will have
no automatic command over mixed formations, does not necessarily mean
that no Indian Commissioned officer will ever be able to get command of
any such formation. This is one of the things which would lie in the
power of His Excellency the Commander-in-Chief. I cannot say whether
a Commander-in-Chief, twenty years hence, would appoint an Indian
officer to command, but it seems to me, though it is very difficult to pro-
phesy, that if, as the Honourable Member has suggested, these Jndian
officers have passed all their examinations and justified their promotion
at all stages, it will be difficult to refuse command of a formatlon to them.
The alternative would be to make all higher forgpations in India purcly
British and purely Indian. There is no reason why that should not be
done. In any case, I am absolutely convinced of one thing, and that is
that, whatever rules may be made in respect of mixed formations, the
opportunity will be given to efficient Indian officers to rise throuqh the
varigus stages to command hlgher formations.  Otherwise the eciliciency
of the army will suffer, and it will be 1mpos31ble also to carry out the
Indianisation of the Indian portion of the Army. .

! Bir Abdur Rahim : Why confine it to occasions K

Lieut.-Colonel A. F. R. Lumby : Tt is merely a way of putting it. T
am not a lawyer, but it seems to me.

Sir Abdur Rahim : Then accept my wording. (Laughter.)

Lieut.-Colonel A. F. R. Lumby : It seems to be a very wide term,
covering every conceivable kind of opportunity of command, provided the
commander is satisfied that the circumstarices. .

8ir Abdur Rahim : Did you have need for the same kind of
phraseology regarding British Officers in your Regulations !

Lieut.-Colonel A. F. R. Lumby : As regards the British officers of
the Indian Army, the situation is really fortuitous, because they are
snbject te the Army Act, and, by virtue of that faet, have command over
both British and Indian troops. That is one of the chief difficulties of the
position which we have got to cope with in the transitional period before
the process of Indianisation is completed.

Tt has been suggested, as an alternative to the present scheme, that we
should go on giving to the officers coming out from Dehra Dun the same
form of Commission as is now given to those who are trained at Sandhurst.
1 maintain that now is the time to make a definite change. We bave
opened a new Academy, and if you are going to introduce a new form
of commission,—and I maintain that sooner or later, if the aspirations of
this country for Indianisation are to be attained, you will have to have
a new form of commission,—then I say that now is the time to introduce
it and ycur new type of officer, simultaneously with the -opening of your
Academy. Otherwise, in the years to come, exactly the same situation will
arise as we hope to avmd in our present scheme, and there will be the
same question’' of superiority and inferiority complex. But in that case
it will not be 'a case of British officers and Indian officers, but merely of
two different types of the Indian officer.

Another point, though a comparatively small one, to which I want
to refer, is the question of the conditions of service of the Indian Commis-
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sioned officer. My Honourable friend, Mr. Jadhav, appealed to me to do
somgth;qg to ensure that the semior officers, British or Indian, in the
Indianising units to which the boys from Dehra Dun are appointed, will
not set them too high a standard of living. I ean assure the House that
the military authorities are doing everything they can to make it possible
for the h}dian Commissioned officer, even though he draws a lower rate of
pay, to live on that pay, and one of those steps will, I am sure, be to
make certain that nobody in the Indianizing units will be allowed to set
an unnecessarily high standard of living.

My another point is the question of the gradual abolition of the
Viceroy’s Commissioned officer. That is, to all of us in the Indiar arwy,
a very sad thing, but it is one of the corollaries to the proposal to Indianise
the Army. The Viceroy’s Commissioned officer was primarily a link
between the British officer and the Indian ranks. The reason for such a
link will no longer exist when Indianisation proceeds further. There is
no other army in the world that has two kinds of commission among its
officers, and the existence of the second kind of commission, though it
was necessary for a particular purpose, when most of the officers of the
Indian Army were British, has definitely led to an over-complicated ad-
ministration which does not make for flexibility, a thing, which is most
important in the army. This question of the abolition of the Viceroy’s
Comunissioned officer has been considered from every point of view by His
Excellency the Commander-in-Chief, and all kinds of opinions have been
taken on the subject. Ultimately, with great regret it has been decided
that from the point of efficiency of organisation and administration it
would be wrong to maintain this second form of ecommission in Indianising
units. It was realised that the decision would be a hardship to the
men who enlist at the present time who can aspire to obtain the Viceroy’s
Cominission. The hardship is, of course, not quite as great as it appears
at first sight, because now, many of those who would have aspired in the
ordinary course of evenis to the Viceroy’s Commission, are taken out of
the ranks and sent to Dechra Dun to get their training with a view to
their obtaining Indian Commissions instead of Viceroy’s Commissions.
But still that is not considered sufficient to mitigate the undoubted hard-
ship, and, as a palliative at any rate, it is proposed to include in the
establishments of Indianising units a number of appointments as warrant
officers corresponding to those which exist in British regiments. These
appointments, though they will admittedly not carry with them as much
1zzat as the Viceroy’s Commission, will have a rate of pay and pension
attached to them which will not be very far behind the rates available
at present to the junior Viceroy’s Commissioned officer,—the Jamadar.

Oune other matter to which I must refer is the point raised by Mr.
Jadhav about the opportunities for employment outside the army which
will be available to the Indian Commissioned officer. As far as I know,
there is no proposal to reduce, in any way, the opportunities for extra
regimental employment which are available to officers holding the King's
Jommission ; and, after all, the Indian Commissioned officer will hold the
King’s Commission just as much as the officer who was trained at Sand-
hurst. (Applause.)

Mr. President (The Honourable Sir Shanmukham Chetty) : The

question is :
‘¢ That the Bill further to amend the Indian Army Aet, 1911, for certair
purposes, as reported by the Belect Committee, be taken into consideration.’’
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The Assembly divided :

LEGISLATIVE ASSEMBLY,

[141H Ava. 1934

AYES—44.

Abdul Agziz, Khan Bahadur Mian.

Ahmad Nawaz Khan, Major Nawab.

Ali, Mr. Hamid A.

Allah Baksh Khan Tiwana, Khan Baha-
dur Malik.

Bajpai, Mr. G. 8.

Bhadrapur, Rao Bahadur Krishna Raddi
B

Buss, Mr. L. C.

Chatarji, Mr. J. M.

Craik, Tho Honourable Sir Henry.

Dulal, Dr. R. D.

Fazal Haq Piracha, Khan
Shaikh.

Ghuznavi, Mr, A. H.

Grantham, Mr. 8, G.

Hockenhull, Mr. F. W.

Hudson, Sir Leslie.

James, Mr. P. E.

Jawahar Singh, Bardar Bahadur S8ar-
dar Sir,

K:‘aMmsluddin Abmad, Shams-ul-Ulema

5 . )
Lal Chand, Hony. Captain Rao Baha-
- dur Chaudhri.
Lee, Mr. D. J. N.
Lindsay, Bir Darey.

Bahib

Lumby, Lieut.-Colonel A. F. R.
Metealfe, Mr, H. A. F.

Morgan, Mr. G.
Mukherjee, Rai Bahadur Sir BSatys
Charan.

Noyce, The [Honourable Sir Frank.

~ Perry, Mr. E. W,

Rafiuddin  Ahmad, Khan Bahadur
. Maulvi.

Raisman, Mr. A. J.

Rajah, Rao Bahadur M. C
Ramakrishna, Mr, V,

Rau, Mr. P. R.

Richards, Mr. W. J. C.

Row, Mr. K. Sanjiva.

Scott, Mr. J. Ramsay.

Seott Mr. W. L.

Smgh Kumar Gupteshwar Prasad.
Bingh, Mr. Pradyumna Prashad.
Sircar, The Honourable Sir Nripendra.
Spence, Mr. G. H.

Studd, Mr. E.

Trivedi, Mr. C. M.

Zakaullah Khan, Khan Bahadur Abu
Ahdvllah Muhammad.

Zyn-ud-din, Khan Bahadur Mir.

NOES—31.
Abdul Matin Chaudhury, Mr. Murtuza  Saheb  Bahadur, Maulvi
Abdur Rehim, Sir. Sayyid
Ba Maung, U I\eogy, Mr. K. C.
Badi-uz-Zaman, Manulvi, Pandian, Mr. B. Rajaram.
Patil, Rao Bahadur B. L.

Bhuput Sing, Mr.

Das, Mr. B.

@our, Sir Hari Singh.
Harbang Singh Brar, Sivdar,
Ismail Khan, Haji Chaudhury Muhammad.
Jadhav, Mr, B. V.

Jog, Mr. B. G.

Lahiri Chaudhury, Mr. D. K.
Liladhar Chaudhury, Seth.
Mitra, Mr. 8. C.

Mody, Mr. H. P.

Mudaliar, Diwan Bahadur A. Ramaswami.

The motion was adopted.

Phookun, Mr. T. R.

Raghubir B8ingh, Rai Bahadur Kunwar.
" Reddi, Mr. T. N. Ramakrishna.
Sant Singh, Bardar

Soa, Mr. 8

Shaiee Daoodl, Maulvi Mubammad.
Singh, Mr. Gaya Prasad.
Sitaramaraju, Mr. B.

Thampan, Mr, K. P.

Uppi Baheb Bahadur, Mr.
Ziauddin Ahmad, Dr.

THE INDIAN PETROLEUM BILL.
PREGENTATION OF THE REPORT OF THE SELECT COMMITTEE.

The Honourable Bir Frank Noyce (Member for
: Sir, T beg to present the Report of the Select Committee on

Labour)

. Industries and

the Bill to consolidate and amend the law relating to the import, transport,
storage, production and refinement of petroleum and other inflammable

substanees. .

The Assembly then adjourned till Eleven-of the Clock on Wednesday,

the 15th August, 1934.
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